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LOK SABHA DEBATES

LOK SABHA

Tuesday, December 16, 2008Agarhayana 25, 1230 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. Seeaker mn the Chair]

FELICITATION BY THE SPEAKER

Congratulating the Indian Cricket Team on their

victory in Test Match against England in Chennal

and the Indian boxers for winning medals in IBA
World Championship at Moscow

[English]

MR. SPEAKER: Hon. Members, as you are aware,
the Indian Cricket Team has registered a resounding
victory in the First Test Match against England at Chennai
in the on-going Test series, by chasing a formidable score.

Let us on this occasion congratulate the Indian team
for its match winning performance. It is also touching
that this victory has been dedicated to the victims of the
Mumbai terror attack. This House commends this
thoughtful gesture. We congratulate the team and we are
proud of their performance.

It is also a matter of pride that the Indian Boxers
Akhil Kumar, A. L. Lakra, Dinesh Kumar and Jitender
Kumar won Bronze medals in the recently held IBA World
Championship at Moscow. We convey our best wishes to
these players for their bright future.

[Translation/

SHRI SANTOSH GANGWAR (Bareilly): Mr. Speaker,
Sir, It is very unfortunate that no one welcomed these
players at the airport on behalf of India and they came
from there by taxi. Officials of the Ministry of Sports should
have taken caare of this.

[English/

MR. SPEAKER: Those who are in-charge of the
Federation of Boxing should consider it and make some
introspection. But that does not diminish the importance

of the performance and the success. | commend our taxi
driver's effort to help them.

11.02 hrs.

ORAL ANSWERS TO QUESTIONS
[English]

MR. SPEAKER: Question No.241, Shri Gurudas
Dasgupta.

Impact of Global Eleconomic Crisis

+
‘241. SHRI GURUDAS DASGUPTA:
SHRI RANEN BARMAN:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the prevailing global economic crisis and
slow down have adversely affected the country’s trade
and industry;

(b) if so, impact of the slow down of domestic
industry, sector-wise alongwith the estimated number of
job loss during the current year, industry/sector-wise;

(c) whether the appreciation of Indian rupee against
US Dollar has led to trade deficit hardships to exporters
during the current financial year;

(d) if so, the extent of the trade deficit; and

(e) the steps taken/proposed to be taken by the
Government to tackle these problems? :

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHRI JAIRAM RAMESH): (a) to (e) A
Statement is laid on the Table of the House.

Statement

(a) and (b) Yes, Sir. The prevailing global financial
crisis and economic slowdown have started showing
impact on the country's trade and industry. No exhaustive
survey has been conducted by the Government recently
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regarding the Impact of global slow down on domestic
industry, particulatly regarding job losses. A Sample survey
conducted (for the period Aug.-Oct. 2008), by Department
of Commerce for 121 export related companies tsionging
to several employment oriented sectors revealed Loss of
Jobs (both direct & indirect) of around 65500.

(c) and (d) During current financial year, the rupee
has not appreciated, but has, in fact, depreciated against
US $ by around 22%. Trade deficit during this financial
year is as given below:.

Period Exports Imports Trade Balance
(US § Bilion)  (US $ Billion) (US $ Billion)
April to Oct, 08  107.31 180.42 (-)73.11

(e) The Government and the RBI are closely
monitoring both the domestic and interational economic
developments. RB! has recently taken a number of steps
to reduce the cost of credit and to improve liquidity for
trade & industry, by reducing Repo rate, Reverse Repo
rate, Statutory Liquidity Ratio (SLR), Cash Reserve Ratio
(CRR) etc. Some of the steps recently taken by the
Government to tackie the problem are as given in
Annexure

Annexure
Steps laken recently by Govemment

(1) Additional plan expenditure of up to Rs. 20,000
crore;

(2) Excise duty reduced across the board by 4 per
cent for all products except petroleum products
and those products where current has was less
than 4%,

(3) IIFCL authorised to raise Rs. 10,000 crore via
tax-free bonds for refinancing eligible
infrastructure projects;

(4) PSU banks to announce package for borrowers
of home loans;

(5) Interest subvention of 2% has been provided to
the following labour intensive sectors for exports:-

Textiles (including Handlooms), Handicratfts,
Leater, Gems & Jewellery, Marine Products and
SMEs;

to Questions 4

DECEMBER 16, 2008

(6) Additional fund of Rs. 350 crore provided for
export incentive Schemes;

(7) All items of handicraft included in Vishesh Krishi
and Gram Udyog Yojana (VKGUY);

(8) Back-up guarantee to ECGC for up to Rs. 350
crore;

(9) Rs. 1,100 crore provided to ensure full refund
of claims of CST/Terminal Excise duty/Duty
drawback on deemed exports;

(10) Additional funds of Rs. 1,400 crores provided
for textile sector to clear the backiog claims of
TUF;

(11) The guarantee cover for loans to MSME doubled
to Rs. 1 crore. The look in period for such
collaterla-free loans reduced;

(12) Export duty on iron ore fines eliminated, and for
lumps, reduced to 5%;

(13) Import duty on naphtha for power sector
eliminated;

(14) Some pending issues relating to Service Tax
refund on exports-resolved.

SHRI GURUDAS DASGUPTA: Sir, | have gone
through the Statement. The printing is illegible. That is
not the issue. The issue is that the hon. Minister has
taken the pains to say that only 65,000 people have lost
their jobs in the country. There is a report simultaneously
that the Secretary of the Ministry of Commerce in another
Statement has said that five lakh workers only in the
textiles will be losing their jobs. That is the statement he
has made as appeared.

Sir, my point is that retrenchment, closure and lay-
off has been on a very massive scale uninterrupted and
unrestricted both in the organized and in the unorganized
sectors. ...(Interryptions)

MR. SPEAKER: Please put your question.

SHRI GURUDAS DASGUPTA: Sir, | am putting the
question. Moreover, four-day week has been introduced
in a number of leading industrial enterprises and there is
a withdrawal of perquisites and statutory benefits have
been withdrawn. Therefore, the situation is much grave
than what my young Minister has told the House.
...(Interryptions)
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MR. SPEAKER: Mr. Minister, he is complimenting you
for your youthl

SHRI GURUDAS DASGUPTA: Sir, my question to
the hon. Minister is this. Since the Govermment is in a
mood to underplay the impact of recessionary slow down
on the job condition of india, will the hon. Minister take
the pain of presenting to the House a White Paper
showing the dimension of the job loss that has taken
place and also will the hon. Minister tell the House what
steps he is taking to ensure that the job loss does not
take place and the violation of labour laws that is taking
place is halted?

SHRI JAIRAM RAMESH: | do not want to minimize
the difficulties through which the economy is going
through. But in response to the hon. Member's
observation, first of all, | do want to say that we are not
in a recessionary condition. Recession -means two
consecutive quarters of negative growth. India is one of
the few countries in the world which does not have
negative growth. It is true that even though we were
growing at about eight and a half to nine per cent, we
are now likely to grow at about six and a half to seven
per cent. This cannot be called recession by any standard.
It is a slow down compared to the nine per cent that we
have been accustomed to in the last four years.

Let me also say that | do not want to minimise the
difficulties that the workers would be put through because
of the slow down. The new jobs that get created are
definitely going to be moderated because of the slow
down. The numbers that the hon. Member has referred
to are based on sample surveys. | do want to reiterate
that as of now we do not have any firm or robust estimate
of the number of people who have actually lost their jobs
in spite of the Press Statements that have been made
by certain people. But, at the same time, | do want to
reassure the hon. Member that the stimulus package,
the large number of incentives that have been announced
by the Govemment, particularly for the labour-intensive
industries like textiles, like handicrafts, like gems and
jewellery, in my view, are designed to ensure that the
interests of labour are fully protected in this matter.

MR. SPEAKER: Please put the second
supplementary.

SHRI GURUDAS DASGUPTA: Sir, | do not like to
join the hon. Minister on Economics. He is defining
recession. What school book he is referring to, | am not
aware of.

AGRAHAYANA 25, 1930 (Saka)

to Questions 6

MR. SPEAKER: He is referring to some college book!

SHRI GURUDAS DASGUPTA: Maybe, it is a college
book. But what School of Economics he is referring to,
| do not know. | am not aware of it. ...//feryptions)

MR. SPEAKER: Yes, come to the question now.

SHRI GURUDAS DASGUPTA: The point is that
according to the ILO, if there is one per cent reduction
in GDP, that makes four crore people poorer. The hon.
Minister should know and look into the ILO papers. At
the same time, | am saying that export has declined. It
is not only that. The excise duty has declined by 12 per
cent which is indicative of the loss of production in the
country. ...({Interruptions)

MR. SPEAKER: You ask the Minister what the
Government can do. Please ask him.

SHRI GURUDAS DASGUPTA: | am asking him. |
am only saying that he is undemplaying it. The Government
is underplaying it because this is an election year.
Therefore, my specific suggestion to the hon. Minister is
not to look for export. The solution that we can look for
is to stimulate the domestic market and to improve the
domestic market. What has he said? He has said that
only Rs.20,000 crore of additional plan expenditure has
been made. This is too little. ...//nterryptions)

MR. SPEAKER: Now, you ask your question.

SHRI GURUDAS DASGUPTA: Therefore, my question
to the hon. Minister is this. In view of the fact that the
international demand for Indian goods is declining and it
has become imperative for us to stimulate the domestic
demand, will the Government consider to invest much
more than what it has done to improve the domestic
market, stimulate the demand and create jobs? Will he
do it?

SHRI JAIRAM RAMESH: | do not disagree to the
view that we need to stimulate the domestic market much
more aggressively. .../Intermyptions)

SHRI GURUDAS DASGUPTA: Your investment is too
little. ...(Interryptions)

MR. SPEAKER: Let him reply. No interruption is
allowed. You know that.

(Interryptions)... *

*Not recorded.
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SHRI JAIRAM RAMESH: Sir, may | continue?
MR. SPEAKER: Yes.

SHRI JAIRAM RAMESH: In addition to the Rs. 20,000
crore of plan expenditure that the hon. Member has talked
about, there is an additional Rs.10,000 crore of
expenditure on physical infrastructure. in addition to that,
there is a four per cent across the board reduction in
excise duty. | want to remind the hon. Member that in
the last three to four years, Budget after Budget, the
expenditure on infrastructure has been enhanced very
substantially. ...(/ntermyptions)

MR. SPEAKER: Nothing else is to be recorded except
the hon. Minister's reply.

(Interryptions)... "

SHRI JAIRAM RAMESH: May | also say that based
on the data for one month of October, | do not think that
we should jump to very depressing conclusions on the
growth rate of the economy. The behaviour of the industry
this year in the month of October has been exactly like
what it was in 2004, 2005, 2006 except in 2007 when
there was an upswing in the month of October. So, we
have actually returned when the newspapers say that for
the first time October is showing a negative growth. That
is exaggerating the downslide in the month of October.
In the month of October, 2008, the industry has behaved
in no different manner than it has behaved in 2004, 2005,
2006 and 2007. But | do not want the hon. Member to
feel that the Government is underplaying the seriousness
of the issue. The stimulus package has been accounted.
| am sure that if the difficulties persist, there would be
additional stimulus packages that would be put in place.

MR. SPEAKER: Shri Ranen Barman — Not present.

SHRI P. RAJENDRAN: Sir, | wish to know whether
the Government has got all the information about the
traditional industries like cashew, handlooms, tyres,
fisheries as well as textiles sector which are also severely
affected by the global economic crisis and | would like to
have the details thereof. The prices, especially of cashew
kernel and the quantity of export have been reduced to
50 per cent. | would like to know what steps are taken
by the Government to save these industries which are
affected.

*Not recorded.
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SHRI JAIRAM RAMESH: Sir, | have already
mentioned that there has been an increased subvention
of two percent. In other words, bank loans will be cheaper
by two percentage points as far as labour intensive
industries are concemed. This includes textiles, this
includes handicraft, this includes leather, and this includes
small and medium enterprises. As far as the plantation
sector is concerned, tea, coffee, rubber, certainly the
prices that are prevailing now may not be comparing
favourably with what they were prevailing last year.

But as far as the plantation sector is concemed, |
do not think that there is any great cause for worry,
except as | sald in the cashew industry certainly because
we are the world’s largest exporter of cashew, we do not
have a very large domestic market as yet. Our domestic
market is also growing. But | am sure, the hon. Member,
Shri Gurudas Dasgupta, will agree that cashew is one
sector where we do not want to stimulate the domestic
market. It is better we export cashew rather than use it
domestically and impair our healith.

MR. SPEAKER: The supplementary was by Mr.
Rajendran.

...(Interruptions)
MR. SPEAKER: Please take your seat.
...(Interryptions)

MR. SPEAKER: Follow the well established
procedure. There is a procedure in our rules. If you are
not satisfied with answers, not to go on repeating, you
follow the procedure.

...(Interryptions)

MR. SPEAKER: | have called Mr. Vijay Bahuguna.
Only Mr. Vijay Bahuguna's observation will be recorded.

SHRI VIJAY BAHUGUNA: Thank you Mr. Speaker
Sir. The IIP data released last week shows that we made
a growth of one per cent and that the exports have
declined by 12 per cent. The sectors which are adversely
affected by global recession are cement, steel, garments,
jewellery and infrastructure.

MR. SPEAKER: Let there be no recession in the
sense of discipline in the House.
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SHRI GURUDAS DASGUPTA: Sir, do you agree that
there is a recession?

SHRI VIJAY BAHUGUNA: Sir, one of the questions
raised by Mr. Dasgupta was what steps the Government
intends to take to meet the present global evils. | would
like to know whether the Government is contemplating to
take any of the following steps. The RBI repo-ratio has
been reduced substantially, but the banks are not reducing
the lending rates. Secondly, is there any proposal to
enhance the import duty on items which are used by the
core sectors like steel and cement to save these sectors?

SHRI JAIRAM RAMESH: Sir, before | answer Mr.
Bahuguna's question, just one small point. Since, the hon.
Member had asked this question on cashew, contrary to
what he has said, cashew exports between April and
October 2008 has gone up by 39 per cent. So, it is not
true to say that cashew exports have degenerated. In
fact, cashew exports have increased. ...(Infermuptions)

MR. SPEAKER: You answer the Chair.

SHRI JAIRAM RAMESH: Yes Sir. The cashew exports
have actuaily gone up contrary to the impression that is
sought to be created.

As far as the question on liquidity is concemed, the
main element of the revival package was to improve
liquidity, particularly, as far as small and medium
enterprises are concerned, particularly as far as the
housing sector is concemed and particularly as far as
labour intensive sectors are concerned.

Now, we have reduced the export duty on certain
items in order to promote their exports, like in the case
of iron ore. We have reduced the import duty on certain
items like Naphtha. But if there is a case to be made for
increasing the import duty in order to promote domestic
production, | am sure that there are aiternative channels
that are available as far as producers are concerned.
There is the anti-dumping duty, there is a safeguards

duty.

| think, the policy of the Government has always
been to keep an eye on the health of the domestic
manufacturing sector and if there is a case for protecting
the domestic manufacturing sector from unfair competition
from abroad, | am sure the Government would step in
very quickly in the matter.

SHRI B. MAHTAB: Sir, the Minister has clarified while
answering a question that the effect has been glaring in
finance and manufacturing sector, in construction sector.
Manufacturing is coming down, and it will have an impact
on transport sector also.
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| would like to draw the attention of the Minister,
through you, that certain commitments were made in G-
20 Summit. My question is this. It is because the world
leaders were looking up towards India’s manufacturing
and services sectors, have we looked up to it? Does the
Government think that the greatest challenge is not to
allow manufacturing to come down and see that
unemployment will not grow? To meet these two
challenges, which the country is facing today, what specific
steps the Government is taking?

SHRI JAIRAM RAMESH: Sir, as | have said earlier,
manufacturing continues to be of the topmost priority. As
of now, there has been a slowdown in the first seven
months of this year as far as the manufacturing sector is
concemned. However, as far as the services sector is
concemed, particularly the IT sector, all the evidence that
we have gathered seems to suggest that the effect has
not been as negative on the IT sector, the services sector,
as it has been on the manufacturing sector. That is why,
the stimulus package has been oriented largely towards
reviving growth rate in manufacturing by improving liquidity,
by reducing interest rates, and most importantly, by this
across the board 4 per cent cut in the excise duty, the
objective of which is to stimulate domestic demand for
most of our manufactured goods.

[Trans/ation/
Measures to Check Naxal Activities

+
*242. SHRI SYED SHAHNAWAZ HUSSAIN:
SHRI NAVEEN JINDAL:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether naxal activities are spreading in various
parts of the country including the northem States and in
tribal and forest areas;

(b) it so, the details of the States affected thereof;

(c) the details of persons killed including civilians
and security personnel and loss of property along with
naxalites arrested and killed during each of the last three
years and the current year;

(d) whether the Government proposes to introduce
special developmental schemes for naxal affected States;

(e) if so, the details thereof alongwith the time by
which these schemes are likely to be introduced;
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(f) whether any nexus between naxalites and other
militant outfits and/or ISI has been reported;

(g) it so, the details thereof; and

(h) the steps taken/proposed to be taken by the
Government to tackle naxalism including rising special
forces, setting up of jungle warfare schools, providing
Mine resistance/ambush protector vehicles, modern
weapons, safety bullet proof jackets to security personnel
etc.?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (h) A Statement Is laid on the Table of the House.

Statement

(a) to (h) During 2008, most incidents of naxal
violence were reported from certain areas of Andhra
Pradesh, Bihar, Chhattisgarh, Jharkhand, Maharashtra,
Orissa and West Bengal. Stray incidents have been
reported from some other States. However, over 80% of
the incidents and casualties have occurred in four States
alone namely, Bihar, Chhattisgarh, Jharkhand and Orissa.
Year-wise details of incidents, persons killed and naxalites
arrested are given in the Annexure. There are no inputs
to suggest that the naxals have established links with
the ISI.

The policy of the Government is to deal with naxal
problem in a holistic manner on security and development
fronts. The Central Government supplements the efforts
and resources of State Governments through a wide range
of ongoing schemes both in the spheres of development
and security. Security provides the necessary environment
for development to take place. A Task Force has also
been set up under the Chairmanship of Cabinet Secretary
to promote the coordinated efforts across the range of
security and development activities so that naxal problem

to Questions 12
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in the affected areas could be tackied in a comprehensive
manner. It has been periodically reviewing the measures
which have been taken and the progress made under

various schemes.

On the security side, such assistance /mter alia
includes deployment of Central paramilitary forces to assist
the State Police; rising of India Reserve Battalions;
assistance for strengthening, upgradation and
modemization of the State Police and Intelligence agencies
through the Scheme for Moderization of State Police
Forces; which /ter alia, includes assistance for mobility,
mine protected vehicles, modern weaponry and other
security related equipments, etc.; re-imbursement of certain
types of security-related expenditure, financial grants for
filling critical infrastructure gaps pertaining to security
arrangements (a new Central scheme with an outlay of
Rs. 500 crore has been launched during the 11th Plan
period); assistance in respect of training of State Police;
sharing of Intelligence and facilitating inter-State
coordination. In addition, various measures have been
taken directly at the level of the Central Government
which include a decision to establish ten Commando
Battalions for Resolute Action (COBRA) in the CRPF, as
a specialized force trained and equipped for counter-
insurgency and jungle-warfare operations -and
establishment of twenty Counter-insurgency and Anti-
Terrorism (CIAT) Schools in various States for providing
training to members of the State Police Forces.

On the development side, assistance is provided
through a range of schemes of different Ministries. Under
the Backward Regions Grant Fund (BRGF), National Rural
Employment Guarantee Schemes (NREGS), Prime
Minister's Grameen Sadak Yojana (PMGSY) very large
Central assistance has been provided to the affected
States. Coordinated action is taken to intensify the
development effort in the areas where intensity of the
naxal problem is higher. Special dispensation is also
allowed for such areas under certain developmental
schemes.

Annexure
| Si.No. Parameters 2005 2006 2007 2008
(as on 30.11.2008)
1. No of Incidents 1608 1509 1565 1435
2. No. of Civilians killed 524 621 460 441
3. No. of Security Forces killed 163 167 236 217
4. No. of Naxalites killed 225 274 141 181
5. No. of Naxalites arrested 1960 1270 1456 1636
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[Translation]

SHRI SYED SHAHNAWAZ HUSSAIN: Mr. Speaker,
Sir, we have asked a question on naxalite violence and
in reopense we have received the oft repeated reply from
the Hon'ble Minister. Naxalite violence is a very big
problem in the country. Particularly North East Bihar,
Bengal, Orissa, Chhattisgarh and Andhra Pradesh are
the next affected State. We have seen that about more
than 1509 naxalite related incidents occurred in the year
2006-2007 and such incidents left around 250 policemen
dead every year.

| would like to ask the Hon'ble Minister whether the
Government have fixed any time limit for fulfilling its
promise with regard to constituting a special force to
combat naxalite violence. Besides, whether the
Government have made concrete arrangements for Inter-
State coordination to check the naxalite violence as these
prople after committing violence in one State move to
another state.

SHRI SHRIPRAKASH JAISWAL: Mr. Speaker, Sir,
whatever the Hon'ble Member has asked and expressed
his concern does not leave any space for doubt that
naxalite violence has emerged as a big challenge before
the country and it poses a great threat to our intemnal
security. Since it has posed great danger to the internal
security of the country, Government of India has taken
several steps from time to time and recently also certain
steps have been taken. But the naxalite violence can not
be controlled until tha State Government takes any action
in this ragard. As pulice ani law in order are the State
subjects, the States which have taken strong steps to
fight the naxalite violence and have shown strong will to
fight it, are not only able to check the naxalite violence
in the state but its intensity has also come down. For
example, Andhra Pradesh took expeditions stringent action
to counter the naxalite violence and it not only resulted
in cursing the naxalite violence but a decrease in
occurrence of such incidents upto 75% has also been
recorded.

In reply to your question | would like to say that
Government of India views naxalite violence in three
parts—firstly it focuses on security, then the second focus
point is on development and lastly it is coordination. It is
a fact that naxalite violence has emerged in areas which
are devoid of development and where conditions of
poverty, unemployment and denial injustice prevails and
incidents of this, nature occur. This is the reason that
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intensity of naxalite violence has rapidly increased in hilly
and tribal areas. As far as the question of security is
concemed, we have deployed 37 Battalion of Paramilitary
force in the naxal affected areas. In addition to this, we
have also permitted those states to raise India Reserve
Battalion and all expenditure incurred on raising this
battalion will be borne by the Government of India for
three years. For the modemization of intelligence we have
made arrangement that 5§ percent of the total amount
allocated for police modemization will be utilized by State
Government to strengthen their intelligence network.
Besides, we have framed a policy for reimbursement of
security related expenditure and we reimburse the same.
Besides, State Government should do somethings with
regard to financial grants well as to improve the critical
security infrastructure. Therefore, Government of India has
framed a scheme for special infrastructure with a budget
of Rs. 100 crore. In addition to this we have laid more
emphasis on the assistanced training for state police and
strengthening Inter-State co-ordination. As the Hon'ble
Member has said, we are also constituting a Cobra
battalion. We have selected ten battalsions of CRPF which
will be trained as Cobra battlaion within three years that
will tackle the naxalite problem and strongly fight the
violence caused by the naxalite. Also, | have been
informed the be it Jharkhand, Chhattisgarh, Orissa or
any other naxalite affected state, they themselves are
developing combating force of such kind and we hope
that in near future we will definitely be able to solve this
problem with the coordination of State Government and
the Central Govemment.

SHRI SYED SHAHNAWAZ HUSSAIN: Mr. Speaker,
Sir, he has not replied to my question about the time
limit by which the battalion will be formed?

SHRI SHRIPRAKASH JAISWAL: Sir, Cobra battalion
will be formed within thre years as we are going to form
two battalions this year itself four will be formed in the
next year and again four in the next to next year.

SHRI SYED SHAHNAWAZ HUSSAIN: Mr. Speaker,
Sir, as second supplementary, | would like to know from
the hon'ble Minister whether he is aware of the intelligence
reports that the naxalite organizaiions have set up their
website througn which they have been attract a large
number of people towards the naxalite movement. Has
any plan been chalked out ty the Government to tackle
this problem in the naxalite infested areas in the same
manner as the Govemment of Chhattisgarh tried to tackle
it by forming Salva Judum, by way of a mass movement
so that people may reform from joining the naxalite
movement?
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SHRI SHRIPRAKASH JAISWAL: Mr. Speaker, Sir,
naxalites are makir.g all out efforts to spread their
tectacles as the hon'ble Member has just now said.
However, the reaity regarding these naxalites is that this
problem has emerged due to lack of development and
the way they got the support of people thers. The naxalite
problem has emerged because the people genuinely felt
that they are unable to get justice in their own country
and that their problems are not being solved. The State
Government itself has to solve this problem. As far as
Salva-Judum is concerned, which he mentioned, it was a
movement of the people, for which, the State Govemment
had taken us into confidence and through this movement
i.e. Salva Judum, it wanted to solve the problems of the
people. The people want the State Government to
suppress such type of violent movements in the State,
we permitted the State Government to take hwatever steps
they may like to take and dow whatever may be possible
in order to either crush or suppress such type of
movement or tackle it through developmental efforts. The
State Govemment has tried to tackle that problem through
Salva Judum. Likewise Andhra Pradesh Government had
communicated to us that it wanted to have dialogues
with the naxalites. We had informed it that they may
hold talks with the naxalites it they wanted to. If they
can find out solution of the problem through discussion,
they are at liberty to do so. Hence it all depends on the
State Governments and if the State Governments take
any such steps, the Government of India do not make
any kind of inteference, rather it help them in their effort
to solve such kind of problems.

SHRI NAVEEN JINDAL: Mr. Speaker Sir, unfortunately
our country has been facing the problem of terrorism
since a very long time be it terrorism unbashed by ULFA,
or zehadi terrorism or Maoist terrorism. As far as naxalism
is concerned, it has been coming up constantly for the
last forty years. As on date, the naxalites have spread
their influence in as many as thirteen states and as per
the figures furnished by the honourable minister, every
year 500 civilians and about 200 security personnel are
killed due to this regions about 1500 such incidents occur
every year in our country. This makes it clear that
whatever steps have been taken during the previous years
to tackle this menace have not been adequate and for
this much more needs to be done. The State Government
on its own is not capable to tackie them. For this |
would like to know from the Minister, through you, whether
the National Investigation Agency proposed to be
constituted by the Central Government will also be used
to tackle naxalism.
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SHRI SHRIPRAKASH JAISWAL: Mr. Speaker, Sir, the
question of the honorable member is as to whichi type of
the crimes will be included in the ambit of the present
investigation agency as so far only a decision in principle
has been taken for the constitution of this agency. A
detailed Bill will be presented in the Parliament in this
regard, after which you may give your suggestion and
once this Bill is passed, only then we shall be in a
position to tell exactly which type of crimes will be taken
for investigation under this Bill by the Agency. | just want
to assure the honorable member that to tackie the
problem of naxalism the Government of India have been
taking every step which it should take. If the State
Governments try to solve the problem of naxalism
following this Bill, in future the naxalite problem will
definitely be solved and we should keep this in mind in
the past 40 years there had been no solution to his
horrible problem due to denial of justice therefore problem
cannot be solved in two, or four or six years only, but
we may assume that if coordination is there and the
State Government continue to work strenuously and the
way the Government of India and particulaily the UPA
Government have come to the rescue of the State
Governments the solution of this problem will certainly be
found out in future.

(English)
MR. SPEAKER: Now, Md. Salim.
...(Interryptions)

MR. SPEAKER: Please. This is a very important
matter, which is being discussed. | wish to give opportunity
to all parties to put Supplementaries.1

MD. SALIM: Sir, as you rightly pointed out, it is a
very important challenge, which the country is facing, and
the Prime Minister himself last year, said that it is the
single-most challenge that we are facing — the left
extremism - in the name of Naxalism or Maoism.

According to the reply given by the Minister to the
main Question, Orissa, Jharkhand, Chhattisgarh and Bihar
are the four States — and it is now, West Bengal —
where 80 per cent of the incidents of Naxalite attacks
are taking place.

Besides this, once they have given up their base in
Orissa and they have the access to the coastal belt,
West Bengal is now facing this problem from the land
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side also. Jharkhand border is there, Orissa border is
there. From the Bay of Bengal also, the sea route is
being used by them. In Jharkhand, they are using it as
a base camp. What they are doing in the bordering areas
of West Bengal is hit and run.

[Translation]

Sir, my question is clear and the minister has rightly
said that there should be a coordinated effort by the
State and Union Government and efforts, are also going
on in this regard. We talk of zero tolerance. We also
want that there should be no harbouring, no center and
no help should be rendered to militants. In that perspective
will the Government itself take initiative in convening a
conference of political parties, and ensure that no party
of the Government will hrbour such of maoists and
naxalites for petty political interests or convenience.

As we perceive the militant outfits in the north-eastem
states, similarly we perceive them here. Maoists and
naxalites groups adopt varous tactics and the political
parties succumb to them. They indulge in harbouring them
in order to steer clear of political resistance or for political
gains. Will the Government particularly the ruling party,
take initiative and suggest the congress party. Itself not
to take advantage of such opportunities or not to lend
support to any such effort and become tools in the hands
of naxalites in return for narrow political benefits?

SHRI SHRIPRAKASH JAISWAL: Mr. Speaker, Sir
about the point the honorable member has indicated and
drawn the attention of the House, | would like to tell him
that we do not have any such information that the naxalite
movement is sponsored by any political party. If the
honorable member has any such information he should
share it with us.

So far as the mention about the Congress Party by
the hon'ble member is concemed, he should have faith
in Congress Party as me neither have any such
information nor we have received any such information.
If the hon'ble Member has any such information he may
share it with us. ...//nterryptions)

[English]
MR. SPEAKER: Don't record it.

(Interryptions)... *

*Not recorded.
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[Trans/ation]

SHRI MOHAN SINGH: Mr. Speaker, Sir, the origin
and background of naxalite movement has been like a
national movement. Therefore, we cannot combat it by
making only Cobra Brigade and Youth Brigade. But there
is a need of a political counter movement also in those
areas for mental cleanliness of volunteers like that
indoctrination. Though it is a good thing and | thank the
Government that armed the people and the people began
to fight it out but this is not the situation in all states.
So, our main point is that there is a need to spread
education, in all those areas at a vdry fast pace. It has
been emphatically stated in the previous reports of the
Ministry of Home Affairs that the Central Government will
provide education from primary level to degree level in
these backward areas or where there has been effect of
naxalites but the Central Government has not made any
effort as per its proclamation. There is no need to feel
satisfied with this that this is restricted to certain areas
and there has been a decline in such activities.

Mr. Speaker, Sir, through you, | would like to know
from the hon'ble Minister as to what action has been
taken by the Government of India so far for expansion of
education in the naxalite affected areas because
expansion of education was one of its major programmes.

SHRI SHRIPRAKASH JAISWAL: Mr. Speaker, Sir,
there is no doubt about the point towards which the
hon'ble member has drawn the attention of the House
that the solution to the problem is not by way of bullet
only. Permanent solution to this problem cannot be found
out unless those areas are developed, youths are
educated, education is provided to them, avenues of
employment are also made available to them and proper
distribution of land is made among them. .../Interruptions)
But it has also been noticed that the people who had
started this movement have gradually come into such a
situation that they do not watn any development in that
areas, otherwise, their leadership, agitation will collapse.
it began for a good cause but the way the character of
these people has gradually changed, these things are
emerging in front of us. The leaders do not want any
development in their area and employment avenues for
the people. If such development take place they may not
be able to achieve their objective.

Mr. Speaker, Sir, as far as the Government of India
is concerned, something big can take place in the field
of education, employment and land reforms unless State
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Governments fully cooperate. The Govemmment of India
has started a scheme known as Backward Region Grant
Fund through which every|year Rs. 45 crore will be given
to each district so that State Governments can develop
their districts with that amount. They can start schools
for education, and also implement other schemes. The
implementation of schemes will be the responsibility of
the State Governments. We while sitting in Delhi.
...(Interruptions)

THE MINISTER OF RAILWAYS (SHRI LALU
PRASAD): Sarv Shiksha Abhiyan.

MR. SPEAKER: | have listened to your answer, also,
you may record Laluji's intervention.

...(Interruptions)
[Translation]

SHRI SHRIPRAKASH JAISWAL: Sir, apart from this,
National Rural Employment Guarantee Scheme......

[English/

MR. SPEAKER: | think this is a matter which should
not be taken up during the Question Hour. Mr. Minister,
| am converting it to a Discussion under Rule 193.

...(Interryptions)

MR. SPEAKER: | have converted it to a Discussion
under Rule 193. We will do it next week.

...(Interryptions)

[Transl/ation]

SHRI RAM KRIPAL YADAV: Mr. Chairman, Sir, |
would like to ask a question in this regard from the hon.
Minister. ...(Interryptions)

[English]

MR. SPEAKER : You give notice for it. Thank you.
| appreciate your cooperation.

...(Interryptions)
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[Trans/ation] -

MR. SPEAKER: You ask it next time. Next time we
will start it from you.

SHRI RAM KRIPAL YADAV: Mr. Chairman, Sir, |
would like to ask a question related to my area.

(English]

MR. SPEAKER : We will take up Q. No. 243. Why
are you disturbing?

[Transiation/

| would like to help you. This is a very serlous
problem.

[English]
| want a proper and full discussion.
...(Interryptions)
MR. SPEAKER : Please.
[Translation]

What are you saying? All here have agreed for
discussion.

[English]
We will take up Q. No. 243.
...(Interryptions)
[Transiation]

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, let me
ask one question.

...(Interryptions)
[English]

MR. SPEAKER: Please, | need your cooperation.
Ram Kripalji, | respect you very much. Please sit down.
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[English]
...(Interryptions)

SHRI ANANTH KUMAR: Sir, Karnataka is also very
much affected by naxalism. ...(/ntermuyptions)

MR. SPEAKER: | will not tolerate this. Mr. Ramdas
Athawale, If you disturb more, | will ask you to go out.

...(Interruyptions)

SHRI RAMDAS ATHAWALE: Sir, | am not disturbing.
| am cooperating with you. ...(/Intsrryptions)

MR. SPEAKER: Please take your seat.
Now Q. No. 243.

Setting up of World Class Universities

+
*243. SHRI KISHANBHAI V. PATEL:

SHR!I NAND KUMAR SA!:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government proposes to set up world
class universities and colleges in the country,

(b) if so, the details and the salient features thereof
alongwith the details of places selected for the purpose,
State-wise;

(c) whether differences have crept up between the
National Knowledge Commission and the University Grants
Commission over world class universities as reported in
The Hindu dated 29 August, 2008;

(d) if so, the details in this regard; and

(e) the steps taken by the Govemment to resolve
the differences?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURENDESHWARI): (a) to (e) A Statement is laid on the
Table of the House.

Statement

(a) to (e) Yes, Sir. The Government proposes to
establish 14 National Universities aiming towards world-
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class standards during the 11th Plan period. A State-wise
list of cities identified for locating these universities is
annexed. A preliminary draft of the Concept Paper on
setting up of these universities was prepared by an Expert
Committee constituted by the University Grants
Commission. The Expert Committee has held extensive
consultations with eminent educationists, academics and
policy makers. The relevant recommendations of the
National Knowledge Commission have also been taken
into consideration by the Expert Committee while revising
the draft Concept Paper. The Concept Paper is, however,
yet to be finalized by the Committee.

Annexure

State-wise List of the cities identified for locating the
National Universities proposed fo be established
auning the 11th Plan Period

SI.No. Name of the State Name of the City

1. Andhra Pradesh Visakhapatnam
2. Assam Guwahati

3. Bihar Patna

4. Guijarat Gandhinagar
5. Karnataka Mysore

6. Kerala Kochi

7. Madhya Pradesh Bhopal

8. Maharashtra Pune

9. Orissa Bhubaneswar
10. Punjab Amritsar
11.  Rajasthan Jaipur

12. Tamil Nadu Coimbatore

13. Uttar Pradesh Greater Noida

14. West Bengal Kolkata

[Translation]

SHRI KISHANBHAI V. PATEL: Mr. Speaker, Sir, the
ranking the Indian- Universities in comparison to other
Universities of the world is very low. We spend a very
small part of our gross domestic product on higher
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education. Mr. Speaker, Sir, | through you, would like to
know, whether the Government proposed to make
available world-class facilities at present in the
Universities? What are its parameters and the steps taken
by the Government so far to provide these facilities?

[English]

SHRIMATI D. PURANDESWARI: Sir, it is our wish
that each and every institution in our country should reach
up to the highest standards possible. Our institutions have
found their place in various international listings. It is a
matter of great pride that a few of our institutions have
been listed in the international listing though we do accept
that there is any one accepted mode or any one
authorised organization that can actually list our institutions
because the parameters which they outline are not country
specific. However, it is a matter of pride that they do find
a place there.

As regards the matter of spending six per cent of
the GDP towards education sector, we are committed to
it. Once again | would like to re-emphasise that when we
say public funding it also includes the State Governments'
share. The Government of India has been continuously
increasing their allocation towards the education sector.
We would request the State Governments also to do the
same and increase their allocation towards education. The
Government of India and the State Government’s share
has been about 20 per cent and 80 per cent respectively.
The Government of India’s share has increased to about
23 or 24 per cent. But the State Governments' share
has been coming down.

Through the House | would like to appeal to the
State Governments that even if they do not increase
their share, not to reduce their share and to also share
the responsibility.

[Transiation]

SHRI KISHANBHAI V. PATEL: Mr. Speaker, Sir, the
hon. Minister in his reply has put up a proposal to make
a world-class university in Gandhi Nagar in Gujarat. |
would like to know from the hon. Minister as to what
steps have been taken by the Government so far for the
establishment of the above said world-class university and
how much has been spent on it so far by the
Government. The amount spent so far by the Government
for this purpose and the number of students to be
benefitted from this University.
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[English]

SHRIMATI D. PURANDESWARI: Sir, the States have
been identified to establish Central Universities and we
have also written to the State Governments to reply back
to us pertaining to the site which is required. The land
is large which is essential for setting up a University
and, therefore, from State Governments we are awaiting
the reply.

[Trans/ation]

SHRI NAND KUMAR SAI: Mr. Speaker, Sir, long long
ago in our country, there used to be world-class
Universities like Nalanda, Takshila and Vikramshila in
‘which the people from all over the world used to come
to pursue their studies. |, through you, would like to tell
the hon. Minister that the purpose to establish world-
class universities is not clear in it. | would also like to
know about the parameters to select the place to establish
world-class universities and whethre there is any plan to
establish world-class university in Chhattisgarh?

MR. SPEAKER: There is no bias in it.

SHRI NAND KUMAR SAl: | would like to know from
as to what are the paramiters and whether it will be
established in Chhattisgarh also?

MR. SPEAKER: Everybody says that help is to be
extended to the State Government and initiative is to be
taken.

(English]

SHRIMATI D. PURANDESWARI: Sir, accessibility is
very important because when we are setting up world
class universities, we have students and faculty coming
from not only the national but even from the international
arena. Therefore, accessibility is very important. Therefore,
physical social infrastructures were the parameters that
we kept in mind even as these places were identified.
Sir, it is not only rail connectivity, but we also look at
rail, road and air connectivities along with the other social
infrastructure which is very essential to be in place.

MR. SPEAKER: Prof. Basudeb Barman. There should
be pointed questions and brief answers.

PROF. BASUDEB BARMAN : Sir, thank you for giving
me this opportunity. While welcoming the move of the
Government to establish 14 national universities aiming
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at achieving world class universities in our country during
the next 39 months, that is, by March, 2012, | would like
to say that very high standards of teaching and research
in some leading universities in different countries have
been achieved through very hard, sustained and dedicated
work of competent faculty over decades. | would like to
know from the hon. Minister how the Government
proposes to have recruitment by the newly established
university, of competent faculty of excellent potential, to
achieve this goal in such a short period of time, when
there is a shortage of quality teachers, especially in our
universities and other institutes of higher learning all over
" the country during the last few years.

MR. SPEAKER: How do you get good teachers?
Those who are there, some of them do not teach also
because generally, they teach.

SHRIMATI D. PURANDESWARI: Sir, we do accept
that there is a shortage of 25 per cent to 30 per cent of
teaching faculty even as it exists today. Seized of this
problem, the UGC has come in with various measures to

tide over this. There have been various programmes which

have been initiated by UGC, like the Early Induction
Programme and not only the increase in the number of
JRFs and SRFs but aiso the financial support that would
be given to the JRFs and SRFs has been increased
substantially. These are just a few of the measures. There
has been a relaxation in the NET Eligibility Test which is
now under revision wherein after they have been inducted
as teaching faculty, there would a time given to them
when they could complete their research. These are the
various steps which have been initiated to tide over the
faculty shortage that we are already facing.

MR. SPEAKER: My experience is that part-time
teachers are more sincere than full-time teachers.

Shri Ram Kripal Yadav.
[Trans/ation]
SHRI RAM KRIPAL YADAV: | have not said this.

MR. SPEAKER: You have been called to ask a
question.

SHRI RAM KRIPAL YADAV: | had asked permission
for earlier question but you did not allow.

MR. SPEAKER: | have called your name but you do
not want to ask question. Alright.

...(Interruptions)
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[English]

MR. SPEAKER: This is not a matter of showing your
anger.

[Translation)

*SHRI M. SHIVANNA: It is a fact that the total
number of Indian students going to foreign countries
seeking admission in world class universities and colleges
is increasing each year; If so, give details for the last
five years.

Has her Ministry any proposal to get these students
back in the country so that they can serve our country
after completing their education here itself.

[English]

SHRIMATI D. PURANDESWARI: Sir, this does not
arise out of this Question. However, it must be appreciated
that we are able to impart that kind of quality education
wherein our students, when they go abroad, are able to
get admission in almost all the leading institutions in the
country.

MR. SPEAKER: Because this House is so important,
and Members should not take any attitude, which does
not keep up its dignity, | have got a notice in writing
from Mr. Ram Kripal Yadav that : “| would like to raise
one supplementary question on Starred Question Nos.
242 and 243." | will remember your attitude towards me.

SHRI DEEPENDER SINGH HOODA: Sir, | find it
rather ironical that while on the one hand our schools of
learning for engineering and technology from India are
ranked amongst the best in the world, but on the other
hand, none_of our Universities find place in the top 10,
20, 30 or 50 Universities across the world. We can dispute
one report, but report after report states this. Unfortunately,
this is one of the many ironies that are marring our
education system.

You pointed out about the guest teachers or
temporary teachers V/s. permanent teachers; rural
education V/s. urban education; and education in English-
medium schools V/s. education in Hindi-medium schools.
The tact is that NASSCOM predicts that we will have a
shortfall in talented technical employable youth, while on
the other hand we will have millions of unemployed youth
coming out of these Universities.

*Translation of the speech originally delivered in Kannada.
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My pointed question to the Minister is this. Has the
Government carried out any analysis of the deficiencies
that is marring the current University system in India?
Why is the Government not trying to plug the deficiencies
in the elaborate University system, which already exists,
rather than creating new Universities? What is going to
be so special about these new Universities?

SHRIMATI D. PURANDESWARI: Sir, reform is an
ongoing process. We do not wait to do something wrong
and then usher in reforms. We have been continuously
in dialogue with the industry, and with academicians also
to see how we could firm-up the education sector.

As regards the gap between employability, there has
been a NASSCOM report. Other than that there is no
survey as such done by the Ministry of Human Resource
Development. But | must once again give emphasis that
there is no one accepted organization or international
methodology that we could say is accepted by every
country. However, it is a matter of pride that our JNU
and |ITs have found their place in the intemational listings.
Yet, let me once again assure the House that we stand
committed to improving our higher education sector
wherever and whatever be the deficiencies.

MR. SPEAKER: Thank you.

SHRI HARIN PATHAK: Thank you, Sir. | am very
glad that the Government has decided to establish 14
world-class National Universities in different part of this
country, and one of them is at Gandhinagar. | would like
to specifically ask this from the hon. Minister. An Expert
Committee has been constituted, and the University Grants
Commission (UGC) has already prepared a draft of the
Concept Paper. If you see the answer, then you will find
that it is mentioned that the Concept Paper is yet to be
finalized by the Committee. You will not be able to
proceed further to establish the Universities until and
unless the Concept Paper has been finalized by the
Committee. We would like to know this from the hon.
Minister. What is the timeframe by which the Concept
Paper that is ready will be finalized so that you can
proceed further for the establishment of these new
Universities?

SHRIMATI D. PURANDESWARI: This Committee
headed by the Chairman of the UGC, Prof. Sukhadeo
Thorat, last met on 29th August. They are yet to give
their recommendations.
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MR. SPEAKER: Actually, this matter may be seriously
considered.

SHRIMATI D. PURANDESWARI: As soon as they
come in, definitely, this will be done at the earliest
possible.

MR. SPEAKER: | am sure the UGC Chairman will
do the job.

ADV. SURESH KURUP: Along with setting up of
world-class universities, whether the Government is
considering to start campuses of foreign universities in
our counuy and, if so, what is the stage of that proposal?

SHRIMATI D. PURANDESWARI: Sir, this again does
not arise out of the question.

MR. SPEAKER: This does not arise out of the
question. You should have put a pointed question.

DR. R. SENTHIL: The aim of establishing these
world-clags universities is to set an example or standard
for other universities to follow. Similarly, Kendriya
Vidyalayas were set up to establish certain standards.
What is happening is that those students who enter
Kendriya Vidyalayas are destined to enter IiTs, AlIMS, or
become IAS officers, whereas those who study in rural
schools, at best, can become bus conductors.

MR. SPEAKER: Bus conductors’ profession is not to
be decried. They are very essential people.

DR. R. SENTHIL: My point is that the difference is
so huge, and my concern is that the setting up of these
world-class universities will further affect the standard of
education available to the poor and the upper class
people.

MR. SPEAKER: There are enough upper class
people.

DR. R. SENTHIL: This being the case, would the
Minister consider improving the standard of basic
amenities, students-teacher ratio, academic content and
make sure that all the universities and colleges adhere
to that standard?

SHRIMATI D. PURANDESWARI: Sir, accessibility, as
you are aware, is one of the comerstones of education
policy in our country. We stanu committed to making
quality education accessible to every child in our country.
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We would not want any child to be tumed away from the
portals of higher education because of lack of resources.
Regarding fee structure, there have besen various Supreme
Court judgments which have said that education cannot
be for profiteering, and there have been directions given
to the State Governments to ensure that there is an
Admission Committee and a Fee Committee in place to
look into the admission process and the fee structure
also. The National Knowledge Commission has said that
the fee which is collected from the students should meet
at least 20 per cent of the recurring expenses, whereas
the CABE Committee which we standby has said that
the fee which is collected from the students should not
be more than 20 per cent, and we stand committed to
that."

SHRI PRABODH PANDA: Sir, | wanted to ask a
supplementary on a different question and | raised my
hand for putting a supplementary on that question and
not on this question.

MR. SPEAKER: Very good, you have no interest in
a Central University. | will now allow one lady Member,
Shrimati Sujatha, last but not least.

SHRIMATI C.S. SUJATHA: | would like to know from
the hon. Minister, through you, Sir, that the Kerala Institute
of Local Administration is a unique Institute with
international reputation for imparting training to the
members of local self-Government from Kerala and other
States, and even from abroad. The training is on the
problems of local administration and matters relating to
providing good governance through local bodies.
Considering the unique character of this institution, it may
kindly be considered to be elevated and given the status
of a Central University.

MR. SPEAKER: It is a question of a national
university for which a Concept Paper is being prepared;
the State Governments have to take the initiative.

SHRIMAT!I D. PURANDESWARI: It does not arise
out of this question.

MR. SPEAKER: | have answered for you; you can
adopt my answer.

Right to Education BIll

+
*244. SHRI S. AJAYA KUMAR:
SHRIMATI MINATI SEN:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) the present status of the Right to Education Bill
and its salient features;

(b) whether private educational institutions have been
covered or are proposed to be covered under the ambit
of the Bill;

(c) if so, the details thereof;

(d) whether the concems expressed by various States
regrading certain aspects of the Bill have been addressed
to; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF °
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) to (e) A Statement is laid on the Table of the
Sabha.

Statement

(a) to (c) The Constitution (Eighty-Sixth Amendment)
Act, 2002 inserts Article 21-A to provide free and
compuslory education of all children in the age group of
six to fourteen years as a Fundamental Right in such
manner as the State may, by law, determine. The Right _
of Children to Free and Compuslory Education Bill, 2008
which represents the consequential legislation envisaged
under Article 21-A, has been introduced in the Rajya
Sabha. It provides /inter alia for:

(i) The right of children to free and compuslory
education till completion of elementary education
in a neighbourhood school. It clarifies that
‘Compuslory education’ casts an obligation on
the appropriate Government to provide and
ensure admission, attendance and completion of
elementary education, and ‘Free education’
means that no child, other than a child who has
been admitted by his or her parents to a school
which is not supported by the appropriate
Govermnment, shall be liable to pay any kind of
fee or charges of expenses which may prevent
him or her from pursuing and completing
elementary education.

(i) It specifies the duties and responsibilities of
appropriate Governments, local authority and
parents in providing free and compuslory
education, and sharing of financial and other
responsibilities between the Central and State
Governments. !
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(iii)

(iv)

v

(vi)

(vii)

(viii)
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It lays down the norms and standards relating
inter alia to Pupil Teacher Ratios (PTRs),
buildings and infrastructure, school working days,
teacher working hours.

It provides for rational deployment of teachers
by ensuring that the specified pupil teacher ratio
is maintained for each school. It also provides
for appointment of apprpriately trained teachers
with the requisite entry and academic
qualifications. it prohibits deployment of teachers
for non-educational work, other than decennial
census, elections to local authority, state
legislatures and parliament, and disaster relief.

It proh.bits /nter ala (i) physical punishment and
mental harassment, (ii) screening procedures for
admission of children, (iii) capitation fees, (iv)
private tuition by teachers, and (v) running of
schools without recognition.

It provides for development of curriculum in
consonance with the values enshrined in the
Constitution, which would ensure the all-round
development of the child, building on the child’s
knowledge, potentiality and talent through a
system of child friendly and child centred
leamning.

It provides for protection and monitoring of the
child’s right to free and compuisory education
and redressal of grievances by the National and
State Commissions for Protrection of Child
Rights, which shall have the powers of a civil
court.

The Right of Children to Free and Compuslory
Education Bill, 2008 is anchored in the belief
that the values of equality, social justice and
democracy and the creation of a just and
humane society can be achieved only through
provision of inclusive elementary education to
all. Provision of free and compuslory education
of satisfactory quality to children from
disadvantaged and weaker sections is, therefore,
not merely the respponsibility of schools run or
supported by the appropriate Governments, but
also of schools which are not dependent on
Government funds.

(d) and (e) Extensive consultations have been held
ith the State Governments on the issue of Right of
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Children to Free and Compusiory Education and the
process of consultation will continue even during the
framing of the Rules and Regulations.

SHRI S. AJAYA KUMAR: Sir, as per the Bill, the
primary school teachers shall be paid a monthly salary
of Rs. 6,000 and those of the upper primary stage shall
receive a monthly emolument of Rs. 8,000. At present,
as per Fifth Pay Commission, the gross monthly
emoluments of the primary school teachers and the upper
primary teachers are Rs. 12,400 and Rs. 15,000
respectively at the entry point.

MR. SPEAKER: The question on ‘Right to Education
Bill' and is not related to the salaries of the teachers. ,

SHRI S. AJAYA KUMAR: | am coming to the point.
MR. SPEAKER: | will wait for some time.

SHRI S. AJAYA KUMAR: The Government plans to
replace all the regular teachers by under-qualified and
untrained teachers appointed on short-term contracts.

While low quality teachers will teach in govemment
schools, the private school children will be taught by
properly qualified teachers whose pre-service training
ironically has been subsidized with public funds. And this
will lead to heavy rush to private schools and the
government schools will become less attractive. Therefore,
| would like to know whether the Government has taken
any decision to correct this.

[Translation]

SHRI M.A.A. FATMI: | would like to inform the hon'ble
Member that on the basis of the 86th Constitution
Amendment, which was passed in 2002, we have
presented ‘Right to Education Bill' in the Rajya Sabha
yesterday and this bill will come up for discussion in
both the Houses i.e. Lok Sabha and Rajya Sabha. Now
this Bill is under consideration in the Rajya Sabha and
you can get all the information therein in regard to the
rights of the teachers, their salarly pattern, type of facilities
students and schools would get and as to how State
and Union Government would provide the funds. If you
go through this Bill, you can get all the relevant
information.

[English/

MR. SPEAKER: | hope we will find time to pass it,
subject to the approval of the Members.



33 Oral Answers

Second supplementary, maybe relevant, please.

SHRI S. AJAYA KUMAR: Sir, | am happy that the
Government had decided to act upon the Bill in question.

As per an estimate, a sum of Rs.2,28,680 crore would
be required for implementing the provisions of the Bill in
seven years' time starting 2008-09; and this amount is
required to be met by both Central and State
Governments. Therefore, | would like to know from the
hon. Minister as to how the Government plans to generate
this fund for successful implementation of the Bill.

[Transiation]

SHRI M.A.A. FATMI: Sir, Government of India and
State Government jointly spend money, which comes from
two percent cases, in addition to the Government
assistance and the funds provided under ‘Sarva Shiksha
Abhiyan’. We are bringing in ‘Right to Education BilF and
thore is a guarantee in this Bill that whatever expenditure
occurs on education, the State Government and the Union
Government would jointly provide the funds for the same.

[English]
MR. SPEAKER: Shrimati Minati Sen—Not present.
[Translation/

SHRIMAT! RANJEET RANJAN: Mr. Speaker, Sir, the
Minister has told us about the ‘Right to Education’ its
purpose and providing free education to all the children.
It will take care of those children whose parents have
not got them admitted in schools. It is very important.
There is a wide gap and difference in the quality of
education in private schools and Government schools.
We are talking of a lawful and humanitraian society in
which we aim at an all-inclusive free primary education
to all. How will you lessen this difference? On one hand
a village boy is studying in Hindi Medium under a tree,
while on the other a nursery class child is studying
through English Medium. What will you do to bridge the
basic difference and to bring equality among them?

SHRI M.A.A. FATMI: Sir, enough provisions have
been made under the new Bill to improve the quality of
education and to give good education. As far as private
schools or aided schools are concemed, 25 per cent
seats are reserved in such schools or children from poor
tamilies who are educationally or socially backward. In
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such cases the Government will bear expenses and such
children need be worried about it. Neighbourhood concept
has also been incorporated in this Bill and by way of this
the children can get education in the nearest school.

[English]

SHRI J.M. AARON RASHID: Sir, in hilly areas, the
number of school dropouts is increasing in the age group
between six and fourteen years. The Government had
wanted to provide compulsory education for them. There,
in the hilly areas, teachers are not available. The working
hours of teachers should be established and the working
days should also be established.

MR. SPEAKER: Let the Minister reply, there is no
time.

[Transiation]

SHRI M.A.A. FATMI: Under this Bill stuent-teacher
ratio for every school will be determined in the schoolf
itself and the number of teaching days have also been
determined in it. Number of teaching days will be fixed
for primary school /e. class 1 to 5 and class 6 to 8. It
will also be fixed in the Bill as to how many days the
teachers are required to take class. Availability of the
teachers will be ensured and there will be no shortage
of teachers in any school whether it is situated in hilly
area, rural area, urban area, remote area or anywhere
else.

[English]

MR. SPEAKER: This is Parliament of India. This is
Lok Sabha, not your private courtyard.

«..(Interryptions)

WRITTEN ANSWERS TO QUESTIONS
[English]
Setting up of Higher Educaﬂonal Institutions

*245. SHRI VARKALA RADHAKRISHNAN:
SHRI HEMLAL MURMU:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) the number of proposals received from State
Governments for setting up for higher educational
institutions like Indian Institutes of Technology (lITs)/Indian
Institutes of Information Technology (IlITs) and Indian
institutes of Science Education and Research (IISERs),
State-wise alongwith the status thereof;

(b) whether the Government proposes to set up new
iTs, IIMs, lliTs and IISERs based on the recommendations
made by the Scientitic Advisory Council during the 11th
Plan period;

(c) it so, the details thereof alongwith the name of
places identified for setting up the above institutions, State-
wise;

(d) the funds allocated for the purpose;

(e) whether the Government has taken any sfeps to
provide adequate infrastructure to taken like building,
laboratory, equipments, hostel and teaching faculty etc.;

(f) if so, the details thereof; and

(g) the time by which these institutions are likely to
be made functional?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHR! ARJUN SINGH): (a) A list of State
Governments from whom requests have been received in
this Ministry for the establishment of Indian Institutes of
Technology (lITs)/Indian Institutes of Information Technology
(INTs) and Indian Institutes of Science Education and
Research (IISERs) during the 11th Plan, is given in the
enclosed Statement. Government have decided to set up
8 new |ITs in Andhra Pradesh, Bihar, Rajasthan, Himachal
Pradesh, Orissa, Punjab, Madhya Pradesh (Indore) and
Guijarat, out of which 6 IITs have started functioning from
the academic year 2008-09 through temporary campuses
in Andhra Pradesh, Bihar and Gujarat while the IITs of
Orissa, Rajasthan and Punjab have admitted their first
batch of B. Tech. students in their mentor IITs at
Kharagpur, Kanpur and Delhi respectively. 5 IISERs have
already been established and have started functioning
through the temporary premises at Pune, Kolkata, Mohali,
Bhopal and Thiruvananthapuram. It is proposed to set up
20 new llITs in Public Private Partnership (PPP) mode in
various States/UTs in the country. Details in this regard
are being worked out.

(b) and (c) Three new lITe in Andhra Pradesh, Bihar
and Rajasthan and three IISERs at Mohali (Punjab),
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Bhopal (Madhya Pradesh) and Thiruvananthapuram
(Kerala) have been set up based on the recommendations
made by the Scientific Advisory Council to the Prime
Minister (SAC-PM) during the 11th Five Year Plan. (2
IISERs at Pune and Kolkata were set up during the 10th
Five Year Plan). SAC-PM have not yet made any
recommendations for setting up of IliTs and liMs.

(d) Rs. 2,000.00 crores for new liTs, Rs. 400.00
crores for new liiTs, Rs. 800.00 crores for new [IMs and
Rs. 2,000.00 crores for IISERs have been provided in _
the Xith Five Year Plan.

(e) and (f) Since the new IITs had to be set up in
a time bound, manner, they have started functioning from
temporary premises just like the older |ITs when these
were established. As far as staff is concerned, each IIT
has been sanctioned 30 faculty posts every year for the
first three years. In the meanwhile the mentoring IiTs are
sending their faculty to the new Institutes. There is
provision of funds for the new |iTs in the Xith Five Year
Plan for the six new IITs which have commenced their
session this year, initial funds have been released to
them. The concemed State Governments have given their
commitments to provide enough land to set up the
permanent campuses of the eight new |ITs. Each of the
new |ITs is being methored by an existing IIT.

All the five IISERs have started functioning from
temporary premises. Sites for permanent campuses of all
5 IISERs have been finalized. In case of all 5 IISERs
land identified for their permanent campuses have been
handed over to these Institutions. Each IISER has been
sanctioned 60 Faculty posts at the rate of 20 Faculty
posts per year for the first three years. Directors of all 5
IISERs have been appointed. Adequate funds have beer/
are being provided for development of campus and
infrastructure facilities in all 5 IISERs.

Rajiv Gandhi Indian Institute of Management (RGIIM)
at Shillong is the first of the seven new IIMs to be
established during the Xith Plan and has been functioning
from a temporary campus at Mayurbhanj Complex since
academic year 2008-09. 120 acres of land at Umsawli,
Mawdiangdiang, Shillong has been finalized for permanent
campus of RGIIM, Shillong. 27 posts, including post of
Director and 11 posts of Faculty have been sanctioned
in RGIIM, Shillong.

(g) Academic year has been stated by admitting about
120 students each in B. Tech. courses in three branches
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from 2008-09 in the six new |iTs in Andhra Pradesh,
Bihar, Rajasthan, Orissa, Punjab and Gujarat. B. Tech.
Courses will be started in HT Madhya Pradesh (indore)
and IIT Himachal Pradesh from the academic session of
‘the year 2009-10. All the five IISERs have already started
their classes. RGIIM, Shillong has also commenced its
first academic session from 2008-09. The remaining 6
IMs will be set up in Tamil Nadu, Jammu and Kashmir,
Jharkhand, Chhattisgarh (Raipur), Uttarakhand and
Haryana during the Xith Five Year Plan.

Statement

List of State Govemments from Whom Requests have
been recelved for setting up Indian Institutes of
Technology (/ITs) Indian Institutes of Information

Tachnology (/IITs) and Indian Institutes of
Science Eoducation and Research (//ISERS)
aunng the 11th Plan
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For ITs For WiTs For IISERs
Orissa Orissa Andhra Pradesh
Kerala Kerala Kerala
Chhattisgarh Chhattisgarh Haryana
Tripura Tripura Gujarat
Uttar Pradesh Himachal Pradesh Assam
Tamil Nadu Bihar Bihar
Jharkhand Uttaranchal
Goa Nagaland
Madhya Pradesh  Punjab
Kamataka West Bengal
Gujarat Meghalaya
Mizoram Mizoram

Maharashtra

In addition, representatives of the
State Govemments of Haryana,
Guijarat, Tamil Nadu and Rajasthan,
in the meetings held by Member
Secretary, Planning Commission on
13.11.2007 and Secretary (HE) on
8.1.2008, asked for setting up of

new lIiTs in their States.

to Questions 38

Projects in Mining Sector

“248. SHRI NARAHARI MAHATO:
SHRI CHANDRAKANT KHAIRE:

Will the Minister of MINES be pleased to state:

(a) the details of the major ongoing projects in the
mining sector and the details of investment proposed
thereon, project-wise;

(b) whether the Government has initiated reform
process in mines sector to attract foreign direct investment
for value added projects;

(c) it so, the details thereof; and

(d) the details of private sector and foreign direct
investment proposals received/cleared/pending during each
of the last three years and the current year, State-wise?

THE MINISTER OF MINES (SHRI SIS RAM OLA):
(a) While minerals are classified as ‘major' and ‘minor’,
mining activities have not been classified as major or
minor projects. However, assuming that mining leases
over an area of 500 hectares or more may be taken as
major mining projects, the Government has conveyed prior
approval in 56 such proposals, between the period
1.4.1998 till 12.12.2008, details of which are enclosed as
Statement. The proposed investment in such cases is
one of the parameters which can be considered by the
concerned State Governments while recommending grant,
and the same are not centrally maintained.

(b) and (c) The new National Mineral Policy /nter-ala
enunciates policy measures like assured right to next
stage mineral concession, transferability and transparency
in order to encourage private investment including foreign
direct investment. The Policy also- enunciates that value
addition within the same State as a forward linkage to
mining will be encouraged to attract investment in general.

(d) Foreign Direct Investment in the mining sector
(except atomic minerals) is allowed on automatic route.
Prior approval of the Foreign Investment Promotion Board
(FIPB) is required only in case of titanium bearing
minerals. Also, there is no general clearance of investment
proposals in Central Government.
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Statement
State: Andhra Pradesh
1. M/s. A.PM.D.C. Ltd. Bauxite 900 Hect. Jerrala Block-Iif Approved
Visakhapatnam dated 5.11.2007
2. Uranium Corporation Uranium 813.412 Hect. Meedipentia & Approved
of India Ltd. Velpula Cuddapah  dated: 25.5.2007
3. M/s. Geo Mysore Gold Copper 5987.82 Hect. Pagadarai etc. Approved
Service India Pvt. Ltd. Ore Associated Kurnool dated: 6.3.2007
Minerals
4. M/s. Raasi Cements Ltd. Lime Stone 780.72 Hect. Nalgonda Approved
in F/o India Cements Ltd. dated: 2.7.2003
5. M/s. Madras Cements Linre Stone 775.57 Hect. Kolimigundia etc. Approved
Ltd. Kumool dated: 26.10.1998
6. M/s. Uranium Uranium 1337.62 acres Namapuram, Approved
Corporation of Nalgonda dated: 23.12.2005
India Ltd.
7. Ms/. Sanghi Cement Lime Stone 4950.39 acres Gottimukkala, Approved
Ltd. Guntur dated: 6.9.2004
8. M/s. Raasi Cement Ltd. Lime Stone 1269.14 acres Kothapalli, Approved
Wadapalli etc. dated: 21.1.1999
Nalgonda
State: Bihar
1. M/s. Associated Cement Lime Stone 598.88 Hect. Rajanka, Condwa Approved
Companyes Ltd. etc. Singbhum dated: 4.4.2000
State: Gujarat
1. M/s. Nirma Limited Lime Stone 1225.85 Hect. Vangar & Madhia Approved
Bhavnagar dated: 8.1.2008
2. M/s. Nirma Limited Lime Stone 1497.47 Hect. Gujarada Dudheri Approved
etc. Bhavnagar dated: 8.1.2008
3. M/s. Nirma Limited Lime Stone 616.72 Hect. Padhiarka & Doria  Approved
Bhavnagar dated: 8.1.2008
4. M/s. Gujarat Anjan Lime Stone 2831.61 Hect. Kharal, Jadva etc.  Approved
Cement Ltd. Kutch dated: 7.6.2007
5. MWs. Gujarat Ambuja Lime Stone 712.11 Hect. Singsar, Thordi Approved
Cements Ltd. etc. Junagarh dated: 17.10.2005
6. M/s. Gujarat Ambuja Lime Stone 712.089 Hect. Singsa, Thardi etc. Approved

Cements Lid.

Junagarh

dated. 13.9.2004
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7. M/s. Gujarat Ambuja Lime Stone 642.04 Hect. Lodhawa Approved
Cements Ltd. Junagarh dated: 18.4.2001
8. M/s. Indian Rayon Lime Stone 851.321 Hect. Madhwean, Methla Approved
and Industries Ltd. etc. Bhavnagar dated 31.3.1989
9. M/s. Indian Rayan Lime Stone 670.482 Hect. Kotda, Dayal and Approved
Industries Ltd. K Kalsar Bhavnagar  dated: 26.3.1999
10. M/s. Guijarat Industries Lime Stone 1536 Hect. Mangaral Approved
Power Co. Ltd. Surat dated: 7.9.1998
1. M/s. Asian Paints Lime Stone 620 Hect. Naip and Kalsar Approved
(India) Ltd. Bhavnagar dated: 10.6.1998
State: Madhya Pradesh
1. M/s. Prism Cement Ltd. Lime Stone 5§12.317 Hect. Baghai Approved
Satna dated: 17.4.2008
2. M/s. Prism Cement Ltd. Lime Stone 772.067 Hect. Hinauti & Sijahatta Approved
Satna dated: 15.5.2007
3. M/s. ACC Ltd. Lime Stone 1520.22 Hect. Koyalia & 15 Approved
Other Village Dafted 5.11.2003
Madhya Pradesh
4. M/s. J.P. Reva Lime Stone 2017.62 Hect. Degrahat etc. Approved
Cements Ltd. Satna dated: 27.6.2002
5. M/s. Maihar Cement Lime Stone 762.015 Hect. Bhadanpur Approved
Satna dated: 5.10.2001
State: Maharashtra
1. M/s. R.M. Mohite Bauxite 1312.41 Hect. Dhangarwadi & Approved
and Co. Udagiri Blc dated: 28.11.2001
Kolhapur
2. M/s. Shivram Minerals Bauxite 5§76.12 Hect. Block Girgaon & Approved
Rangewadi dated: 4.10.2001
Kolhapur
3. M/s. Indian Aluminium Bauxite 1706.83 Hect. Dhangerwasi Block Approved
Company Ltd. Maharashtra dated: 15.5.2001
4. Shri Sadashiv Jyati Bauxite 2903.43 Hect. Vashati, Kondoshi Approved
Desai etc. Kothapur dated: 14.12.1999
State: Orissa
1. M/s. Orisea - Mining Bauxite 721.323 Hect. Lanjigarh Approved
Corporation Ltd. Kalahandi dated: 13.9.2004 '
2. M/s. M.L. Rungta Manganeses Ore 715.637 Hect. Slijara etc. Approved
Keonjhar dated: 13.9.2002
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3. M/s. Indian Rare limenite 2728.49 Hect. Arjipalli etc. Approved
Earths Ltd. Ganjam dated: 20.5.2002
4. M/s.OMDC Ltd. Iron Ore 1276.79 Hect. Belkundi Approved
Manganese Ore Keonjhar dated: 23.11.2001
5. M/s. O.M.C. Ltd. Iron Ore 5096.84 Hect. Naibaga Jampai Approved
etc. Sundergarh dated: 29.12.2000
6. M/s. O.M.D.C. Ltd. iron Ore 998.7 Hect. Kohla-Roida Approved
Keonjhar dated: 2.11.2000
7. M/s. IDCO Chromite 701.47 Hect. Patra Chingudipal Approved
Cuttack dated: 3.3.2000
8. M/s. Neelachal Ispat lron Ore 1850 Hect. Kadalia, San- Approved
Nigam Ltd. Rusiberna Keonjhar dated. 21.5.1999
9. M/s. ICCL/IMFA, FACO Chromite 855.476 Hect. Bhimtanagar etc. Approved
R. Jindals Strips Orissa dated: 16.4.1999
10. M/s. Orissa Mining Bauxite 715.075 Hect. Kodingamali Approved
Corporation Ltd. Koraput dated: 11.1.1999
1. M/s. MESCO Iron Ore 1011.48 Hect. Kadakala and Approved
Luhakala dated: 5.1.1999
Keonjhar
12. Shri Mangilal Rungta Manganese Ore  715.639 Hect. Sillijone & Kalimate Approved
Keonjhar dated: 24.11.1998
13. M/s. Origssa Mining Manganese Ore  998.7 Hect. Kolha-Roida, Utiburu Approved
Development Corporation Keonjhar dated: 20.4.1998
State: Rajasthan
1. M/s. Lafarge India Lime Stone 1530 Hect. Amiya Approved
Pvt. Ltd. Chittorgarh dated: 12.6.2008
2. M/s. Jindal Saw Ltd. Silver Copper 1570.36 Hect. Dhedwas Approved
Ore Bhilwara dated: 11.7.2007
3. M/s. RSMDC Ltd. Gypsum 750 Hect. Sorani Approved
Rajasthan dated: 29.11.2002
4, Ms. RSMM Ltd. Gypsum 624.75 Hect. Badrasar Approved
Bikaner dated: 12.9.2002
5. M/s. DMC Shreeram Lime Stone 1261.99 Hect. Kotal Approved
Consolidated Ltd. Sirohi dated: 5.10.2001
6. Ms. R.S.M.D.C. Ltd. Gypsum 570.16 Hect. Bharu Approved
Bikaner dated: 21.6.2001
7. Prop. J.K. Works Lime Stone 652.31 Hect. Nimbaheda Approved

Division

Chittorgarh

dated: 7.12.1999
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8. M/s. RSMML Rock Phosphate 1370.369 Hect. = Thamar Kotra Approved
Udaipur dated: 31.1.1999
9. M/s. R.S.M.D.C. Ltd. Gypsum 554.917 Hect. Kaoni Approved
Bikaner dated: 13.5.1998
State: Jharkhand
1. Messer JSW Steel Ltd. Iron Ore 999.99 Hect. ‘Ankua Reserved Approved
Forest Singhbhum  dated: 5.9.2008
(West)
2. M/s. Ispat Iron Ore 520 Hect. Latua R.F./Faika Approved
Industries Ltd. Manganese Ore Singhbhum (West) dated: 8.7.2008
3. M/s. Jindal Steel Iron Ore 537 Hect. Jeraldaburu Approved
& Power Ltd. Singhbhum (West) dated: 24.8.2007
4 Transfer M/s. INDAL to Bauxite 852.98 Hect. Approved
Hindalco Industries Itd. Lohardaga dated: 6.1.2006
State: Chhattisgarh
1. M/s. Steel Authority Iron Ore 2028.797 Hect. Rowghat F Block Approved

of India Ltd. (SAIL)

Bastar dated: 4.1.2007

[Transiation]
Setting up of Biotechnology Parks

*247. SHRIMAT! KIRAN MAHESHWARI:
SHRI GIRDHARI LAL BHARGAVA:

Will the Minister of SCIENCE AND TECHNOLOGY
be pleagsed to state:

(a) the details of biotechnology parks presently
functioning in the country, State-wise;

(b) whether the Government proposes to set up more
such parks in the country;

(c) it so, the details thereof, State-wise;

(d) whether the Government has prepared any
comprehensive policy for promotion of biotechnology in
the country; and

(e) if so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) to (e) Four biotechnology parks, presently

functioning in the country, are located one each in the
States of Uttar Pradesh (Lucknow) and Andhra Pradesh
(Hyderabad) and two in Tamil Nadu '(Chennal).
Considering the importance of biotechnology parks for
the growth of the biotechnology industry, Government
plans to promote and support at least ten biotechnology
parks by 2010, depending upon the feasibility of the
proposals received from the State Governments. Proposals
of Himachal Pradesh, Karnataka, Kerala and Gujarat have
already been supported by the Government. The proposals
of Assam and Orissa are in the planning stage by the
respective State Governments. For facilitating the speedy
growth of biotechnology in the country, Government has
put in place a comprehensive National Biotechnology
Development Strategy. The Strategy is to provide a road
map for development of quality human resource,
establishing an ecosystem of discovery and innovation,
strengthening intellectual property regime that promotes
innovation, promotion of research & development in small
and medium enterprises, public private partnerships
setting up of world class regulatory mechanism and
creation of new interdisciplinary institutions in critical areas
that cover biology, medicine, chemical and bioengineering,
physics, bioinformatics and nano biotechnology.
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[English]
Intelligence Inputs and Terrorist Attacks

*248. SHRI EKNATH MAHADEO GAIKWAD:
SHRIMATI SUMITRA MAHAJAN:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether several terrorist attacks have taken place
in various parts of the country including Mumbai despite
having intelligence inputs;

(b) it so, the reaction of the Government thereto and
the details of such terrorist attacks which took place
recently, State-wise;
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(c) the details of loss of lives of civilians and security
personnel and property during the said terrorist attacks;

(d) whether the Government has formulated and
action plan in the regard; and

(e) if so, the details thereof?

THE MINISTER STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to (e)
Apart from incidents of violence in militancy/insurgency
affected areas in Jammu and Kashmir and some States
in North-Eastern region and areas affected by left wing
extremism, there have, from time to time, been incidents
of terrorist attacks and bomb blasts, etc. in various other
parts of the country. The following major terrorist attacks/
incidents have occurred in the hinterland in 2008:-

Sl.No. Date Incident No. of persons No. of persons
killed injured
1. 01.01.2008 Attack on CRPF camp, Rampur 8 (7 SFs) 5 (all SFs)
2. 13.06.2008 Serial bomb blasts in Jaipur 69 (3 SFs) 184
3. 25.07.2008 Series of 8 bomb blasts in Bangalore 1 1
4, 26.07.2008 Serial bomb blasts in Ahmedabad 56 242
5. 13.09.2008 Serial bomb blasts in Delhi 26 113
6. 27.09.2008 Low Intensity bomb blast in 3 22
Mehrauli, New Delhi
7. 29.09.2008 Bomb blasts in Malegaon, Maharashtra 4 80
8. 29.09.2008 Bomb blasts in Modasa, Gujarat' 1 10
9. 26.11.2008 Terrorist attacks in Mumbai 164 (18 SFs) 308 (43 SFs)

SF stands for Secunty Force personnel including State Police/GRF/RPF/SRPF/CRPF/NSG,etc.

Data regarding property losses is not being centrally
compiled.

Inputs and information about possible terrorist designs
and threats are shared with the State Governments
concemed on a regular basis, and mechanisms have also
been put in place for this purpose and for operational
coordination among the intelligence/security agencies and
with the State Governments. In the process, many
possible threats and attacks are averted and cells/
modules, etc. neutralized.

Keeping in view that incidents of terrorist attacks have
continued to occur, from time to time, various measures
for preventing such attacks, and for strengthening the
response mechanisms, have been taken and further steps
in this regard are underway. These, mler-a/a, include
further strengthening and streamlining the mechanisms
for intelligence gathering and sharing with a view to make
them more effective and result oriented; assistance for
modemization and upgradation of the State Police forces
and their intelligence branches, and provision of modem
weaponry/equipment and training, etc. to them under the
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Central scheme for modernization of State Police Forces;
assistance for raising India Reserve Battalions (including
2 Coys. as Commando Units in such Battalions);
deployment of Central Para-military Forces and other
expert teams to deal with specific situations; strengthening
of arrangements for maritime and coastal security and
expansion of border guarding forces and various other
measures like border fencing, flood lighting, etc. to prevent
infiltration; augmentation of the specialized anti-terrorism/
Commando forces and establishment of. regional hubs for
location of such units; strengthening the legal framework
for the prevention, investigation and prosecution of terrorist
offences, etc. The arrangements for dealing with various
internal security challenges are being continuously
reviewed with a view to taking action for further
strengthening and streamlining, etc., as may be found
necessary from time to time.

lllegal Bangladeshi Migrants

*249. SHRI NARAYAN CHANDRA BORKATAKY:
YOGI ADITYA NATH:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether a large number of Bangladeshis who
entered the country legally/illegally are unlawfully settled
in India;

(b) it so, the details thereof, State-wise;

(c) whether the illegal Bangladeshi settiers/foreign
nationals are involved in crimes/dacoitiesfterrorist activities/
bomb blasts/drugs and arms peddling;

(d) if so, the total number of such persons against
whom cases have been registered/convicted/jailed during
each of the last three years and the current year, crime-
wise, State-wise;

(e) the total number of such illegal migrants deported
during the said period, year-wise and State-wise;

(f) whether the police of various States including Delhi
Police have shown their inability to deport the illegal
settlers;

(g) if so, the details thereof alongwith the action taken
against the officials responsible; and

(h) the steps taken by the Government to check
such illegal immgrations and infiitrations into the country?
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THE MINISTER STATE IN THE MINISTRY OF HOME
AFFAIRS (SHR! SHRIPRAKASH JAISWAL): (a) and (b)
India’s long and porous border with Bangladesh,
geographical proximity, family ties and ethnic similarity,
coupled with better economic opportunities in India have

rresulted in illegal migration from Bangladesh. In addition,

some Bangladeshi nationals, who enter India with valid
travel documents, also tend to overstay for similar reasons.
While it is not possible to indicate the number of illegal
Bangladeshi immigrants who may have crossed over
surreptitiously, the number of Bangladeshi nationals who
came on valid travel documents and overstayed during
the last three years is indicated below:-

Year No. of Bangladeshi
nationals who came

No. of Bangladeshi
nationals who

to India on valid overstayed
travel documents °
2005 4,85,840 12,338
2006 4,84,401 24,497
2007 5,00,234 25,712

(The data is year specific)

(c) and {d) Violation of the law and involvement in
illegal activities by foreign nationals, including illegal
immigrants, cannot be ruled out. Registration of cases
and action thereon comes within the purview of police
stations and State Governments concemed. Statistical data
of this nature is not centrally maintained.

(e) As per Information available, the Bangladeshi
nationals who came on valid travel documents, overstayed
and were thereafter deported during the last three years
is indicated below:-

2005 —_ 14,916
2008 — 13,692
2007 —_ 12,135

(The data is year specific)

The detection, arrest and deportation of illegal
immigrants is a continuing process.

(f) and (g) No, Sir. Does not arise.

(h) Central Goveinment is vested with the powers to
deport a foreign national under section 3(2)(c) of the



51 Whitten Answers

Foreigners Act, 1946. These powers to identify and deport
illegally staying foreign nationals have also been delegated
to the State Governments/Union Territory Administrations.
The procedure for the detection and deportation of illegal
Bangladeshi immigrants has also been set out and
circulated to State Governments/UT Administrations who
are implementing the same on a continuous basis.

Initiatives taken to check such illegal immigration and
infiltrations from Bangladesh include:-

(i) Construction of border roads, border fencing &
flood lighting.

(i) Round the clock surveillance of the borders by
Border Security Force (BSF) patrols (both land
and riverine).

(i) Setting up of 1185 border outposts of which
802 outposts have already been established.

(iv) Introduction of modern surveillance equipments
including night vision devices, etc.

(v) Developing arrangements with the Government
of Bangladesh to undertake coordinated
management of borders, especially where fencing
is incomplete or not feasible.

[Trans/lation]
Survey on Educationally Backward Districts

*250. SHRI MAHAVIR BHAGORA: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether any survey on educationally backward
districts in the country has been conducted by the
University Grants Commission (UGC);

(b) if so, the details thereof;

(c) whether any action plan has been drawn up for
the educational development of those districts; and

(d) if so, the details thereof?

THE MINISTER HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) and (b) No,
Sir. The University Grants Commission (UGC) has not
undertaken any survey on educationally backward distrcts.
However, based on the population data of Census 2001
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and the Gross Enroliment Ratio (GER) for the relevant
group of 18 to 24 years, an Expert Committee constituted
by the UGC to prepare a Detailed Project Report for
establishing model colleges in educationally backward
districts of the country has identified 374 districts where
the GER in higher education was less than the national
average. A list of these districts is given in the enclosed
Statement.

(c) and (d) In order to increase the GER in these
districts as well as to increase access of the under-
privileged . and weaker sections of the society to higher
education, the Central Government proposes to provide
assistance to States for setting up one Model College in
each of such districts which have GER less than the
National Average. The financial assistance in this regard
will be the extent of 1/3rd of the capital cost, with an
upper limit of Rs. 2.67 crore per college, which will be
routed through the UGC to the State Universities for
establishing these colleges as their constituent units. The
State Universities or the State Governments, as the case
may be, would be required to contribute the balance
2/3rd of the capital cost, besides taking care of the
recurring cost. States have also been advised to locate
these colleges in those blocks/towns which have a
substantial population to SC/ST/minorities and other
weaker sections. During the XI Plan, Rs. 782 crore have
been earmarked for meeting Central share for setting up
such colleges.

Statement

1. Andaman and Nicobar islands

Andamans
Nicobars

2. Andhra Pradesh

Adilabad
Anantapur
East Godavari
Kurnool
Mahbubnagar
Medak
Nizamabad
Prakasam
Srikakulam
Vizianagaram
West Godavari
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Arunachal Pradesh

Changlang
Dibang Valiey
East Kameng
Lohit

Lower Subansiri
Tawang

Tirap

Uppper Siang
Upper Subansiri
West Kameng
West Siang

Assam

Bongaigaon
Cachar
Darrang
Dhubri
Goalpara
Hailakandi
Karbi Anglong
Karimganj
Marigaon
Nagaon
Sonitpur
Tinsukia

Bihar

Araria
Aurangabad
Banka
Begusarai
Darbhanga
Gopalganj
Jamui
Kaimur
Katihar
Khagaria
Kishanganj
Lakhisarai
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Madhepura
Madhubani
Nawada

W. Champaran
E. Champaran
Purnia
Saharsa
Samasitpur
Sheohar
Sitamarhi
Siwan

Supaul
Vaishali

Chhattisgarh

Bastar

Bilaspur
Dantewada

Dhamtari

Durg

Janjgir—champa
Jashpur

Kanker

Kawardha

Koriya

Mahasamund

Raigarh

Raipur

Rajnandgaon

Surguja

Dadra and Nagar Havell
Dadra and Nagar Haveli

Daman and Diu

Daman
Diu
Gujarat

Amreli
Banas Kantha
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10.

11.

12
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Bharuch
Bhavnagar
Dohad
Jamnagar
Junagad
Kachchh
Kheda
Mahesana
Narmada
Panch Mabhals
Patan
Porbandar
Rajkot

Sabar Kantha
Surat
Surendranagar
The Dangs
Valsad

Haryana

Fatehabad

Gurgaon

Jind

Kaithal

Karnal

Panipat

Sirsa

Himachal Pradesh

Chamba
Kannaur
Lahul & Spiti

Sirmaur
Jammu and Kashmir

Anantnag
Badgam
Baramula
Doda
Kargil
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Kathua
Kupwara
Leh
Punch
Rajauri
Udhampur

Jharkhand

Chatra
Deoghar
Dumka
Garhwa
Giridih
Godda
Gumia
Kodarma
Pakaur
Palamu

P. Singhbhum
Sahibganj

Karnataka

Bagalkot
Bangalore Rural
Belgaum
Bellary

Bijapur
Chamrajanagar
Chikmagalur
Chitradurga
Dakshina Kannada
Gadag

Hassan

Haveri

Kolar

Koppal

Mandya
Raichur

Tumkur

Udupi

Uttara Kannada
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15.

16.

17.
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Ker_ala

Kasaragod
Malappuram
Palakkad
Wayanad

Laksahdweep
Laksahdweep
Madhya Pradesh

Balaghat
Barwani
Betul
Bhind
Chhatarpur
Chindwara
Damoh
Datia
Dewas
Dhar
Dindori
East Nimar
Guna
Harda
Jhabua
Katni
Mandla
Mandsaur
Morena
Narsimhapur
Neemuch
Panna
Raisen
Rajgarh
Ratlam
Sagar
Satna
Sehore
Seoni
Shahdol
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18.

19.

20.

21.

Ioawsn'bns

Shajapur
Sheopur
Shivpuri
Sidhi
Tikamgarh
Ujjain
Umaria
Vidisha
West Nimar

Maharashtra

Buldana
Gadchiroli
Hingoli
Jalna
Raigarh
Ratnagiri
Sindhudurg

Meghalaya

East Garo Hills

Jaintia Hills

Ri Bhoi

South Garo Hills
West Khasi Hills

Mizoram

Champhai
Kolasib
Lawngtlai
Lunglei
Mamit
Saiha
Serchhip

Nagaland
Mon
Orissa

Anugul
Balangir
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Bargarh
Baudh
Debagarh
Dhenkanal
Gajapati
Ganjam
Kalahandi
Kandhamal
Kendujhar
Koraput
Malkangiri
Nabarangapur
Nayagarh
Nuapada
Rayagada
Sonapur

Pondicherry
Yanam
Punjab

Amritsar
Bathinda
Faridkot
Fatehgarh Sahib
Firozpur
Gurdaspur
Kapurthala
Mansa
Moga
Muktsar
Nawanshahr
Patiala
Singrur
Rajasthan
Ajmer

Alwar
Banswara

Baran
Barmer
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26.

27.

to Questions

Bharatpur
Bhilwara
Bikaner
Bundi
Chittaurgarh
Churu
Dausa
Dhaulpur
Dungarpur
Ganganagar
Hanumangarh
Jaisalmer
Jalor
Jhalawar
Jhunjhunun
Jodhpur
Karauli
Nagaur

Pali
ﬁajsamand
Sawal Madhopur
Sikar

Sirohi

Tonk

. Udaipur

Sikkim

East
North
South
West

Tamil Nadu

Ariyalur
Coimbatore
Cuddalore
Dharmapuri
Dindigul

Erode
Kancheepuram
Kanniyakumari
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28.

29.

Whitten Answers

Karur

Madurai
Nagapattinam
Perambalur
Pudukkottai
Ramanathapuram
Salem
Sivaganga
Thanjavur

The Nilgiris
Theni
Thiruvallur
Thiruvarur
Thoothukkudi
Tirunelveli
Tiruvannamalai
Vellore
Viluppuram
Virudhunagar

Tripura

North Tripura
South Tripura
West Tripura
Dhalai

Uttar Pradesh

Bahraich
Balrampur
Banda
Barabanki
Bareilly
Basti

Bijnor
Budaun
Bulandshahr
Chitrakoot
Etah
Farrukhabad
Fatehpur
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30.

31.

Gonda
Hamirpur
Hardoi
Hathras
Jyotiba P. Nagar
Kannauj
Kanpur Dehat
Kaushambi
Kheri
Kushinagar
Lalitpur
Maharajganj
Mahoba
Mathura
Moradabad
Muzaffamagar
Pilibhit

Rae Bareli
Rampur
Saharanpur
Sant Kabir Nagar
Shahjhanpur
Shrawasti
Siddharthnagar
Sitapur
Sonbhadra
Sultanpur

Unnao
Uttaranchal

Bageshwar
Champawat

West Bengal

Bankura
Bardhaman
Birbhum

Dakshin Dinajpur
Darijiling

Haora

to Questions
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Hugli

Jalpaiguri

Koch Bihar

Maldah

Medinipur
Murshidabad

Nadia

North 24 Parganas
South 24 Parganas
Uttar Dinajpur

Total Districts = 374

[English]
Assistance to Rubber Farmers

*2561. SHRI N.N. KRISHNADAS:
SHRI M.P. VEERENDRA KUMAR:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether there is steep fall in the prices of natural
rubber in the country;

(b) if so, the details thereof alongwith the reasons
therefor;

(c) the steps taken/proposed to be taken by the
Government to provide assistance to the rubber farmers;

(d) whether the re-plantation rate of natural rubber is
declining in the recent years;

(e) if so, the details thereof alongwith the reasons
therefor;

(f) whether the Government proposes to extend
financial assistance to increase rubber production and for
re-plantation in the existing acreage;

(g) if so, the details thereof alongwith the total
acreage of land identified and the amount allocated for
the same, State-wise; and
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(h) the estimated increase in the production of rubber
as a result thereof?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) and (b) Yes, Sir. Daily price of
Ribbed Smoked Sheet (RSS) 4 grade rubber declined
from Rs. 142 per kg. on 28 August, 2008 to Rs. 59.00
per kg. on 9 December, 2008. In the current Quantitative
Restrictions (QR) free environment, the domestic rubber
prices generally follow the international price trends. The
main reasons for the fall in rubber prices are (i) steep
fall in rubber prices in the international market; (ii)
recessionary tendencies in the global automobile and
related industries; (iii) steep fall in the price of crude oil;
(iv) appreciation of Japanese Yen against US dollar pulling
down rubber prices in Tokyo Commodity Exchange
(TOCOM); and (v) depreciation of currencies of natural
rubber producing countries.

(c) Though rubber prices declined sharply from mid-
September, the average domestic price for the period
from 1 April to 30th November, 2008 was Rs. 116.67 per
kg., which is more than the average annual price of
natural rubber in the domestic market in 2006-07 (Rs.
92.04/kg) and 2007-08 (Rs. 90.85/kg). Group approach is
promoted in processing and marketing of rubber.
Temporary suspension of futures trading has been
withdrawn with effect from 01.12.2008. Import of natural
rubber is regularly monitored.

(d) and (e) Though the area replanted has been
increasing during the recent years, it has not reached
the expected rate as price of natural rubber remained
relatively high and for the same reason the farmers
preferred to postpone replanting.

(f) and (g) Financial assistance for new planting and
replanting of rubber plantations is provided through the
11th Plan schemes viz., Rubber Plantation Development
Scheme and Scheme for Rubber Development in North-
East (NE). The schemes are implemented region-wise,
not State-wise. The Rubber Plantation Development
Scheme is operational in the traditional rubber growing
areas of Kerala and Tamil Nadu and non-traditional
regions other than NE. The rate of assistance is for new
planting (NP) and replanting (RP). The details of rate of
assistance, eligibility and area to be covered are as
under:-
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Region Rate of assistance Eligibility Target Area Outlay
(Rs. Crore)
Traditional region Rs. 19,500 per ha. Assistance NP—7,500 ha NP—8.11
limited to 2 ha RP—30,000 ha RP-—-32.23
(for growers who
own up to 5 ha of
rubber area)

Non-traditional Rs. 30,000 per ha. Growers who NP—2,500 ha NP—4.70

region other (planting subsidy—Rs. 22000 own up to 20 ha RP—1,750 ha RP—3.30

than NE reimbursement of cost of of rubber area
planting material—Rs. 4000,
transportation grant-
Rs. 4000)

NE region Rs. 30,000 per ha Growers who NP—25,000 ha NP—42.73
(planting subsidy—Rs. 22000 own up to 20 ha RP—1,750 ha RP—3.30
reimbursement of cost of of rubber area
planting material—Rs. 4000,
transportation grant-

Rs. 4000)
Total 68,500 ha 94.37

(h) Rubber production in the country is expected to
increase by around 1,29,200 tonnes per annum.

Tea Exports

*252. SHRI N. JANARDHANA REDDY: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether export of Indian tea declined considerably
during the year 2007-08;

(b) if so, the details thereof and the reasons therefor;

(c) whether Indian tea has become less popular in
those countries where it was in great demand earlier;

(d) if so, the reasons therefor, and

(e) the steps taken/proposed to be taken by the
Government to win back the lost customers of Indian tea
in the world market?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) and (b) Yes Sir, the export of

tea from India has registered a substantial decline during
2007-08 (185.32 million kgs) as compared to 2006-07
(218.15 million kgs). The volume and value earnings from
export has declined by 32.83 million kgs and Rs, 157.04
Crs respectively, whereas the unit value export has
increased by Rs. 8.15 per Kg.

The reasons for decline during the year 2007-08 are
mainly the sharp decline in export to Iraq due to payment
problems and appreciation in rupee. Local payment
problems affected India’'s trade with Iraq, a major export
market, by 34.87 million kg during 2007-08. In respect of
exports to Pakistan and Kenya the shortfall in exports
during 2007-08 was 8.57 million kgs and 5.09 million
kgs. respectively. Kenya had a bumper crop during the
year which increased production in that country by 19%
and resulted in 10% jump in their exports.

(c) and (d) India tea continues to be appreciated in
countries where it was in great demand earlier. Offtake
of Indian tea in less where the consumers are price
sensitive. However, the availability of cheaper teas from
other countries has resulted in less off take from India.
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(e) In order to improve the export quality of Indian
tea for the international market, a Quality Upgradation
and Product Diversification' Scheme is being implemented
by Tea Board during the 11th Plan period with an outlay
of Rs. 230 crores. Under this scheme financial assistance
by way of subsidy is being extended to the needy tea
gardens/factories for replacement of old and worn-out
processing machineries, augmenting the processing
capacity, creation of new facilities for production of
orthodox, green and other specialty teas.

The Tea Board/Gowt. is also taking various measures
to boost the export of tea which include conducting
promotional activities in the foreign markets and lending
promotional support to Indian tea exporters in their
marketing efforts.

Revival of Small Scale Industries

*253. SHRI N.S.V. CHITTHAN:
SHRI BAPU HARI CHAURE:

Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) the total number of Small Scale Industries (SSls)
in the country and the number of sick SSis as on 31
March, 2008, State-wise;

(b) whether the Government proposes to give financial
package and provide incentives for revival of sick SSis
in the country including Tamil Nadu;

(c) it so, the funds allocated for the purpose during
each of the last three years and the current year, State-
wise, and

(d) the details of SSis revived so far, State-wise?

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD): (a) The total
number of Micro and Small Enterprises (MSEs) in the
country as on 31st March, 2007 (latest available) is
estimated to be 1,28,46,365. As per the data compiled
by the Reserve Bank of India (RBI) from the scheduled
commercial banks, the number of sick MSEs in the
country as at the end of March 2008 (provisional) is
85,187. The State/UT-wise details are given in the
enclosed Statement-|.

(b) to (d) The Ministry of Micro, Small and Medium
Enterprises do not provide any direct financial assistance
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for rehabilitation of sick MSEs. However, financial
assistance, by way of debt restructuring, including fresh
loans, for the rehabilitation of sick MSE is provided by
the primary lending institutions (PLI), including commercial
banks, which provide credit to the MSEs. For this purpose,
the Reserve Bank of India (RBI) has issued detailed
guidelines to banks in January 2002 on detection of
sickness in MSEs at an early stage and taking remedial
measures and for rehabilitation of sick MSEs identified
as potentially viable. Further, RBI has issued guidelines
on 8th September 2005, based on the “Policy Package
for Stepping up Credit to Small and Medium Enterprises
(SMEs)” announced by the Central Government on 10th
August 2005. These guidelines relate, /nfer alia, to viability
criteria, prudential norms for restructured accounts,
provision of additional finance and time frame for working
out the restructured accounts, provision of additional
finance and time frame for working out the restructuring
package and its implementation. As per the data compiled
by the RBI from scheduled commercial banks, the State/
UT-wise viable sick MSEs put under nursing as at the
end of March, 2008 is given in the enclosed Statement-il.

Statement |

State-UT-wise details of estimated no. of Micro &
Small Enterprises (MSEs) and no. of sick MSEs

SLNo.  Name of State/UT Estimated No. of  No. of sick
MSEs as MSEs as
on 31.03.2007 on 31.03.2008
1 2 3 4
1. Jammu and Kashmir 89,726 525
2. Himachal Pradesh 95,672 347
3. Punjab 4,411,797 1,630
4. Chandigarh 26,612 128
5. Uttarakhand 1,37,618 484
6. Haryana 2,63,308 606
7. Delhi 2,10,905 961
8. Rajasthan 5,38,728 3061
9. Uttar Pradesh 21,16,791 16,280
10. Bihar 6,29,509 8,137
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1 2 3 ‘ Statement Il
StateUT-wise number of viable sick MSEs put under
11, Sikkim 474 16 nursing at the end of March 2008
12.  Arunachal Pradesh 1,578 2 SLNo. Name of State/UT Viable sick MSEs put
under nursing (as at the
13. Nagatand 19,024 74 oend of March 2008)
14. Manipur 57,171 50 1 2 3
15 Mizoram 14,335 0 1. Jammu and Kashmir 0
16.  Tripura 29,141 16 2. Himachal Pradesh 1
17.  Meghalaya 28,591 32 3. Punjab 8
18.  Assam 2,35,576 1,135 4. Chandigarh 2
19. West Bengal 9,21,221 11,660 5. Uttarakhand 1
20. Jharkhand 1,63,220 1,449 6. Haryana 2
21.  Orissa 4,68,468 3,000 7. Dehi "
8. Rajasthan 2
22. Chhattisgarh 3,156,118 1,710
9. Uttar Pradesh 43
23. Madhya Pradesh 9,76,981 5,166
10. Bihar 0
24. Gujarat 6,46,379 3,017
11.  Sikkim 0
25. Daman and Diu 3,999 22
12.  Arunachal Pradesh 0
26. Dadra and Nagar Haveli 3,171 28
13. Nagaland 0
27. Maharashtra 9,89,254 6,646 4. Manipur 0
28. Andhra Pradesh 10,43,512 5,439 15.  Mizoram 0
29. Karnataka 8,04,811 3,409 16. Tripura 0
30. Goa 8,654 111 17. Meghalaya 0
31. Lakshadweep 675 0 18. Assam 0
32. Kerala 542,610 4,040 19. West Bengal 21
33.  Tamil Nadu 10,06,684 6,074 20.  Jharkhand Y
34.  Pondicherry 11,120 32 21.  Orissa 6
35. Andaman and Nicobar 4,032 0 22.  Chhattisgarh 0
Islands 23. Madhya Pradesh 84
All India 1,28,46,365 85,187 24.  Gujarat 3
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1 2 3
25. Daman and Diu 0
26. Dadra and Nagar Haveli 0
27. Maharashtra KA
28. Andhra Pradesh 14
29. Karnataka 16
30. Goa 0
31. Lakshadweep 0
32. Kerala 76
33. Tamil Nadu 899
34. Pondicherry 2
35. Andaman and Nicobar Islands 0

All India 1262
[Translation]

Tratficking in Women and Children

*254. PROF. VIJAY KUMAR MALHOTRA:
SHRI RAVI PRAKASH VERMA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether a large number of persons including
women and children are subject to trafficking into India
from neighbouring countries and being pushed into
different illegal practices;

(b) if so, the details of cases reported during each
of the last three years and the current year;

(c) whether the CBI has recently charge-sheeted
officials of Delhi Regional Passport Office in connection
with human trafficking racket;

(d) it so, the details thereof alongwith their moaus
aperandi;

(e) the details of monitoring/coordinating mechanism
available with the Government to check human trafficking
in the country; and
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(f) the steps taken by the Government to check
human trafficking including women and children and to
repatriate and rehabilitate such persons?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (DR. SHAKEEL AHMAD): (a) and (b)
There is no such information available with the
Govermnment. However, as per the cases reported to the
National Crime Records Bureau a total of 6402, 5096
and 4087 cases of trafficking related offences were
reported in the country during the years 2005, 2006 and
2007 respectively.

(c) and (d) The CBI has filed charge-sheets in the
Court of Special Judge, CBI, New Delhi, in 2008 against
the officials of Regional Passport Office, Delhi and other
private persons for the issue of passports where
photographs of different persons were used. The moous
operand/ for obtaining passports was to submit an
application to obtain Addl. Passport Booklet on the basis
of existing passport and in the application, the photograph
of a different person used to be affixed, whereas personal
particulars of the passport holder used to remain the
same. Against one passport, several Addl. Passport
Booklets were shown to have been issued and several
persons had also undertaken journeys on such passports.

(e) and (f) ‘Police’ and ‘Public Order'’ are State
subjects and the State Governments are primarily
responsible for preventing and combating the crime of
human trafficking. However, the Central Government has
taken several initiatives for combating trafficking of women
and children for commercial sexual exploitation, which,
inter-alia, include:-

1. In the Ministry of Women and Child Development
a Central Advisory Committee (CAC) on
implementation of the Immoral Traffic
(Prevention) Act (ITP) has been constituted
under the Chaimanship of Secretary, MWCD,
which has representatives from States as well
as Central Organizations and NGOs etc. and
holds quarterly meetings.

2. The Ministry of Home Affairs has set up a Nodal
Cell to coordinate, matters relating to trafficking
in human beings between the State
Govemnments/Union Territory Administrations and
other related Ministries etc. It has also issued
an advisory dated S5th July, 2006 to all the State/
Union Territory Governments in this regard.
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3. A project of UNODC with the GO! has been
initiated in five states of the country in 2006 to
work towarde prevention of trafficking of persons
into, in and from India by strengthening the
capacity of Indian law enforcement machinery
and raising their awareness in respect of
trafficking whereby Anti-Human Trafficking Units
have been established in these States.

4. The Bureau of Police Research and
Development (BPR&D) has prepared a training
manual on ‘Human Trafficking Handbook for
Investigators™ for use in the Police Training
Institutes. BPR&D in organizing regional anti-
trafficking workshops for sensitizing police
personnel towards the safety and security of
women. Several such workshops have been held
in various cities till date.

5. A Regional Task Force has been set up for
implementation of the South Asian Association
for Regional Cooperation (SAARC) Convention
on Preventing and Combating Trafficking in
Women and Children for Prostitution and a draft
Standard Operation Procedures (SOP) has been
circulated among all Members States. The
comments/views of some of the Member States
are still awaited on the proposed SOP.

6. Besides the MWCD also runs Sheilter homes,
such as Short Stay Homes (more than 300)
Swadhar Homes (about 220) for women in
difficult circumstances. These cater to trafficked
women/girls rescued or runaway from brothels
or other places, and also provides for women/
girls victims of sexual crimes who are disowned
by family or who do not want to go back to
respective family for various reasons.

7. A new scheme for prevention of trafficking by
the name UJJAWALA has been launched for
preventive activities and for rescue and
rehabilitation of victims of tratficking for
commercial sexual exploitation with the setting
up of special homes and provision of rescue
cost, counseling, medical care, legal aid, etc.

8. There are several amendments proposed in the
Immoral Traffic (Prevention) Act, 1956 to widen
its scope, focus on traffickers and make
punishments more stringent for them.
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9. Further the Ministry of Women and Child
Development in collaboration with the National
Institute of Public Co-operation and Child
Development (NIPCCD) and UNICEF has
developed several manuals for training of
stakeholders such as ‘Judicial Handbook on
Combating Trafficking of Women and Children
for Commercial Sexual Exploitation’ and others.

[English]
Allocation for Primary Education

*255. SHRI FRANCIS FANTHOME:
SHRI ANANTH KUMAR:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the allocation made to various State Governments
for primary education/Sarva Shiksha Abhiyan during each
of the last three years and the current year, Scheme-
wise and State-wise;

(b) the amount actually utilised by the State
Governments for the said purpose, State-wise;

(c) the reaction of the Government on the under-
utilisation of funds by State Governments and its impact
of primary education;

(d) whether the aliocation for training and for
improving the quality of primary education has been
enhanced;

(e) if so, the details thereof, and

(f) the total number of children likely to be enrolied
in the country against the target set for the purpose?

THE MINISTER HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (f) State-
wise funds provided by Government of India to States/
Union Territories and expenditure incurred during the last
three years and the current year under Sarva Shiksha
Abhiyan (SSA) is given in enclosed Statement-|.
Information in respect of allocation of funds made to
States/Union Territories in respect of Mid Day Meal (MDM)
Scheme is given in the enclosed Statement-Il.

As a result of implementation of SSA and MDM
programmes the out of school children in the age group
of 6-14 years has declined from 3.20 crore in 2001 to
about 45 lakh by March, 2008.
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Under Sarva Shiksha Abhiyan several activities have every year, free distribution of textbooks at elementary

been undertaken to improve the quality of education, level, regular support to elementary schools through Block
which include /ntsr-alia recruitment of teachers to improve and Cluster Resource Centres and periodic independent
the pupil teacher ratio, regular in-service training of teacher testing of student achievements levels.

Statement |

Grants released and Expenditure incurred during 2005-06, 2006-07 and 2008-09 under Sarva Shiksha Abhjyan

(Rupees in lakhs)

SiNo. Name of the State 200506 2006-07 200708 2006-09

GOl Release Expenditure GOl Release  Expendture  GOI Release Expenditire GOl Release  Expenditure
(upto 25,11.2008) (uplo 30.9.2008)

1 2 3 4 5 ] 7 8 9 10
1. Andhra Pradesh 37989.00 55816.48 46245.56 T236.73 28100.00 43225.95 3899279 39378.92
2. Awunachal Pradesh 444251 §750.80 T43.74 997827 11043.55 11039.93 6548.15 2411.51
3. Assam 13850.00 24803.64 51464.72 42389.70 28903.62 54634.2 17740.91 17174.94
4.  Bibwr 32309.56 46875.91 107744.39 165708.97 135417.64 19422217 96158.47 ‘74371,51
5. Chhattisgarh 30184.39 42766.88 50182.20 64341.60 46787.76 66685.9 51833.86 39909.24
6.  Goa 728.12 497.39 72412 140529 899.57 1269.78 804.41 T23.94
7. Gujarat 15084.84 23983.13 14806.97 28102.88 22658.28 27604.61 2543247 19070.72
8.  Haryana 10196.55 19859.58 25647.12 30388.70 14220.00 22988.77 10452.31 7102.51
9. Himachal Pradesh 7614.66 9929.61 6250.75 10057.88 7638.30 10882.92 8552.99 5098.54
10. Jammu and Kashmir 18530.65 20830.69 22083.37 31824.72 20063.27 27089.15 149496 16841.74
1. Jharkhand 28568.50 37758.90 §1515.00 64639.24 80748.99 80623.91 54041.00 48636.83
12 Kamataka 28303.78 40422.99 54206.98 70182.82 40604.78 68739.93 42578.19 34097.81
13, Kerala 5839.00 10329.19 6382.00 10158.20 8323.42 13890.13 4724.28 4166.29
14, Madhya Pradesh Tn.12 104047.48 110879.68  148894.45 86769.94 121186.62 38225.35 73465.9
15. Maharashtra 50235.31 - 80458.50 5§2158.56 78115.07 45729.96 76383.12 31884.23 2412.08
16. Manipur 3208. 44 2051.96 9.4 1799.78 1850.95 2086.24 0 1282
17. Meghalaya 1921.00 2356.4 4284.00 7181.86 8359.63 10854.02 23399 4359.44
18. Mizoram 2559.15 3573.88 3441.69 4760.32 421202 471829 2351.73 2084.78
19. Nagaland 2323.01 2879.40 231520 230.86 45%6.00 4576.17 2367.87 668.33

20.  Orssa 32792.50 38438.92 44010.95 65778.72 62853.68 80401.37 3071342 385770.17
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1 2 3 4 5 6 7 8 9 10
21, Punjab 14683.89 21890.68 12879.92 15805.66 10493.88 12705.46 13792.65 12700.86
Rajasthan 60313.43 75884.00 75809.82 11167904 10130720  134401.35 50326.8 433248
Sikiim 1062.50 964.64 402.41 863.00 1036.25 895.76 259 28498
24, Tamil Nadu 35329.53 4796124 37329.65 55760.67 53125.09 60672.13 21276.73 25930.5
5. Tripura 7070.19 8163.00 5330.01 8705.50 417849 4294.16 3103.1 154158
2. Uttar Pradesh 182799.00 22337386  208654.00  265371.00  204758.00 204482 15170966 11891378
21. Uttarakhand 10004.00 14687.32 16934.00 20527.05 13162.80 18572.09 2217.62 7667.66
Weet Bengal 34199.79 48221.52 61736.80 94214.72 90571.68 101725.21 34489 38199.47
Andaman and Nicobar lslands 163.00 448.59 41962 586.28 187.10 26162 324.18 166.99
Chandigarh 350.00 125.81 300.00 708.00 934.95 1314.98 283.74 562.38
31 Dadra and Nagar Haveli 0.00 nz2 100.00 310.75 418.54 287.19 104.63 336.55
3. Daman and Diu 11.91 §8.00 26.19 130.91 0 5146
33 Dethi 1100.00 2557.13 4230.24 4958.20 1671.85 2973.37 1029.01 1251.04
3. Lakshadweep 0.00 091 87.47 8.85 112.33 70 39.12
3%.  Pondicheny 529.40 568.79 407.82 577.07 666.52 144.26 411.53
*Included State Share
Statement Il
Allocation of Central fund made to StatesUTs under MOM Scheme
(Rs. in lakhs)
Si.No. Name of State/UTs 2005-06 2006-07 2007-08 2008-09
(as on 4.12.2008)
1 2 3 4 5 6
1. Andhra Pradesh 21201.44 36885.14 46741.75 8343.54
2 Arunachal Pradesh 401.9 2841.29 1216.87 1277.85
3. I.kssam 10885.25 29728.85 14690.43 24191.33
4. Bihar 36782.62 47829.87 48723.66 15451.56
5. Chhattisgarh 9675.89 15533.19 17146.69 16695.97
6. Goa 177.02 277.87 306.70 584.49
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1 2 3 B 4 5 6
7.  Gujarat 10526.76 17640.71 14304.58 22221.70
8. Haryana 4050.12 5926.58 6369.06 7212.88
9. Himachal Pradesh 2196.75 4399.52 3107.79 10837.85
10. Jammu and Kashmir 1642.56 5939.78 3741.14 5347.07
11. Jharkhand 13162.89 15429.01 21752.17 15088.99
12.  Karnataka 14726.33 27476.02 33851.43 26834.04
13.  Kerala 4476.09 6231.79 7420.20 14206.86
14. Madhya Pradesh 26197.07 49718.43 63583.40 39893.80
18. Maharashtra 13563.88 45328.13 33702.61 53872.63
16.  Manipur 915.09 1414.75 956.76 1477.41
17.  Meghalaya 1600.93 2650.65 3743.76 2252.81
18. Mizoram 290.97 621.65 485.00 1392.37
19. Nagaland 550.17 1693.06 1195.29 1016.05
20.  Orissa 7304.95 27980.77 38294.23 18428.83
21.  Punjab 1774.16 6224.98 8100.21 9387.69
22. Rajasthan 17410.58 27561.57 48330.18 10111.67
23. Sikkim 463.87 788.51 418.86 440.67
24, Tamil Nadu 13646.96 14484.04 18031.19 27183.86
25.  Tripura 1688.4 2762.46 2448.56 3283.84
26.  Uttaranchal 2962.43 4947.95 4545.25 6133.33
27. Uttar Pradesh §1277.82 82664.11 94690.18 37927.09
28. West Bengal 45464.52 39644.01 41544.563 18020.19
29. Andaman and Nicobar Islands 40.06 46.52 125.52 353.06
30. Chandigarh 172.87 100.32 361.75 336.22
31. Dadra and Nagar Haveli 89.47 92.01 180.56 68.02
32. Daman and Diu 50.81 24.59 54.30 30.69
33. Delhi 3093.85 943.73 2914.07 6161.32
34. Lakshadweep 20.3 1.06 0.00 19.59
35.  Pondichermy 128.09 201.70 244.41 491.28
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Adult Literacy

*256. PROF. M. RAMADASS:
SHRI MADAN LAL SHARMA:

will ihe Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the rank that India holds in the world in adult
literacy;

(b) the present rate of adult literacy in the country,
State-wise;

(c) the extent to which it is likely to increase by the
end of 2009;

(d) the steps proposed to be taken by the
Government to increase adult literacy;

(e) whether the funds allocated by the Government
for the purpose are being misutilised/diverted in some
States; '

(f) if so, the details thereof, State-wise; and

(g) the remedial measures taken by the Government
in this regard?

THE MINISTER HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) The
Education for All (EFA) Global Monitoring Report 2009
ranks the countries of the world on the basis of a
composite Education Development Index (EDI) comprising
primary Net Enrolment Rate (NER), adult literacy rate,
gender-specific EFA index and survival rate upto grade S
(five). India is ranked at 102 position.

(b) According to 2001 Census, the literacy rate in
the country is 64.84 percent. A statement indicating state-
wise literacy rate is enclosed.

(c) Literacy data in the country is collected through
the decennial census operation conducted by Registrar
General of India. According to the last census held in
2001, the literacy rate was 64.84 percent and the updated
literacy rate will be available only after the 2011 census.

(d) Programmes under National Literacy Mission
include provision for functional literacy, post literacy and
continuing education. In addition, steps have been taken
to universalize elementary education through enhancement
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of financial outlays for Sarva Shiksha Abhiyan, introduction
of cooked Mid Day Meal (MDM) scheme for all children
in classes [-VIIl in Government/Local Body and
Government Aided schools etc., and through this process
to arrest the influx of persons into the pool of aduit
illiterates.

(e) to (g) No Sir. However, complaints regarding
misutilisation of funds are referred to the concemed States
Governments or separately enquired into by the
Department based on the nature of the complaint. Action
is taken commensurate with the gravity of irregularity and
further release of grant for such projects is withheld
pending outcome of the investigation.

Statement

State-wise Literacy Rate as per 2001 census report

SILNo. Name of State/UTs Literacy rate

1 2 ' 3

1.  Andhra Pradesh 60.47
2.  Arunachal Pradesh 54.34
3. Assam 63.25
4. Bihar 47.00
5.  Chhattisgarh 64.66
6. Goa 82.01
7. Guijarat 69.14
8. Haryana 67.91
9. Himachal Pradesh 76.48
10. Jammu and Kashmir 55.52
11.  Jharkhand 53.56
12. Karnataka 66.64
13. Kerala 90.86
14. Madhya Pradesh 63.74
15.  Maharashtra 76.88
16.  Manipur 70.53
17.  Meghalaya 62.56
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1 2 3
18.  Mizoram 88.80
19.  Nagaland 66.59
20.  Orissa 63.08
21. Punjab 69.65
22. Rajasthan 60.41
23.  Sikkim 68.81
24.  Tamil Nadu 73.45
25.  Tripura 73.19
26.  Uttaranchal 71.62
27.  Uttar Pradesh 56.27
28. West Bengal 68.64
29. Andaman and Nicobar Islands 81.30
30. Chandigarh 81.94
31. Dadra and Nagar Haveli 57.63
32. Daman and Diu 78.18
33.  Delhi 81.67
34. Lakshadweep 86.66
35. Pondicherry 61.24

All India 64.84
[Translation]

industrial Development of Backward Areas

*257. SHRI HARIKEWAL PRASAD:
SHRIMATI SANGEETA KUMARI SINGH DEV:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the number of industrially backward districts in
the country, State-wise;

(b) whether the Government has issued any policy
guidelines and formulated an action plan for the industrial
development of backward areas;
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(c) it so, the details thereof;

(d) whether there have been instances of delays/
non-compliance in adhering to these guidelines and if so,
the reasons therefor;

(e) whether the Government has any proposal to set
up industrial units in the backward districts of Bihar and
Orissa during the Eleventh Plan period; and

(f) if so, the details thereof alongwith the proposed
location of the aforesaid units and the time frame by
which such units are likely to be set up?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) As per the exercise undertaken
by the Planning Commission in 2005 for the purpose of
their Scheme “Backward District Grant Fund”, 170 districts
in various States of India were identified as backward
districts (Statement enclosed).

(b) and (c) No policy guidelines have been issued.
However, with a view to focussing on district specific
cases of industrial backwardness, inter-departmental
meetings have been held and the relevant data available
is being analyzed to finalize and implement concrete policy
decisions to address purposively the cases of industrial
backwardness in various districts in a calibrated manner.

(d) Does not arise.

(e) and (f) After the announcement of New Industrial
Policy in 1991, decisions of investment have been left to
the commercial judgment of the entrepreneurs. The role
played by the Government has changed from that of
exercising control to providing help and guidance by
making essential procedures fully transparent and by
eliminating delays. The initiative for industrial development
of backward areas primarily lies on the State
Governments. The Union Government supplement their
effort through various schemes which play an important
role in stimulating flow of capital to the backward areas.

Statement

SI.No. State Name District Name

1 ' 2 3
1. Andhra Pradesh Adilabad
2. Andhra Pradesh Karimnagar
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1 2 3 1 2 3
- 3. Andhra Pradesh Khammam 31. Bihar Khagaria
4, Andhra Pradesh Mahbubnagar 32. Bihar Kisanganj
5. Andhra Pradesh Medak 33. Bihar Lakhisarai
6. Andhra Pradesh Maigonda 34. Bihar Madhepura
7. Andhra Pradesh Nizamabad 35. Bihar Madhubani
8. Andhra Pradesh Warangal 36. Bihar Munger
9. Assam Barpeta 37. Bihar Muzaffarpur
10. Assam Cachar 38. Bihar Nalanda
1. Assam Dhemaiji 39. Bihar Nawada
12. Assam Goalpara 40. Bihar Paschim
. Assam Halekandi Champaran
41, Bihar Patna
14. Assam Karbi Anglong
42. Bihar Purba
15, Assam Kokrajhar Champaran
16. Assam Marigaon 43 Bihar Pumia
17. Bihar Araria 44.  Bihar Rohtas
18.  Bihar Aruangabad 45.  Bihar Saharsa
19. Bihar Banka 48, Bihar Samastipur
20.  Bihar Begusarai 47.  Bihar Saran
21, Bihar Bhagalpur 48. Bihar Shelkhpura
22. Bihar Bhojpur 49, Bihar Sheohar
23. Bihar Buxar 50. Bihar Sitamarhi
24, Bihar Darghanga 51. Bihar Supaul
2s5. Bihar Gaya 52, Bihar Vishali
26.  Bihar Gopalgan 53.  Chhattisgarh Baster
27.  Bihar Jamui 54.  Chhattisgarh Dantewada
28.  Bihar Jehanabad 55.  Chhattisgarh Jashpur
29. Bihar Kaimur (Bhabua) 56. Chhattisgarh Kanker
30. Bihar Katihar 57. Chhattisgarh Kawardha
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58. Chhattisgarh Korba 86. Madhya Pradesh Jhabua

59. Chhattisgarh Mahasamund 87. Madhya Pradesh Katni

60. Chhattisgarh Rajnandgaon 88. Madhya Pradesh Mandia

61. Chhattisgarh Surguja 89. Madhya Pradesh Panna

62. Gujarat Dohad 90. Madhya Pradesh Rajgarh

63. Jharkhand Bokaro 91. Madhya Pradesh Rewa

64. Jharkhand Chatra 92. Madhya Pradesh Seoni

65. Jharkhand Deoghar 93. Madhya Pradesh Shahdol

66. Jharkhand Dhanbad 94, Madhya Pradesh Sheopur

67. Jharkhand Dumka 95. Madhya Pradesh Shivpuri

68. Jharkhand Garhwa 96. Madhya Pradesh Sidhi

69. Jharkhand Giridih 97. Madhya Pradesh Tikamgarh

70. Jharkhand Godda 98. Madhya Pradesh Umaria

71. Jharkhand Gumia 99. Madhya Pradesh West Nimar
72 Jharkhand Hazaribagh 100. Maharashtra Bhadara

73. Jharkhand Kodarma 101. Maharashtra Chandrapur

74. Jharkhand Lohardaga 102. Maharashtra Gadchiroli

75. Jharkhand Pakur 103. Maharashtra Gondiya

76. Jharkhand Palamu 104. Manipur Chandel

77. Jharkhand Paschim Sing 105. Manipur Churachandpur
78. Jharkhand Ranchi 106. Meghalaya Ri Bhoi

79. Jharkhand Sahibganj 107. Meghalaya South Garo Hill
80. Madhya Pradesh Balaghat 108. Meghalaya West Garo Hill
81. Madhya Pradesh Barwani 109. Nagaland Mon

82. Madhya Pradesh Chhatarpur 110. Nagaland Tuensang

83. Madhya Pradesh Damoh 11, Nagaland Wokha

84. Madhya Pradesh Dindori 112, Orissa Balangir

85. Madhya Pradesh Guna 113. Orissa Baudh
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114, Orissa Debagarh
115. Origsa Gajapati
116. Orissa Ganjam
117. Orissa Kalahandi
118. Orissa Kandhmal
119. Orissa Kendujhar
120. Orissa Koraput
121.  Orissa Malkangiri
122. Origsa Mayurbhanj
123. Orissa Nabrangapur
124, Orissa Naupada
125. Orissa Rayagada
126. Origsa Sonapur
127. Rajasthan Banswara
128. Rajasthan Barmer

129. Rajasthan Chittaurgarh
130. Rajasthan Dungarpur
131. Rajasthan Jaisalmer
132. Rajasthan Jalor

133. Rajasthan Karauli

134. Rajasthan Sawai Madhopur
135. Rajasthan Tonk
136. Uttar Pradesh Ambedkar Nagar
137. Uttar Pradesh Bahraich
138. Uttar Pradesh Balrampur
139.  Uttar Pradesh Banda
140. Uttar Pradesh Barabanki
141. Uttar Pradesh Basti
142. Uttar Pradesh Budaun

to Questions 20

1 2 3

143. Uttar Pradesh Chandauli

144, Uttar Pradesh Chitrakoot

145.  Uttar Pradesh Etah

146. Uttar Pradesh Farrukhabad

147. Uttar Pradesh Fatehpur

148. Uttar Pradesh Gonda

149, Uttar Pradesh Hamirpur

150. Uttar Pradesh Hardoi

151. Uttar Pradesh Jalaun

152. Uttar Pradesh Kushambi

153. Uttar Pradesh Kheri

154. Uttar Pradesh Kushinagar

155. Uttar Pradesh Lalitpur

156. Uttar Pradesh Mabharajganj

157. Uttar Pradesh Mohaba

158. Uttar Pradesh Mirzapur

159. Uttar Pradesh Rae Bareli

160. Uttar Pradesh Sant - Kabir
Nagar

161. Uttar Pradesh Shrawasti

162. Uttar Pradesh Siddharthnagar

163. Uttar Pradesh Sitapur

164. Uttar Pradesh Sonbhadra

165. Uttar Pradesh Unnao

166. West Bengal Bankura

167. West Bengal Dakshin Dinajpur

168. West Bengal Medinipur

169. West Bengal Purulia

170. West Bengal Uttar Dinajpur

o
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Patents on items based on Traditional Knowledge

*258. SHRI HANSRAJ G. AHIR: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government is aware about the
patents and trade marks being secured on items/articles/
practices based on traditional knowledge like Yoga,
Ayurvedic Recuperations and medical plants in the United
States and other foreign countries;

(b) if so, the details of such patents granted in each
of the last three years and the current year, country-
wise;

(c) whether the Government has taken any steps to
contest the granting of international patents on items
based on traditional Indian knowledge and heritage;

(d) if so, the details of such efforts and the success
or failure achieved in the matter so far;

(e) whether the Government is making any efforts to
secure traditional Indian knowledge and heritage from
international heritage at the World Trade Organisation
(WTO) and to amend or bring new domestic legislations;

(f) it so, the details of action being taken at the
WTO and any such action for new legislations; and

(g) if not, the reasons therefor?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) and (b) Patents are granted
under the sovereign prerogative of countries according to
their respective patent laws and have territorial effect,
that is, they are effective only in the country of grant. In
order to qualify for grant of patent in any country, an
invention, whether process or product has to meet the
criteria of patentability, namely, novelty, inventiveness and
industrial applicability. Indian goods/items, which are
already in public knowledge/domain, cannot be patented.
However, a search of United States Patent and Trade
Mark Office (USPTO) database shows that the USPTO
has granted 168 patents mainly in Yoga related devices
and accessories, such as, yoga mattresses, grip block
yoga socks, devises for stretching etc. Similarly, there
are about 3700 trademarks on yoga accessories which
have been listed in the data base of registered and
pending trade marks by USPTO. Data on items/articles/
practices based on traditional knowledge patented
worldwide is not maintained.
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(c) and (d) As patents are essentially private rights,
they are nommally challenged, in accordance with the
patent laws of the country concerned, by the person(s)
whose interests are affected/jeopardized. Whenever an
obvious case of infringement of Traditional Knowledge is
brought to its notice, Government takes suitable action
depending on the circumstances of the case.

In order to protect traditional knowledge from being
patented, provisions have been made in the Patents Act,
1970. Section 3 (p) of the said Act provides that an
invention, which, in effect, is traditional knowledge or which
is an aggregation or duplication of known properties of
traditionally known component or components is not
patentable. Section 3(j) of the said Act further provides
that plant in whole or any part thereof other than micro-
organisms but including seeds, varieties and species and
essentially biological processes for production or
propagation of plants are not patentable. As per Section
3(c) of the sald Act, the mere discovery of any living or
non-living substance occurring in nature is also not
patentable. Sections 25 and 64 of the said Act include
anticipation of invention by available local knowledge,
including oral knowledge, as one of the grounds of
opposition as also for revocation.

The Government has developed a Traditional
Knowledge Digital Library (TKDL) database which includes
codified knowledge of traditional medicine, including
Ayurveda and Unani, in five international languages,
namely, English, German, French, Spanish and Japanese
to prevent patenting of inventions which are mere
traditional knowledge.

(e) to (g) The Government has already taken action
for building up the pressure for a mandate review of
Agreement on Trade Related Aspects of Intellectual
Property Rights (TRIPS) of the World Trade Organisation
(WTO) for bringing amendment in TRIPS Agreement for
incorporating a new provision that would make it
mandatory for patent applications to disclose the use of
any biological resources or associated traditional
knowledge in their invention. The Government is actively
pursuing the mater in the TRIPS Council Meetings.

Various Indian Laws such as the Patents Act, 1970,
the Geographical Indications of Goods (Registration and
Protection) Act, 1999, Protection of Plant Varieties and
Farmers’ Rights Act, 2001 and the Biological Diversity
Act, 2002 have provisions for protecting traditional
knowledge. At present there is no proposal for amending
the existing laws or for enacting a stand-alone legislation
for Traditional Knowledge.
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[English]
Impact of Global Crisis on FDI

*259. SHRI MADHU GOUD YASKHI:
SHRI ADHALRAO PATIL SHIVAJIRAO:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the global financial crisis has slowed
down the inflow of Foreign Direct Investment (FCI) into
the country;

(b) if so, the details thereof;

(c) whether the Government of India has assessed
the impact of global liquidity crunch on the FDI inflow;

(d) if so, the details thereof;

(e) whether the ongoing projects/sectors would be
affected due to the world wide slow down; and

(f) if so, the details thereof and the steps being taken
by the Government to ensure that India remains an
altractive destination for FDI?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) and (b) Foreign Direct
investment (FDI) inflow in the country has increased from
US$ 5.5 billion in 2005-06 to US$ 24.5 billion in the year
2007-08. FDI inflows during April-October 2008 were US$
18.7 billion. FDI inflows during April-September 2008
showed an increasing trend each month in comparison
to the same period in the previous year. However, the
inflows in October 2008 have shown a decline of 26%
over the same period of 2007.

(c) and (d) Various studies by international agencies
and world wide analysis have assessed that the FDI flows
to developing economies would generally decline.

(e) The effect of the world wide slowdown on specific
projects/sectors would be difficult to assess.

(f) Under the liberalized economic environment,
investment decision of investors are based on the macro-
economic policy framework, investment climate in the host
country, investment policies of the transnational
corporations and other commercial considerations.
Government has put in place a libera! and investor/friendly
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policy on FD! under which FDI up to 100% is permitted
on the automatic route in most sectors/activities. The
UNCTAD's World Investment Reports for 2007 and 2008
have rated India as the second most attractive investment
destination. Government has also announced a slew of
measures to accelerate the demand in the economy which
would enable India to continue as an attractive investment
destination.

Smuggling of lllegal Weapons

*260. SHRI UDAY SINGH:
SHRI KIREN RIJIJU:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the instances of smuggling of various
items including weapons, drugs, tobacco products are on
the rise in the country;

(b) if so, the detalls of the cases reported along with
quantum of items seized during each of the last three
years and the current year, State-wise;

(c) whether the involvement of foreign nationals
working as drug syndicate along with the Indian citizens
in the smuggling have been reported;

(d) if so, the details thereof along with the number
of persons arrested including foreigners in the said period;

(e) whether the smuggling of illegal weapons have
increased the cases of illegal possession of arms in the
country;

(f) if so, the reaction of the Government thereto and
the details of the cases reported during the said period,
State-wise; and

(g) the steps taken by the Government to check
cases of such smuggling?

THE MINISTER STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) No, Sir.
Available information, reports received and seizures made
do not indicate increase in smuggling of drugs and
weapons.

(b) Does not arise.

(c) Yes, Sir.
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(d) Details of Indian citizens and foreign nationals
arrested under the Narcotics Drugs and Psychotropic
Substances Act, 1985 are as under:-

2005 2006 2007 2008

(upto
November)
(Provisional)
No. of Indian 19573 20456 22086 14626
national arrested
No. of foreign 173 232 181 148

national arrested

(e) No, Sir.
(f) Does not arise.

(g) Steps taken/being taken by the Govemment to
check smuggling include, effective surveillance of borders
by carrying out round the clock patrolling, erection of
fencing along the Western and Eastern International
Borders, flood lighting of the border to enhance the
observation during night, construction of border roads to
tacilitate border patrolling and interception, introduction of
modem and hi-tech surveillance equipments to detect
crossing at night and during bad weather, upgradation of
intelligence network and coordination with sister agencies
under the umbrella of lead intelligence agencies, meetings
held at functional and directional level, intensive preventive
and interdiction efforts along known drug routes, conduct
of training programmes for law enforcement officials for
upgrading their skills to combat drug trafficking, financial
assistance to eligible States for strengthening their narcotic
units.

Grant to Guwahatl University

2453. SHRI M.K. SUBBA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Guwahati University had lately requested
for special grant for research and development of
technology standards; and

(b) if so, the details and status thereof?

THE MINISTER STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRMATI D.
PURANDESWARI): (a) and (b) No, Sir. There 1s no
specific request from the Guwahati University towards
special grant for research and development of technology
standards.
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Protection of Trees in NDMC Area

2454. SHRI S.K. KHARVENTHAN: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether large number of trees in the new Delhi
Municipal Council (NDMC) area fall/get uprooted every
year during storms, heavy rainfall and are chopped due
to concretisation of pavements and civil works;

(b) if so, the total number of trees which fell/got
uprooted were chopped during each of the last three
years and the current year;

(c) whether any study has been conducted on the
health of trees in NDMC area;

(d) it so, the details thereof and the action taken on
its findings;

(e) whether the Government has taken any steps to
prevent felling of trees, strengthening of the existing ones,
planting of new saplings etc.; and

“(f) if so, the details alongwith the number of new
saplings planted during each of the last three years and
the current year, if not, the reasons therefor?

THE MINISTER STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) Trees fall
during storms and heavy rainfall. However, for carrying
out civic works, etc. trees are cut only after getting prior
permission from the concerned authorities.

(b) The total number of trees which fell during the
last three years and the current year (up to September,
2008) are as under:

Year Number of trees fallen
2005-06 102
2006-07 138
2007-08 7
2008-09 62

(upto September, 2008)

Total 373

() and (d) Forest Research Institute Dehradun has
been engaged as consultant for carrying out study on
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status of trees. The Institute has not submitted its final
report. However, the scientists of the Institute have visited
--NDMC area are guided the field staff in protection of
trees as well as treatment of insects and fungal diseases.

(e) and (f) The steps taken by the New Delhi
Municipal Council for improving health of trees include
improvement of tree basins through regular change of
soil and adding fertilizers; growth of ground covers;
treatment of insect and fungal diseases; pruning for proper
balance; removal of dangerous trees, etc. New Delhi
Municipal Council has also informed that new saplings
are planted in gaps created by wind fallen trees. The
numbers of new saplings, including replacement plantation,
“ planted during each ot the last three years and the current
year (upto September, 2008) are as under:

Year Saplings
2005-06 15,213
2006-07 10,573
2007-08 20,411
2008-09 18,915

(upto September, 2008)

Nano Mission

2455. SHRI BADIGA RAMAKRISHNA:
SHRI S.K. KHARVENTHAN:

Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state:

(a) the details with regard to efforts made to achieve
synergy between various departments, academic/research
institutions, industry etc. under the Nano Mission;

(b) details of educational and R&D programmes
undertaken during the last three years including the State
of Andhra Pradesh in the said mission;

(c) whether product oriented research projects are
being encouraged under Nano-mission;

(d) if so, the details thereof, project-wise;
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(e) the location and functions performed by Nono
technology centres in the country, State-wise;

(f) whether the Government has proposal to set up
more Nano Technology centres in the country; and

(g) it so, the details thereof alongwith the time
schedule by which they are likely to be set up?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) The Nano Mission is making efforts to achieve
synergy between government departments, academic and
research institutions and industry etc. by (i) involving their
representatives as member of various technical advisory
groups and the Nano Mission Council; (b) evolving and
funding joint research projects by academic and research
institutions and also industry; and (c) involving all these
partners in evaluating the progress of programmes
undertaken by the Nano Mission.

(b) From 2006-07 to 2008-09 till date, approximately
90 projects have been funded under the Nano Mission
(and the earlier Nano Science and Technology Initiative).
This includes educational programmes as well as R&D
projects. The list of these projects including those funded
in the State of Andhra Pradesh is available at the website
http://nanomission.gov.in under the heading “Projects
sanctioned”.

(c) Yes, Sir.

(d) The details of product-oriented projects are given
in the enclosed Statement-I.

(e) The locations and functions performed by Nano
Technology Centres set up in the country are given in
the enclosed Statement-Il.

(f) and (g) Yes, Sir. The Government has recently
set up an Institute of Nano Science and Technology at
Monail as part of the Nano Mission. There are plans to
set up two more Institutes of Nano Science and
Technology at Bangalore and Kolkata. These centres will
carry out front-ranking R&D in Nano Science and
Technology, help train quality manpower and also develop
applications with the help of industry in their niche areas.
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Statement |

Product-oriented Research Projects Founded so flar

Si.No. Title, Institution/s, Industry/ies Deliverables
1 2 3
1. Development of High Performance 1. Characterization of commercially obtained and synthesized MMT-
Rubber Nanocomposites for ODA and MMT-ODTA.
Tyre Engineering
MG University, 2. Preparation of nanocomposites by cincorporation of nanoclay in
Kottayam the polymeric matrices such as natural rubber, chiorobutyl and
their blends.
Appolo Tyres 3.  Characterization of nanocomposites.
4. Fabrication of automotive inner tubes and inner liners.
5. Product testing.
2. Nano Functional Materials 1. Cost effective method for production of oxide ceramic powders of
Technology Group (NFMTG) nano size.
IIT Madras, Chennai 2. Consolidation and sintering of nanocrystalline oxide powders for
production of bulk ceramics.
Murugappa Group of 3. Nanocrystalline diamond (NCD) films/coatings on die-inserts and
Industries, Chennai plugs to increase wear-resistance and durability. .. '
Orchid Chemicals and 4. Cost-effective production of large scale -and high pure carbon
Pharmaceuticals, Chennai nanotubes (CNT).
5. Nanostructured multi-drug-delivery system for hard tissue
applications.
6. CNTs for laser based treatment of cancer by photodynamic therapy.
3. Centre for Nano Technology 1.  Drug delivery, gene therapy and diagnostic tools.
University of Hyderabad
2. Materials and devices/sensors.
Dr. Reddy's Labs, Hyderabad 3. Modelling projects.
DRDO . 4. Biological materials, diagnotic tools, inorganic materials and
devices/sensors. it
4, Smart-and Innovative 1. Encapsulated phase change matreials for thermo-regulated smart
Textiles (SMITA) textiles (thermo-regulated fabric for applications in medical
T Delhi, New Delhi treatment, sports wear, comfort wear, protective clothing in extreme
climate and defence environment).
PLUSS Polymers P. 2. Textile nano finishes (smart textiles with flame retradant.

Ltd., New Delhi

antibacterial and self-cleaning properties for medical and apparel
applications).
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Resil Chemicals P. Ltd., Bangalore
Purolator India Ltd., Gurgaon

Nanofibre web for electrospinning for applications in filtration
industry (high-efficiency, high-flow rate media for fluid filtration for
next generation car filters for air, oil and fuel).

5. Electro Nanoprocessing To set-up Electrochemical Nanofabrication facility.
of Semiconductor
nanotube arrays for high To develop and train cadre of young researchers in the area of
efficiency photovoltaics nanotechnology as applied to thin film. Deposition and photovoltics.
Amrita Vishwa Vidyapeetham, To develop a regional collaboration among tresearchers in India
Emakulam, Kochi BEL, Bangalore in the area of nanotechnology based photovoltics.
To expand the international collaboration to include other universities
in the UC system and other institutions to broaden research efforts
in electrochemical manoprocessing.
6. Preparation of Silicon To establish a technology to manufacture Si Sheet not so far
Sheets by capillary atetmpted in India.
Action Shaping
Technique (CAST) for To develop human resources to produce Si tube & subsequently
Solar Cell Applications, Si Sheets.
Punjabi University,
. Patiala
GGS, IP University,
Kashemere Gate, Delhi
Instapower Ltd., New Delhi
Statement Il
Locations and functions performed by nanotectinology Centres
SI.No. Institute where the Nono State Functions in terms of focus of research
Technology Centre is
located
1 2 3 4
1. SN Bose National Centre West Bengal Micro/Nano Electro-Mechnical Systems and
for Basic Sciences, Nanoproducts.
Kolkata
2. Indian Institute of Kamataka Nono Devices. Nanocomposites,
Science, Bangalore Nanobiosensors, Nanoelectronics
3. Indian Institute of Uttar Pradesh Printable Electronics, Nanopattering
Technology Kanpur,
Kanpur
4, National Center for Biological Karnataka Bio-Systems & Materials

Sciences, Bangalore
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5. Indian Institute of
Technology, Bombay,
Power, Mumbai

6. Amrita Institute of Kerala

Medical Sciences, Kochi

Maharashtra

Nanoelectronics, Nanomaterials and Non-
biotechnology

Implants, Tissue Engineering, Stem Cell
Research

7. Indian Association for the West Bengal Photovoltaics & Sensor Devices
Cultivation of Science,
Kolkata

8. University of Allahabad, Uttar Pradesh Nanophosphors
Allahabad

9. Advanced Research Center Andhra Pradesh Nanomaterials, Nanocoatings

for Powder Metallurgy and
New Materials (ARCI),
Hyderabad

[Trans/ation)
Guidelines on Registration of FIR

2456. SHRI RAGHUVEER SINGH KOSHAL: Will the
Minister of HOME AFFAIRS be pleased to refer to the
reply given to Unstarred Question No. 1118 dated 22
August 2007 regarding Guidelines on Registration of FIR
and to state:

(a) whether the Government has collected the
information;

(b) it so, the detalls thereof, and

(c) it not, the reasons and the time by which such
information is likely to be collected?

THE MINISTER STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) Yes, Sir.

(b) The Registry of Supreme Court of India has
informed that the Court has not issued any specific
directions/guidelines on the issue of registration of FIR
recently. However, the Supreme Court of India on several
occasions through decisions has reminded that once the
facts constituting the commission of a cognizable offence
was disclosed it was obligatory on the part of the person

incharge of the Police Station to register FIR, if the
information was in conformity with Section 154 of the
Criminal Procedure Code.

(c) Does not arise.
Literacy Programmes

2457. SHRI THAWAR CHAND GEHLOT: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the current literacy rate in the country and the
names of the States where literacy rate has increased
significantly during the last three years, State-wise;

(b) the details of the allocation sanctioned and made
for various literacy programmes during the current year,
State-wise;

(c) the details of the proposals received by the
Government for improving the standard of education and
opening educational centres in the villages during each
of the last three years, State-wise;

(d) the details of the proposals pending for clearance
with the Government indicating the time since when these
are pending, State-wise; and

(e) the time by which these proposals are likely to
be cleared, State-wise?
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THE MINISTER STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) The literacy data in the country is collected
through decennial census operation conducted by
Registrar General of India. According to last census held
in 2001, the literacy rate was 64.84% and the subsequent
increase in literacy rate of States will be known only
after 2011 census.

(b) Funds for Adult Education are allocated scheme-
wise and not State-wise. In Budget Estimates 2008-09
(Plan), an amount of Rs. 369.00 crores has been allocated
for Adult Education & Skill Development and Literacy
Programmes and Rs. 70.00 crores for Support to Non-
governmental Organisations, Institutions/State Resource
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Centres for Adult Education & Skill Development.

(c) Under National Literacy Mission grants are being
released for Total Literacy Campaign (TLC), Post Literacy
Programme (PLP) and Continuing Education Programme
(CEP). Presently there are 95 districts in the TLC stage,
174 in PL stage and 328 in CE stage. Projects for
Residual llliteracy (PRI) is also implemented in 141
districts. The State-wise details are given in the enclosed
Statement.

(d) and (e) Grants are released to the States for
Literacy Projects only after completion the phase of the
programme and settiement of the accounts of projects
sanctioned earlier.

Statement

State-wise list of TLC, PLR CE, uncovered and PR/ districts

SI.No. Name of States/UTs No. of TLC PLP CEP Total Uncovered PRI
districts districts districts  districts
covered
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 23 0 1 22 23 0 10
2. Arunachal Pradesh 15 5 10 0 15 0 0
3. Assam 23 13 10 0 23 0 0
4. Bihar 38 9 26 3 38 0 7
5. Chhattisgarh 16 1 5 10 16 0 0
6. Delhi 9 0 0 9 9 0 0
7. Goa 2 2 0 0 2 0 0
8. Gujarat 25 0 2 23 25 0 2
9. Haryana 19 2 13 4 19 0 0
10. Himachal Pradesh 12 0 1" 1 12 0 0
1. Jammu and Kashmir* 14 14 0 0 14 0 0
12. Jharkhand 22 7 10 5 22 0 3
13. Karnataka 27 0 1 26 27 0 14
14, Kerala 14 0 0 14 14 0 0
15. Madhya Pradesh 45 0 2 43 45 0 12
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1 2 3 4 5 6 7 8 9
16. Maharashtra** 35 1 8 26 35 0 0
17. Manipur 9 1 8 0 9 0 0
18. Meghalaya 7 4 3 0 7 0 0
19. Mizoram 8 0 0 8 8 0 0
20. Nagaland 8 8 0 0 8 0 0
21. Orissa 30 6 21 3 30 0 0
22. Punjab 17 6 10 1 17 0 1
23. Rajasthan 32 0 0 32 32 0 29
24. Sikkim 4 4 0 0 4 0 0
25. Tamil Nadu 29 0 0 29 29 0] 17
26. Tripura 4 0 0 4 4 0 3
27. Uttaranchal 13 0 1 12 13 0 12
28. Uttar Pradesh 70 1 29 30 70 0 19
29. West Bengal 19 0 2 17 19 0 8
30. Andaman and Nicobar Islands 2 0 0 0 0 2 0
31. Chandigarh 1 0 0 1 1 0 0
32. Dadra and Nagar Haveli 1 1 0 0 1 0 1]
33. Daman and Diu 2 0 1 0 1 1 0
34. Lakshadweep 1 0 0 1 1 0 0
35. Pondicherry 4 0 0 4 4 0 0
Total 600 95 174 328 597 3 141

Changes in Entrance Examination

2458. DR. LAXMINARAYAN PANDEY:
SHRI SYED SHAHNAWAZ HUSSAIN:

will

the Minister

of

HUMAN RESOURCE

DEVELOPMENT be pleased to state:

(a) whether the Government is contemplating a

change in the IIT and JEE entrance examinations;

(b) if so, whether the Govemment has received any

suggestions in this regard;

(c) if so, the details thereof; and

(d) the action being taken by the Government

thereon?

THE MINISTER STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRMATI D.
PURANDESWARI): (a) to (d) With a view to curb the
undue and undesirable burden on the school going -
children and mushrooming of the coaching Institutions
and for giving due weightage to the marks obtained in
qualifying board examination, Government has made major
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changes in the lIT-Joint Entrance Examination (JEE) from
2006 onwards. Following reforms have been made in the
‘pattemn of HT-JEE exam from 2006:

(i) JEE continued to be the sole criterion for ranking
the students for admission in IITs, IT-BHU, ISM
Dhanbad and other participating institutes;

(ii) School resuits are factored into admigsion
process for the IiTs. Only those students who
secure a first-class or equivalent in the +2
examination are eligible for admission to the IITs;

(li) For the students belonging to SC/ST category,
there is a relaxation of 5% of marks below the
level of the marks prescribed in the respective
examination;

(iv) JEE is a single objective type examination. The
question paper can include short write-up of a
topic in physics, chemistry or even mathematics
followed by objective questions that are based
on the write-up. This tests the comprehension
ability as well as analytical ability of the students
while retaining the objective character of the test.

(v) A student can write the JEE in the year in which
he or she passes the 12th standard examination
and/or in the following year;

(vi) Those who join any of the lITs are not allowed
to sit for the JEE again.

[English]
Pension Cases of Swatantrata Senanis

2459. SHRI PRATIK P. PATIL: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Govemnment has received pension
cases from the Swatantrata Senanis of Goa Liberation
Movement from the Government of Maharashtra; and

(b) if so, the details and present status thereof?

THE MINISTER STATE IN THE MINISTRY OF HOME
AFFAIRS (DR. SHAKEEL AHMAD): (a) and (b) Yes, Sir.
About 1537 applications for grant of Samman pension to
the participants of Goa Liberation Movement Phase i
were received through the Government of Maharashtra.
Out of this, pension has already been sanctioned in 1327
cases and the remaining applications are at various stages
of processing.
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Science and Technology Infrastructure In
Universities

2460. SHRI JASUBHAI DHANABHAI BARAD: Will
the Minister of SCIENCE AND TECHNOLOGY be pleased
to state:

(a) whether the Government has any plan/scheme to
strengthen science and technology infrastructure in
universities and other higher educational institutions in
the country;

(b) if so, the details of the same along with the
number of Universities/Academic Departments identified
for the purpose, State-wise;

(c) the total amount of funds allocated and utilised
for the aforesaid purpose during the last three years and
the current year, State-wise and year-wise; and

(d) the steps being taken by the Union Government
to encourage young scientists to purpose serious scientific
work across the country?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHR! KAPIL
SIBAL): (a) to (d) Sir, during the year 2000, Government
of India through the Department of Science and
Technology has initiated a new scheme “Fund for
Improvement of Science and Technology Infrastructure in
Universities and Higher Educational Institute (FIST)" for
upgrading the infrastructure and facilities for research in
Science and Technology Departments of Universities and
related Academic Institutes. Under this Program, till March,
2008, more than 1100 Science, Engineering and
Technology Departments in 310 Universities, Colleges and
related Academic Institutes have been identified. While
the support in current year is being finalized, the year-
wise and state-wise details till March 2008 are given in
the enclosed Statement.

Various steps have been taken by the Union
Government to encourage young scientists to pursue
serious scientific work across the country. A number of
schemes have been instituted by the Government for
encouraging Young Scientists, and also for nurturing
talented students in the form of SERC Programme for
Young Scientists including BOYSCAST Fellowships and
Fellowships like Swarnajayanthi Fellowhsips, Shyama
Prasad Mookerjee Fellowships, KS Krishnan Fellowships,
Ramanna Fellowships and J.C. Bose & Ramanujam
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Fellowships for practicing young scientists & technologists,
and CSIR programme on Youth for leadership in Science
(CPYLS), Diamond Jubilee Research Interns Award
Scheme, Junior/Senior Research Fellowships (JRF/SRF),
Biotechnology Post Doctoral Research Associateship &
Overseas Fellowships, Kishore Vaigyanik Protsahan Yojana
(KVPY), National Science Olympiad Programme etc. for
attracting and retaining young talented students in R&D.
In addition, the young scientists including students have
been exposed to new technologies through schools,
workshops etc. to encourage them to discover and/or
experiment on new technologies including the emerging
fields like nanoscience & nanotechnology, biotechnology
etc. Most of these schemes have been operated in a
liberalized manner from time to time based on the needs
of the young scientists. '
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In addition, the Government, in the XI Plan has
launched a new scheme called INSPIRE (innovation in
Science Pursuit for Inspired Research). The main features
of the proposed scheme will be: (1) innovation funding in
schools (one million young innovators); (2) summer camp
with science icons (for high performers); (3) assured
opportunity schemes for proven talent force; and (4)
retention of talent in public funded research through public-
private partnerships. Further, another new scheme of
Scholarships for Science in Higher Education (SHE) is
being initiated in the X! Plan unhder which 10,000
fellowships of Rs. 80,000/- per year for bright students in
science streams during their B/Sc/M.Sc courses would
be Rs. 80,000/- per year for bright students in science
streams during their B.Sc/M.Sc courses would be
provided. These initiatives are aimed at generating interest
in youth to conduct more and more research and produce
valuable results.

Statement
State No. of Funds Allocated (Rs/Lakh) for the years
Departments 2005 2006 2007 2008
Identified
(March 2008)
1 2 3 4 5 6
'Andhra Pradesh 64 - 610 1583 Identification of
Departments is
being finalized.
Arunachal Pradesh 02 -— —_ 110
Assam 36 - 285.5 105
Bihar 03 — 35 -_
Chhattisgarh 07 75 42 —
Delhi 52 485 1125 1910
Goa 09 _ 15 30
Gujarat 33 96.5 610 550
Haryana 15 65 12.5 30
Himachal Pradesh 09 10 30 —_—
Jammu and Kashmir 19 140 123 178
Jharkhand 13 76 55 110
Karnataka 102 211 355 6264
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1 2 3 4 5 6
Kerala 63 45 200 678

Madhya Pradesh 23 46 - 45
Maharshtra 105 736 1160 1482

Manipur 07 — —_ —_
Meghalaya o8 —_ 50 41

Mizoram 03 — — 193

Orissa 20 _— 150 145
Pondicherry 06 —_ _ 260

Punjab 37 248 188 405

Rajasthan 41 230.5 122 589

Sikkim 01 20 -_— -

Tamil Nadu 167 660 1734.6 2155

Tripura 02 —_ -_ -_

Uttar Pradesh 89 237 4081 2130
Uttaranchal 39 52 235 1689

West Bengal 127 1616.5 795 1330

Total 1106 5049.5 12013.5 22012
[Translation] (d) it not, the reasons therefor?

Facilities to Children of SC Community

2461. SHRIMAT!I KARUNA SHUKLA:
SHRI CHANDRA MANI TRIPATHLI:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has formulated any
scheme for providing uniform, shoes, stationery etc. free
of cost to children of SC community from Class | to
Class VIiI;

(b) it so, the details thereof,

(c) the amount spent/likely to be spent thereon each
year; and

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (d) Free textbooks are provided to all
children in classes I-VIll in Government and Government
aided elementary schools under the Sarva Shiksha
Abhiyan (SSA) programme provided the State Government
is not itselt providing this facility from its own
resources.

In educationally backward blocks, there is a provision
for providing additional incentives to girls under the
National Programme for Education of Girls at Elementary
Level (NPEGEL), a component of the SSA, such as
unforms, stationary, workbooks etc. based on local
requirements.
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[English]
Promotion of Marble Industry

2462. SHRI SUBHASH MAHARIA: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) the steps taken/being taken to save the domestic
marble industry vis-a-vis imports;

(b) whether the Government have received any
representation from the Government of Rajasthan for
development of marble clusters for promotion of marble
industry; and

(c) it so, the details thereof and the steps taken to
ensure competitiveness of indigenous marble industry?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHR!I ASHWANI
KUMAR): (a) The Government has kept import of marble
restricted to protect domestic producers from cheap
imports. Only a limited quantity of import is being allowed
to meet the domestic demand for higher priced marble.

(b) and (c) A project for increasing the
competitiveness of Marble Cluster, Kishangarh, Rajasthan
was sanctioned under the Industrial Infrastructure
Upgradation Scheme in 2004 with a project cost of Rs.
36.80 crore involving Central grant of Rs. 27.60 crore.
The project is under implementation.

[Transiation]
Export of Corn

2463. SHRI GANESH SINGH: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:
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(a) the quantity and value of com exported from the
country during each of the last three years and current
year, country wise;

(b) whether the Government has banned the export
of corn during the current year; and

(c) if so, the details thereof alongwith the reasons
therefor?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHRI JAIRAM RAMESH): (a) The detalils
of Corn export (HS Code 1005 1000 and HS Code 105
9000) during the last three years are as under:

Year Quantity in MT Value (Rs. in lakh)
2005-06 420 48150
2006-07 637 49886
2007-08 2700 244344

The details of exports to various countries are
enclosed as Statement.

(b) and (c) Government, with a view to ensure
availability of Com in the domestic market at affordable
price, prohibited exports of Maize (Corn) Seed and other
till 15th October 2008 vide DGFT's Notification No. 22
(RE-2008)/2004-2009 dated 3rd July 2008. Subsequently,
vide Notification No. 32 (RE-2008)/2004-2009 dated 19th
August 2008, the export of Maize (Com) seed was made
free.

Statement

Country-wise Exports of Com (Maize)

.Commodity: 10051000 Maize Seed

Value in Rs. Lacs

Quantity in ‘000 Kgs

Si.No Country 2007-08 2006-07 2005-06 2007-08 2006-07 2005-06
1 2 3 4 5 6 7 8

1. Bangladesh PR 1118.55 511.92 178.25 9686.13 5013.84 2758.30
2. Taiwan 1897.57 20800.71
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1 2 3 4 5 8 7 8
;3. Korea RP 2596.94 18.64 12.92 27440.00 118 36
4. Malaysia 2714.10 62.16 65.2 30429.81 880 730
5. Philippines 1009.78 1857.60 1251.64 4234.90 10030.77 3338.48
6. Vietnam Soc Rep 2011.16 773.12 123.07 21030.34 8973.00 592.42

Others 1975.28 2529.73 2387.12 -

Total 13323.38 §753.17 4018.20

Commodity: 10059000 Value in Rs. Lacs Quantity in ‘000 Kgs
Other Maize (Corn)

Si.No. Country 2007-08 2006-07 2005-06 2007-08 2006-07 2005-06
1. Bangladesh PR 15424.13 21133.66 18474.41 192348.09 289153.34 261334.58
2. Taiwan 22199.34 521.67 82.15  238428.81 §799.00 542.55
3. Korea RP 23958.31 0.21 259110.00 1.50
4, Malaysia 108705.11 3398.38 228.53 1221872.50 46066.13 3374.90
5. Oman 1796.61 31.96 19896.47 365.00
6. Vietnam Soc REP 17788.06 233.42 194536.55 2971.00

Others 41148.84 18813.35 8796.85

Total 231020.40 44132.44 27582.15
[English] (c) the steps taken/proposed to be taken by the

Free Trade Agreement

Studies of Proposed Eu-india and India-Japan

2464. SHRI SURAVARAM SUDHAKAR REDDY: Will

the Minister of COMMERCE AND INDUSTRY be pleased
to state:

(a) whether the Government has commissioned any

studies on proposed EU-India and India-Japan Free Trade
Agreement,

and their institutional affiliations; and

(b) if s0, the details of the list of such studies, authors

Government to make available the copies to the public
or other stakeholders of such studies?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHRI JAIRAM RAMESH): (a) Yes, Sir.

(b) The following studies were commissioned:-
A-EU-INDIA FTA
(i) In October 2005, the Department of Commerce

commissioned a study to the National Council
for Applied Economic Research (NCAER) on the
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economic assessment of the proposed India-
European Union (EU) Free Trade Agreement
(FTA). The study was authored by Shri Sanjib
Pohit and others of NCAER.
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commissioned a comprehensive study to Indian
Council for Research on International Economic
Relations (ICRIER) on Trade in Services under

(ii) In June2007, the 'Depanment of Commerce

India-EU Free Trade Agreement. Following table
gives the details of the studies done:-

Sl.No. Sector Author Affiliation
1. Telecommunication Rajat Kathuria Professor ICRIER
2. IT & ITES Rupa Chanda Professor of Economics, IIM Bangalore
3. Health Rupa Chanda Professor of Economics, |IM Bangalore
4, Banking & Insurance Abhijit Sen Gupta Consuitant, World Bank and Associate
Professor, JNU
5. Accountancy Parthapratim Pal Assistant Professor, IIM, Kolkata
6. Environment Aparma Sawhney Assistant Professor, Centre of Trade &
Development, JNU
7. Postal & Express Delivery Biswaijit Nag Assistant Professor, IIFT
8. Legal Panagoitis Delimatsis & Senior Research Fellow, World Trade
Samir Gandhi Institute, Berne & Senior Associate,
Economic Paws Practice, New Delhi
9. “"R&D Supama Karmakar Senior Fellow, ICRIER
10. Energy Arpita Mukherjee and Smita Professor, ICRIER and Research Assistant
Miglani ICRIER
11. Audiovisual Arpita Mukherjee, Ramneet Professor, ICRIER, Consultant, ICRIER &
Goswami & Biswajit Nag Associate Professor of Economics, IIFT
12 Construction Arpita Mukherjee and Protessor, ICRIER and Research
Durgesh Kr. Rai Associate, ICRIER
13. Logistics Debjani Ganguli Economist and Consultant ICRIER

B-INDIA-JAPAN FTA:

() An annual document on India's economic

(ii)

relations with Japan was prepared by Dr. Rajesh
Chadha, Chief Economist and Senior Counselor
of NCAER.

A study on the identification of Non Tariff Barriers
(NTBs) in Japan was done by Sh. Samir Gandhi,
Senior Associated (WTO Law Practice Group of
Economic Law Practice (ELP).

(c) Government has made available the copies of
the study reports relating to the EU-Iindia FTA to the
relevant industry associations and stakeholders.

Setting up of Land Ports Authority of India

2465. SHRI K.C. PALLANI SHAMY: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether any proposal is under consideration of
the Government to set up Land Ports Authority of India;
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(b) if so, the details thereof;

(c) whether the Government proposes to set up
Integrated Check Posts at various border locations in the
country, and

(d) if so, the details alongwith the locations identitied
for the same, State-wise?

THE MINISTER STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) and (b)
Yes Sir. A Bill, viz. ‘The Land Ports Authority of india Bill,
2008', to provide for the establishment of the Land Ports
Authority of India for the development and management
of Integrated Check Posts (ICPs) for cross border
movement of passengers and goods at designated points
along the international border of India and for matters
connected therewith or incidental thereto is in the process
of being introduced in the Parliament.

(c) and (d) Yes, Sir. It has been proposed to develop
Integrated Check Ports (ICPs) at the following 13 identified
entry points on the land borders of the country through
a new plan scheme, in two phases:

Phase-|

SI.No. Location State Border

1. Petrapole West Bengal India-Bangladesh
2 Moreh Manipur India-Myanmar

3 Raxaul Bihar india-Nepal

4. Atar Punjab India-Pakistan

5 Dawki Meghalaya India-Bangladesh
6 Akhaura Tripura India-Bangladesh
Phase-ll

7. Hili West Bengal India-Bangladesh

8. Chandrabangha West Bengal India-Bangladesh

9. Sutarkhandi Assam India-Bangledesh
10. Kawarpuchiah  Mizoram India-Bangladesh
11.  Jogbani Bihar India-Nepal

12.  Sunauli Uttar Pradesh India-Bangladesh
13. Rupaidiha Uttar Pradesh India-Bangladesh

An amount of Rs. 635 crore has been allocated in
the 11th Five Year Plan for the development of ICPs.
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Production and Export of Minerals

2466. SHRI K.S. RAO: Will the Minister of MINES
be pleased to state:

(a) the details of production of minerals and
prospective demand projections both for domestic and
export requirements during each of the last three years
and the current year;

(b) whether the Government proposes to set up
ventures both in public and private sector for post value
additions to fetch better prices and revenue from domestic
consumption and exports and set up a Central authority
to regulate and develop mineral production industry in
the country; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF MINES (SHRI B.K.
HANDIQUE): (a) to (c) The information is being collected
and shall be laid on Table of the House.

[Trans/ation]

Registered and Unregistered Small and
Medium Enterprises

2487. SHRI CHANDRA DEV PRASAD RAJBHAR:
Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) the total number of registered and unregistered
small and medium industries separately in the country
including Uttar Pradesh and Bihar, State-wise; and

(b) the mechanism put in place to corroborate the
authenticity of data so collected in regard to these
industries?

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD): (a) The total
number registered and unregistered micro and small
enterprises (MSEs) in the country including Uttar Pradesh
and Bihar as on 31st March, 2007 is estimated to be
1,28,46,365. The State/UT-wise details are given in the
enclosed Statement. Since the medium enterprises were
for the first time defined under the Micro Small and
Medium Enterprises Development Act, 2006 which came
into force from 2nd October 2006, information in respect
of their total numbers is not available.
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(b) The registration/filing of Entrepreneurs’
Memorandum (EM) by micro, small and medium
enterprises in the States/UTs is voluntary. Therefore, in
order to estimate the number of MSEs in the country,
the Ministry of Micro, Small and Medium Enterprises
conducts census of registered and sample survey of
unregistered MSEs. In the current financial year, Ministry
has launched 4th All India Census of registered and
sample survey of unregistered micro, small and medium
enterprises.

Statement

State/UT-wise oetalls of estimated no. of Micro &
Small Enterprises (MSEs) as on 31st March, 2007

SINo. Name of State/UT Estimated No. of MSEs

as on 31.03.2007

1 2 3
1. Jammu and Kashmir 89,726
2. Himachal Pradesh 95,572
3. Punjab 4,41,797
4. Chandigarh 26,612
5. Uttarakhand 1,37,618
6. Haryana 2,63,308
7. Delhi 2,10,905
8. Rajasthan 5,38,728
9. Uttar Pradesh 21,16,791
10. Bihar 6,29,509
11.  Sikkim 474
12. Arunachal Pradesh 1,578
13. Nagaland . 19,024
14.  Manipur 57,171
15.  Mizoram 14,335
16.  Tripura 29,141
17. Meghalaya 28,591
18. Assam 2,35,576
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1 2 3
19. Waest Bengal 9,21,221
20. Jharkhand 1,63,220
21.  Orissa 4,68,468
22.  Chhattisgarh 3,15,118
23. Madhya Pradesh 9,76,981
24. Guijarat 6,46,379
25. Daman and Diu 3,999
26. Dadra and Nagar Haveli 3,171
27. Maharashtra 9,89,254
28. Andhra Pradesh 10,43,512
29. Karnataka 8,04,811
30. Goa 8,654
31. Lakshadweep 675
32. Kerala 5,42,610
33. Tamil Nadu 10,06,684
34. Pondicherry 11,120
35. Andaman and Nicobar Islands 4,032

All India 1,28,46,365
[English]

Bilateral Trade with Nepal

2468. SHRI NAVJOT SINGH SIDHU: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government proposes to increase
bilateral trade with Nepal; and

(b) if so, the details thereof during each of the last
three years and the current year, item-wise?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) Under
the existing India-Nepal Treaty of Trade, India, on a non-
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reciprocal basis, gives duty-free market access to goods
manufactured in Nepal. The Treaty also provides for free
.trade between the two countries on mutually agreed
primary goods. Both the countries are presently engaged
in discussion to make some changes in the Treaty as a
measure to further streamline the procedural aspects
therein to facilitate smooth bilateral trade. Recently, the
india-Nepal Inter Governmental Committee (IGC) meeting
at Commerce Secretary level was held to discuss ways
and means for stimulating growth of bilateral trade. The
bilateral trade between India and Nepal has shown
buoyancy and can be seen from the following table:

The trade between India and Nepal during 2005»
2006 to 2007-2008 in US million dollar is given below:

(Table-l)
Year Export Import
2005-06 860 380
2006-07 928 306
2007-08 1506 628
2008-09 589 196

(April-duly)

Source: DGCI&S Kolkata through DOC NIC

The item-wise details of trade between the two
countries for the last three years, upto 2007-2008 are
available in the website http://commerce.nic.in under the
heading Export Import Data Bank. As per provisional
information available, the top ten items of export and
import between India and Nepal during April-July 2008
are given below:

Top ten items of export from India to Nepal during
April-July 2008 (2008-2009)

(Table-ll)
Si.No. Product name Value in
US$ million
1 2 3
1. Petroleum (crude & products) 230.09

2. Primary & semi-finished iron & steel 63.53

3. Transport equipments 32.70
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4. Machinery and instruments 29.17
5. Drugs, pharmaceuticals & fine chemicals 27.22
6. Spices 19.79
7. Plastic & linoleum products 18.04
8. Glass/glassware/ceramics/reftrs/cement 8 16.69

9. Other commodities ‘14\.06

10. Paper/wood products 10.é5\

Top ten items imports from Nepal into India during
April-July 2008 (2008-2009)

(Table-ill)
Sli.No. Product name Value in
US$ million
1. lron & Steel 39.71
2. Other commodities 38.54
3. Man-made fmnt/spun yarn 26.49
4. Attificial resing, plastic materials, etc. 19.42
§. Non-ferrous metals 10.68
6. Other txt yarn, fabs, madeup arti 9.94'
7. Spices 7.72
8. Chemical material & products 6.81
9. Tea 5.72
10. Made-up textile articles 4.71

Source: DGCI&S Kolkata through DOC NIC

Employment Generated by Small and
Medium Industries

2469. SHRIMATI K. RANI: Will the Minister of MICRO,
SMALL AND MEDIUM ENTERPRISES be pleased to
state:

(a) the total number of persons provided jobs in
micro, small and medium industries or provided assistance
to set up industrial units of these categories under various
schemes in the country including Tamil Nadu separately,
during each of the last three years state-wise;
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(b) the details of the proposal for assistance received
by the Government during each of the last three years
and the current year from various State Governments
including Tamil Nadu alongwith the status of each proposal
State-wise; and

(c) the reasons for pendency of such proposals and
the time by which they are likely to be cleared?

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD): (a) The
State/UT-wise estimated total employment generated in
micro and small enterprises (MSEs) in the country
including the State of Tamil Nadu during the years 2004-
2005, 2005-06 and 2006-07 (latest available) is given in
the enclosed Statement-l. Since the medium enterprises
were defined for the first time under the Micro, Small
and Medium Enterprises Development Act, 2006 which
came into force from 2nd October 2006, information in
respect of employment generated through them is not
available. The MSEs are set up by entrepreneurs
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themselves. Government of India does not provide
financial assistance for setting up of individual MSEs.
The assistance of Government of India is generally in
the nature of common facilities for cluster of MSEs.

(b) and (c) Sixty Eight proposals under MSE Cluster
Development Programme (MSE-CDP), Integrated
Infrastructural Development (lID) Centres Scheme and Mini
Tool Room Scheme were approved during the last three
years and the current year on the basis of proposals
received from State Governments. The State-wise
and Scheme-wise break-up is given in the enclosed
Statement-Ii.

In respect of three proposals under MSE-CDP, the
State Governments of Kerala (one proposal) and
Maharashtra (two proposals) have been asked to furnish
further details/clarifications in respect of their proposals.
Proposals will be considered as and when necessary
clarifications are received from the State Governments.

Statement |

State/UT-wise delails of estimated employment generated in micro & small Enterprises (MSEs)
aunng the years 2004-05 2005-06 and 2006-07

" Sl.No. Name of the State/UT Estimated Employment Generated during
2004-05 2005-06 2006-07
1 2 3 4 5
1. Jammu and Kashmir 175909 183962 192254
2. Himachal Pradesh 154749 164464 172350
3. Punjab 987352 1014594 1042995
4, Chandigarh 53917 55826 57743
5. Uttaranchal 232621 246642 262737
6. Haryana 600554 619731 640564
7. Delhi 689863 712888 737325
8. Rajasthan 1009827 1055332 1097842
9. Uttar Pradesh 4618508 848046 5076632
10. Bihar 1219059 1267525 1319395
1. Sikkim 1633 1703 1774
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1 2 3 4 5
1é. Arunachal Pradesh 4769 4965 5178
13. Nagaland 77204 82875 91032
14. Manipur 151450 156904 162667
15. Mizoram 29626 31318 33383
16. Tripura 63338 65640 68147
17. Meghalaya 78248 83048 88418
18. Assam 491671 511033 530497
19. West Bengal 2407908 2494556 2586716
20. Jharkhand 320202 335225 352479
21. Origsa 1051391 1091768 134891
22. Chhattisgarh 592528 613479 635522
23. Madhya Pradesh 1639764 1609311 1680379
24, Guijarat 1474431 1534932 1585676
25. Daman and Diu 72748 76163 79558
26. Dadra and Nagar Haveli
27. Maharashtra 2443906 2569860 2704767
'28. Andhra Pradesh 2370469 O2451 500 2539234
29. Karnataka 1882962 1968567 2056678
30. Goa 36048 37368 38260
31. Lakshadweep 1918 2008 2106
- 32. Kerala 1289505 1332814 1374692
33. Tamil Nadu 2576574 2703291 2840532
34. Pondicherry 45654 47779 49428
35. Andaman and Nicobar Islands 9176 9541 9831
All India 28755473 29984658 31251682
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Statement Il

The State-wise and scheme-wise break-up of the proposals received by the Ministry of Micro, Small
and Medium Enterprises from various State Govemments duning 2005-06, 2006-07, 2007-08
and 2008-09 under MSE cluster Development Programme (MSE-CDP), Integrated
Infrastructural Development (/ID) Centres Scheme and Mini Tool Rooms Scheme

A. MSE Cluster Development Programme

132

SI.No. Name of the States No. of proposals received and approved during
2005-06 2006-07 2007-08 2008-09
1. “Kerala 3 1 3 1
2. Gujarai 1
3. Andhra Pradesh 3
4. Orissa - 1 1
5. Tamil Nadu 1 6 2
6. Assam 1
7. Karnataka 2
8. Uttar Pradesh 2
9. West Bengal 1.
Total 4 6 13 6
B. Integrated Infrastructural Development (liD) Centres Scheme
SI.No. Name of the States No. of proposals received and approved during
20056-06 2006-07 2007-08 2008-09
1. Kerala 1
2. Guijarat 1
3. Orissa 1
4. Tamil Nadu 3 2
5. Assam 2 2
6. Arunachal Pradesh 1
7. Chhattisgarh 1
8. West Bengal 3
9. Haryana 8
10. Jammu and Kashmir 1
1. Mizoram 1
12. Meghalaya 2
13. Maharashtra
14. Nagaland 1

Total 13 10 — 17
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C. Mini Tool Rooms Scheme
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Si.No. Name of the States

No. of proposals received and approved during

2005-06 2006-07 2007-08 2008-09
1. Kamataka 1
2. Chhattisgarh 1
3. West Bengal 3
4. Bihar 2
5. Kerala 1 2
6. Orissa 3
7. Tamil Nadu 1
Total 2 5* 4 3

‘As proposals were not as per the approved guidelines, the same was communicated to State Govermmments.
**The scheme is its earlier format was approved up to X plan period i.e. 31.3.2007. Since then the scheme has been revised. As per
the approved guidelines, the proposals cannot be considered in the revised scheme at present.

/Tmns/af/'on‘/
Expansion of Auxiliary Agro Industries

2470. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of MICRO, SMALL AND MEDIUM ENTERPRISES
be pleased to state:

(a) whether the Government has received any
suggestion for the development and expansion of the
auxiliary agro industries to bail out the farmers of the
country including Maharashtra from the current severe
financial crisis;

(b) if so, the reaction of the Government thereto;

(c) whether the Government has identified the
auxiliary agro industries which can be developed in the
country; and

(d) if so, the details thereof, State-wise?

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD): (a) and (b)
The activities under various schemes implemented by the
Government (Ministry of Micro, Small and Medium
Enterprises) are of ‘off farm' nature and /msr alla comprise
‘post harvest processing’ of various agriculturalhorticultural

items and no scheme specifically for the farmers is being
implemented. However, the farmers desirous of setting
up agro and rural industries may seek financial assistance
under the new scheme called Prime Minister's
Employment Generation Programme (PMEGP) being
implemented from 2008-09 for creation of additional
employment opportunities through establishment of micro
enterprises. The Scheme is being implemented through
the Khadi and Village Industries Commission (KVIC), as
the single nodal agency at the national level. At the State/
Union Territories level, the scheme is implemented through
field offices of KVIC, State/Union Territory Khadi and
Village Industries Boards (KVIBs) and District Industries
Centres (DICs) and Banks. Under this Programme,
entrepreneurs can also establish village industries, by
availing of margin money assistance from the KVIC/KVIBs
of States & Union Territories/DICs and loans from
implementing public sector scheduled commercial Banks,
selected regional rural Banks and co-operative Banks,
eftc., for projects with a maximum cost of Rs. 10 lakh
each in the service/Business sector and up to Rs. 25
lakh each in the manufacturing sector. Target for helping
establish 61,697 projects during 2008-09 throughout the
country during 2008-09, including 5526 projects in
Maharashtra, has been set up under PMEGP.

(c) and (d) Activities under the agro and food
processing industry group of the village industries under
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PMEGP, where agriculture raw material is used, help the
farmers for achieving value addition in agro based
products.

The units based on processing of pulses, fruits and
vegetables, preparation of jam, jelly, pickles, squash,
papad, masala making, cattle feed, poultry feed, bio-
manure, etc., are some of the prominent agro based and
food processing activities, using agricultural raw material,
identified under the village industries sector for
development under PMEGP.

[English]
National Institutes of Technology

2471. SHRI E.G. SUGAVANAM: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the names of places in country in which the
National Institute of Technology (NIT) are presently
functioning, State-wise;

(b* whether the Government has any proposal to set
up more NIiTs in the near future;

(c) it so, the details thereof; and

(d) the time by which the new NITs are likely to be
set up?

THE MINISTER STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) At present, 20 National Institutes
of Technology (NITs) are functioning in the Country. These
Institutions are located at:-

Agartala (Tripura), Allahabad (Uttar Pradesh), Bhopal
(Madhya Pradesh), Calicut (Kerala), Durgapur (West
Bengal), Hamirpur (Himachal Pradesh), Jaipur (Rajasthan),
Jalandhar (Punjab), Jamshedpur (Jharkhand), Kurukshetra
(Haryana), Nagpur (Maharashtra), Patna (Bihar), Raipur
(Chhattisgarh), Rourkela (Orissa), Silchar (Assam),
Srinagar (Jammu and Kashmir), Surat (Gujarat), Surathkal
(Karnataka), Tiruchirappalli (Tamil Nadu) and Warangal
(Andhra Pradesh).

(b) to (d) The 11th Five Year Plan Document provides
for establishment of 10 new NITs. These 10 new NITs
are proposed to be set up during 11th Plan Period.
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[Transiation]
Research Centre In Antarctica

2472. SHRI ANURAG SINGH THAKUR: Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state:

(a) whether the Government propose to establish a
new research centre in Antarctica;

(b) the number of scientists working in research
centres at present;

(c) whether the extreme weather conditions have
caused any deaths there since 1981;

(d) if so, the details thereof, year-wise;

(e) the annual budget allocated for the research
centre located at Antarctica;

(f) whether the Government proposes to increase the
budget and number of scientist for these centres; and

(g) if so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) Yes, the Government proposes to establish a
new research station in Antarctica in Prydz Bay, Eastern
Antarctica which lies between Broknes and Stornes
penninsula in the Larsemann Region.

(b) The number of scientists at present (as on date)
working in the present research station ‘Maitri’ is 13.

(c) and (d) No deaths have occurred due to extreme
weather conditions in Antarctica. However, there scientists
and Naval communication personnel lost their lives in
1990 due to carbon monoxide poisoning while there were
in an interior camp at Humboldt.

(e) The annual budget allocated for 2008-09 for the
Indian Antractic Programme is Rs. 44.50 Crore which
includes expenditure related to chartering of ship and
helicopters and maintenance of infrastructure facilities at
Maitri.

(f) and (g) Yes, Sir. The ministry is considering the
proposal for increasing the budget as also the number of
scientists for the concemed nodal agency namely the
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National Centre for Antractic and Ocean Research at Goa
to cater to the scientific and logistics activities which have
got increased many fold due to maintaining two research
bases at Antarctica.

[English]
Grievances against Delhi Police

2473. MD. SALIM: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether public grievances against the Delhi Police
are on the rise in the National Capital Territory of Delhi;

(b) if so, the details thereof; and

(c) the remedial measures taken by the Government
in this regard?

THE MINISTER STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) and (b)
The information is given as under:-

Year No. of Substantiated Not Examination

Complaint Substantiated  in Progress
2006 5360 101 5259 -
2007 5786 60 5726 —
2008 (30th 5567 70 5490 78
November)

(c) The remedial measures taken by Delhi Police in
this regard include conducting regular surveillance by
Vigilance Branch on the staff of Police Stations and Traffic
Police, holding of public hearing of complaints by Vigilance
Officers, award of punishment to those against whom the
allegations have been substantiated etc.

[Transi/ation]
Placement Cell in Allahabad University

2474. SHRI SHAILENDRA KUMAR: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the placement cell of the Allahabad
University is proposed to be outsourced to the Indian
Institute of Technology (I'T) and National Institute of
Technology (NIT),
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(b) whether the Government has any proposal to set
up online placement cells in central universities, |ITs, NITs
and Allahabad University;

(c) if so, whether the Government is likely to bear
the expenses to be incurred thereon; and

(d) if so, the time by which the Government is likely
to take a decision in this regard?

THE MINISTER STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRMAT! D.
PURANDESWARI): (a) According to the information
furnished by University of Allahabad, the University
Employment Information and Guidance Bureau is
functioning as the placement cell and there is no proposal
to outsource it to any IIT or NIT.

(b) to (d) There is no proposal with the Government
at present to set up online placement cells in Central
Universities, 1ITs, NITs etc. These educational institutions,
however, have evolved their own mechanism for
placement of students.

[English]
“lllegal Mining”

2475. SHR! M. SHIVANNA:
SHRIMATI MANEKA GANDHI:
SHRI BHANU PRATAP SINGH VERMA:
SHRI CHANDRAKANT KHAIRE:

Will the Minister of MINES be pleased to state:

(a) whether the Government is aware that illegal
mining of iron ore and other mineral is going on in the
country including Aravali Hills despite the guidelines of
Supreme Court;

(b) if so, the details thereof during each of the last
three years and current year, State-wise including
Karnataka and Uttar Pradesh;

(c) the total number of such cases identified and
action taken against parsons found guilty of such mining
of iron ore and other minerals during the said period,
State-wise including Karnataka and Uttar Pradesh;

(d) whether the Government has any specific plan to
curb and check this menace;

(e) it 8o, the details thereof;
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(f) whether the Government is considering to bring
mining from State list of Union List; and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF MINES (SHRI B.K.
HANDIQUE): (a) As per available information, the
Supreme Court of India vide interim order dated 6.5.2002
has banned mining activities in the Aravalli hills falling
within a distance of 5 kms. of Delhi-Haryana boundary in
Faridabad & Gurgaon districts of Haryana. Subsequently
Supreme Court also has banned mining activities in
Aravalli Hills vide judgment dated 16.12.2002 and
judgment dated 18.3.2004 and no illegal mining is taking
place in the region.

(b) to (e) 35,694 cases of illegal mining were detected
during 2006, in 2007 it 37,526 cases were detected and
21,276 cases were detected upto June, 2008, of which
9730 cases pertains to State of Kamataka. Cases of
ilegal mining have not been reported in respect of State
of Uttar Pradesh. State Governments are the owners of
minerals and grant mining lease. Since the mineral rights
and collection of revenue vests with the State Government
and police and law & order machinery is with the
respective States, State Governments have been
empowered under section 23C of the Mines & Minerals,
(Development & Regulation) Act, 1957 (MMDR Act, 1957)
to frame rules for prevention of illegal mining and
transportation of minerals etc. The Central Government
has further directed the State Governments to constitute
Task forces at State/District level for prevention of illegal
mining. Central Government also monitors the instances
of illagal mining and action taken by the State Government
also monitors has instances of illegal mining and action
taken by the State Government to curb illegal mining
which is reported to Indian Bureau of mines. So fare 18
States have framed rules and 21 States have constituted
Task Force at State/Districts level for prevention of illegal
mining, transportation of minerals etc. 2660 FIRs have
been lodged and 17244 court cases have been filed in
the matter, out of which 14199 cases have been decided
and a total of Rs. 229.96 crores has been realized as
fine. State Governments have been also advised to
celebrate “Pakhwara” for creating awareness amongst
people against illegal mining.

(f) and (g) No, Sir. Does not arise.
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Legal Aid to Student of Jamia Millia
Islamia University

2476. SHRI UDAY SINGH:
SHRI ANANDRAO VITHOBA ADSUL:
SHRIMATI MANEKA GANDHI:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Jamia Millia Islamia
University is providing legal aid to those students studying
in the university who have been accused by the Delhi
Police for their alleged involvement in the recent serial
blasts; and

(b) if so, the facts thereof and the reaction of the
Government thereto?

THE MINISTER STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) According to the information
furnished by Jamia Millia Islamia, no legal aid is being
provided to any student studying in that University who
has been accused by the Delhi Police for his alleged
involvement in the recent serial blasts.

(b) Does not arise.
Cultural and Moral Policing

2477. SHRI K. SUBBARAYAN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government is aware about increasing
incidents of cultural and moral policing in the country;

(b) if so, the reaction of the Government to such
incidents;

(c) whether the Government has probed the violation
of Human Rights in such incidents;

(d) the details of such incidents in the country in the
last three years and in the current year; and

(e) whether the Government proposes any steps to
check such incidents in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (DR. SHAKEEL AHMAD): (a) to (e)
Cultural and moral policing have not been defined in the
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Indian Penal Code. However, ‘Police’ is a State subject
as per Seventh Scheduled of the Constitution of India
and it is for the State Governments to probe into such
incidents. For protection of human rights and for matters
connected therewith or incidental thereto, NHRC has been
set up under the Protection of Human Rights Act, 1993.
Eighteen States have also set up SHRCs in their States.

Appointments on Fake SC Certificates

2478. DR. ARUN KUMAR SARMA: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the. National Commission for Scheduled
Castes has detected some cases of irregular appointments
on the basis of fake SC certificates;

(b) if so, the details of such cases detected during
each of the last three years and the current year, State-
wise;

(c) whether the Government has conducted any
inquiry into this matter;

(d) if so, the details thereof;

(e) the time by which this inquiry is likely to be
completed; and

(f) the steps taken by the Government to check such
appointments in future?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (DR. SHAKEEL AHMAD): (a) and (b)
Yes. As per the information made available by National
Commission for Scheduled Castes, the cases of irregular
appointments on the basis of fake caste certificates were
detected 1 in Assam, 4 in West Bengal, 7 in Punjab, 1
in Chandigarh, 3 in Maharashtra, 87 in Tripura, 1 in Bihar
and 2 in Haryana by the National Commission for
Scheduled Castes.

(c) to (f) The enquiry into this matter is being
conducted through different agencies like NCSC State
offices, Deputy Commissioners, Circle Officers etc. In
some States, State Level Scrutiny Committees have been
set up to inquire into the caste status of persons alleged
to have secured jobs on fake certificates and terminate
their services as required. As per the report of NCSC,
the enquiries would be completed in due course.
Instructions already exist to check such appointments.
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Wasting of Iron Ore Reserves

2479. SHRI J.M. AARON RASHID: Will the Minister
of MINES be pleased to state:

(a) whether huge reserves of iron-ore are being
wasted in the form of fine ore dumps;

(b) if so, the details alongwith the reasons for such
wastage, State-wise; and

(c) the steps taken/proposed to be taken by the
Government for optimal utilisation of iron-ore and the
success achieved in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF MINES (SHRI B.K.
HANDIQUE): (a) to (c) As per available information Iron
Ore Fines are generated as a part of the mining process
of iron ore. There is a limited utilization of Fines by
domestic steel industry. At present surplus fines generated
in mining are being exported. The National Mineral Policy
encourages mineral sectoral value addition through latest
techniques of beneficiation, calibration, blending, sizing,
concentration, pelletisation, purification and general
customisation of product.

[Translation]
Evaluation of Deemed Universities

2480. SHRI HARISINH CHADVA:
SHRI JIVABHAI A. PATEL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of directions issued by the
Government including for administration as well as
recruitment in jobs, etc. in pursuance of the inspection
and evaluation of deemed universitiss carried out by the
Government during the last three years;

(b) whether these directions have not been complied
with by the said universities;

(c) it so, the reasons therefor;

(d) whether the officers responsible for adhering to
these directions do not take action as per the laid down
rules and these universities carry on their illegal activities;
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(e) if so, the reaction of the Government thereto;
and

(f) the corrective steps taken by the Government in
this regard?

THE MINISTER STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (f) As per the provisions of
Section 3 of the University Grants Commission (UGC)
Act, 1956, the Central Government, on the advice of the
Commission, may declare that any institution for higher
education, other than a University, shall be deemed to
be a University for the purposes of the UGC Act and
accordingly, all the provisions of the Act shall apply to
such institution ‘deemed-to-be-a university'.

The Act also empowers the UGC, to issue directions
to institutions ‘deemed-to-be-university, through its
regulations and guidelines, in regard to academic and
administrative issues. All institutions declared as ‘deemed-
to-be-university’ are required to adhere to the directions
issued by the UGC and the All India Council for Technical
Education (AICTE) and comply with them.

The Central Government is empowered to issue
directions on questions of policy relating to national
purposes to the UGC and the AICTE under Section 20(1)
of the UGC Act 1956 and under Section 20(1) of the
AICTE Act 1987, respectively. A copy of the directions
issued by the Central Government in F.No. 2-1/2006 U3A
dated 5.4.2006 is available at www.ugc.ac.in/notices/
mhrd_clicafi_du.pdf. No instance of violation of the said
direction dated 5.4.2006 has come to the notice of the
Government.

[English]
Mining Lease to Steel Companies

2481. DR. RAJESH MISHRA:
SHRI JM. AARON RASHID:

Will the Minister of MINES be pleased to state:
(a) whether a number of steel companies have
entered into Memorandum of Understanding (MoUs) with

the State Government for mineral explorations;

(b) if so, the details thereof company-wise, State-
wise,
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(c) the number of companies which have been
granted mining leases, company-wise, State-wise and
mineral-wise; and

~ (d) the steps taken/proposed to be taken by the
Government to ensure constant supply of raw minerals
like iron-ore supplies to the newly established steel
companies?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF MINES (SHRI B.K.
HANDIQUE): (a) and (b) Details of Memoranda of
Understanding (MoU) signed by steel companies with
State Governments for mineral exploration are not centrally
maintained. However, as per the information available in
the Ministry of Mines, the State Governments of Orissa,
Jharkhand, Chhattisgarh and Madhya Pradesh have
signed MoUs with steel companies to set up steel plants
in the respective States and such companies have applied
to the respective State Governments for grant of mineral

concessions.

(c) The details of prior approval conveyed by Ministry
of Mines to the State Governments in the last ten years
for grant of mining leases in respect of minerals included
in the First Schedule of Mines and Minerals (Development
& Regulation) Act, 1957 are available on the websike of
Ministry of Mines (www.mines.nic.in)

(d) The Government has enunciated a new National
Mineral Policy in March 2008 which encourages the user
industry to develop long term linkages with the mineral
producing units, including equity participation in mining
companies.

Setting up of Engineering Degree Colleges

2482. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government is considering to set up
one Engineering Degree College, new Engineering
Universities and other Colleges in each district of the
country during the year 2008-09; and

(b) it so, the details thereof along with the names of
places selected for the purpose, State-wise including
Rajasthan?
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THE MINISTER STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) in the X! Five Year Plan,
a Centrally Sponsored Scheme is being formulated by
the Government for setting up new degree colleges of
excellence in the 374 identified educationally backward
districts in the country. The state-wise such identified list
of districts including those in Rajasthan is given in the
enclosed Statement.

As regard the setting up of Engineering Degree
College -in—particular, the All India Council for Technical
Education (AICTE) invites applications for approval of
establishment of new technical institutions from all over
the country through open advertisement in leading national
dailies and its own website. The applicants could be
registered Trusts/Societies/Government Agencies/
Universities etc. However, the Council itself does not
establish technical institutions.

Statement

1. Andaman and Nicobar Islands

Andamans
Nicobars

2. Andhra Pradesh

Adilabad
Anantapur
East Godavari
Kurnool
Mahbubnagar
Medak
Nizamabad
Prakasam
Srikakulam
Vizianagaram
West Godavari

3. Arunachal Pradesh

Changlang
Dibang Valley
East Kameng
Lohit

Lower Subansiri
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Tawang

Tirap

Uppper Siang
Upper Subansiri
West Kameng
West Siang

Assam

Bongaigaon
Cachar
Darrahg
Dhubri
Goalpara
Hailakandi
Karbi Anglong
Karimganj
Marigaon
Nagaon
Sonitpur
Tinsukia

Bihar

Araria
Aurangabad
Banka
Begusarai
Darbhanga
Gopalganj
Jamui

Kaimur

Katihar
Khagaria
Kishanganj
Lakhisarai
Madhepura
Madhubani
Nawada

W. Champaran
E. Champaran

Pumia

146



147

Whritten Answers

Saharsa
Samasitpur
Sheohar
Sitamarhi
Siwan
Supaul
Vaishali

Chhattisgarh

Bastar

Bilaspur
Dantewada
Dhamtari

Durg
Janjgir-champa
Jashpur

Kanker
Kawardha
Koriya
Mahasamund
Raigarh

Raipur
Rajnandgaon
Surguja

Dadra and Nagar Havell
Dadra and Nagar Haveli
Daman and Diu
Daman

Diu

Gujarat

Amreli

Banas Kantha
Bharuéh
Bhavnagar
Dohad
Jamnagar

Junagad
Kachchh

10.

1.

12,
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Kheda
Mahesana
Narmada
Panch Mahals
Patan
Porbandar
Rajkot

Sabar Kantha
Surat
Surendranagar
The Dangs
Valsad

Haryana

Fatehabad
Gurgaon
Jind
Kaithal
Kamal
Panipat

Sirsa
Himachal Pradesh

Chamba
Kannaur
Lahul & Spiti
Sirmaur

Jammu and Kashmir

Anantnag
Badgam
Baramula
Doda
Kargil
Kathua
Kupwara
Leh
Punch
Rajauri

Udhampur
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13.

14.

15.

Whritten Answers

Jharkhand

Chatra
Deoghar
Dumka
Garhwa
Giridih
Godda
Gumila
Kodarma
Pakaur
Palamu
P. Singhbhum

Sahibganj
Karnataka

Bagalkot
Bangalore Rural
Belgaum
Bellary

Bijapur
Chamrajanagar
Chikmagalur
Chitradurga
Dakshina Kannada
Gadag

Hassan

Haveri

Kodagu

Kolar

Koppal
Mandya
Raichur
Tumkur

Udupi

Utara Kannada
Kerala

Kasaragod
Malappuram
Palakkad
Wayanad
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Laksahdweep
Laksahdweep
Madhya Pradesh
Balaghat

Barwani
Betul
Bhind
Chhatarpur
Chindwara
Damoh
Datia
Dewas
Dhar
Dindori
East Nimar
Guna
Harda
Jhabua
Katni
Mandla
Mandsaur
Morena
Narsimhapur
Neemuch
Panna
Raisen
Rajgarh
Ratlam
Sagar
Satna
Sehore
Seoni
Shahdol
Shajapur
Sheopur
Shivpuri
Sidhi
Tikamgarh
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18.

19.

20.

21.

22,

Whitten Answers

Ujjain
Umaria
Vidisha
West Nimar

Maharashtra

Buldana
Gadchiroli
Hingoli
Jalna
Raigarh
Ratnagiri
Sindhudurg

Meghalaya

East Garo Hills
Jaintia Hills

Ri Bhoi

South Garo Hills
West Khasi Hills

Mizoram

Champhai
Kolasib
Lawngtlai
Lunglei
Mamit
Saiha
Serchhip

Nagaland
Mon
Orissa

Anugul
Balangir
Bargarh
Baudh
Debagarh
Dhenkanal
Gajapati
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Ganjam
Kalahandi
Kandhamal
Kendujhar
Koraput
Malikangiri
Nabarangapur
Nayagarh
Nuapada
Rayagada
Sonapur

Pondicherry
Yanam
Punjab

Amritsar
Bathinda
Faridkot
Fatehgarh Sahib
Firozpur
Gurdaspur
Kapurthala
Mansa
Moga
Muktsar
Nawansghahr
Patiala
Singrur

Rajasthan

Ajmer
Alwar
Banswara
Baran
Barmer
Bharatpur
Bhilwara
Bikaner
Bundi
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26.

27.

Whitten Answers

Chittaurgarh
Churu

Dausa
Dhaulpur
Dungarpur
Hanumangarh
Jaisalmer
Jalor
Jhalawar
Jhunjhunu
Jodhpur
Karauli
Nagaur

Pali
Rajsamand
Sawai Madhopur
Sikar

Sirohi

Tonk

Udaipur

Sikkim

East
North
South
West

Tamil Nadu

Ariyalur
Coimbatore
Cuddalore
Dharmapuri
Dindigul

Erode
Kancheepuram
Kanniyakumari
Karur

Madurai
Nagapattinam

Perambalur

28.

29.
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Pudukkottai
Ramanathapuram
Slame
Sivaganga
Thanjavur

The Nilgiris
Theni
Thiruvallur
Thiruvarur
Thoothukkudi
Tirunelveli
Tiruvannamalai
Veliore
Viluppuram

Virudhunagar
Tripura

North Tripura
South Tripura
Waest Tripura
Dhalai

Uttar Pradesh

Bahraich
Balrampur
Banda
Barabanki
Bareilly
Basti

Bijnor
Budaun
Bulandshahr

"Chitrakoot

Etah
Farrukhabad
Fatehpur
Gonda
Hamirpur
Hardoi
Hathras
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30.

31.

Written Answers

-

Jyotiba P. Nagar
Kannauj
Kanpur Dehat
Kaushambi
Kheri
Kushinagar
Lalitpur
Maharajganj
Mahoba
Mathura
Morabad
Muzaftamagar
Pilibhit

Rae Bareli
Rampur
Saharanpur
Sant Kabir Nagar
Shahjhanpur
Shrawasti
Siddharthnagar
Sitapur
Sonbhadra
Sultanpur

Unnao
Uttaranchal

Bageshwar

Champawat
West Bengal

Bankura
Bardhaman
Birbhum

Dakshin Dinajpur
Darjiling

Haora

Hugli
Jalpaiguri

Koch Bihar
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Maldah

Medinipur
Murshidabad

Nadia

North 24 Parganas
South 24 Parganas
Uttar. Dinajpur

Total Districts = 374

Hoda Committee Report on Mineral Concession

2483. SHRI ARJUN SETHI:
SHRI SUBHASH MAHARIA:

Will the Minister of MINES be pleased to state:

(a) whether a large number of State Governments
opposed the Hoda Committee report so far as direct
action by the Centre disposing off mineral concession
applications and related matters thereof;

(b) if so, the reaction of the Government thereto;

(c) whether the Union Government has arrived at
consensus with the State Governments regarding the
recommendations of the Committee; and

(d) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF MINES (SHRI B.K.
HANDIQUE): (a) to (d) State Governments are the owner
of minerals and grant mineral concessions. Prior approval
of the Central Government is mandatory for grant of
mineral concession in case of minerals in First Schedule
of Mines & Minerals (Development & Regulation) Act,
1957. In order to streamline, simplify and review the
National Mineral Policy and to recommend possible
amendments to the MMDR Act, the Planning Commission
had constituted a High Level Committee under the
Chairmanship of Shri Anwar Hoda, Member, Planning
Commission. The High Level Committee submitted its
report to the Government on 20th July, 2006. The
Government has received representation from some States
raising concerns on the recommendations of Hoda
Committee to allow the Central Government intervention
in disposing the mineral concession proposals pending in
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State Government in case of delay beyond the prescribed
time .limits in Rules. This issue has been considered and
the Government has not agreed with the recommendations
of Hoda Committee.

Misuse of Provisions for Protection of Women

2484. DR. K.S. MANOJ: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Government has received
representations seeking amendments to certain provisions
in the existing laws such as the Indian Penal Code, Dowry
Prohibition Act, Domestic Violence Act, etc. in view of
misuse of such provisions relating to the protection of
women;

(b) if so, the details thereof and the reaction of the
Government thereto;

(c) the criteria followed by the Crime against Women
Cell set up under the Delhi Police Act to register cases;

(d) whether any complaints have been received
regarding delay in action/no action taken on the cases
registered with the said Cell;

(e) if so, the details thereof and the action taken in
the matter;

(f) whether instances have been reported of false
cases registered with the said Cell against senior citizens;
and

(g) if so, the details thereof and the steps taken to
protect the senior citizens against such false complaints?

THE MINISTER STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) and (b) A
number of representations have been received for seeking
amendment to Section 498A of IPC to make the offence
‘bailable and compoundable. Apart from that, Ministry of
Women and Child Development have also received a
number of representations seeking amendment to section
498A of IPC, section 304B of IPC and Domestic Violence
Act. The Criminal Law (Amendment) Bill, 2003 had, /nter
alia, a proposal to amend Section 320 of the Cr. P.C. to
enable compounding of the offence under section 498A
IPC (of cruelty by husband or relative of husband). The
‘proposal was not pursued. The Ministry of Women and
Child Development were also consulted on the issue
vecently. That Ministry is not in favour of diluting the
provisions of Section 498A of IPC.
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(c) According to the information received from the
Delhi Police, as per the guidelines issued by the Hon'ble
High Court of Delhi in the matter of Chander Bhan &
Anr. Vs. State in matters of matrimonial disputes, the
first attempt of Crime Against Women Cell is to look at
the broad picture and to ensure harmony in the family
unit. Only on failure of these reconciliation attempts and
there being no possibility of any settlement, the law is
allowed to take its course /.e. registration of case.

(d) and (e) As informed by Delhi Police, no such
complaint specifically alleging delay or inaction has been
received by the Crime Women Cell. Moreover, no occasion
for delay arise since the victim or complainant is involved
at every step.

(f) and (g) Information is being collected and will be
laid on the Table of the House.

Research Activities in Universities

2485. SHRIMATI JHANSI LAKSHMI BOTHCA: Will
the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether research activities are being taken up in
the universities;

(b) if so, the details and reasons therefor alongwith
the steps taken to promote research work in universities;

(c) whether few research publications and papers are
finding place in international journals; and

(d) if so, the details thereof and the steps taken by
the Government to encourage students and academics
to get their works published in international journals?

THE MINISTER STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) Research is an integral part
of education in universities. In order to encourage basic
Scientific research in universities, a Task Force was
constituted by the Government under the Chairmanship
of Prof. M.M. Sharma. The Task Force has been
converted to an Empowered Committee for implementation
of its various recommendations. While publication of
research papers in international journals is a matter
entirely between the research scholar and the publisher,
encouragement to basic research in universities during
the Xith Plan is expected to facilitate publication of
research output in international journals of repute.
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[Translation]
Setting up of Calamity Warning Devices

2486. SHRI DANVE RAOSAHEB PATIL: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government proposes to install
calamity warning devices or set up disaster management
centres for providing emergency services to deal with the
calamities;

(b) if so, the details thereof, and
(c) the time by when it is likely to be set up?

THE MINISTER STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to (c) The
Ministry of Home Affairs is implementing Disaster Risk
Management Programme in 169 multi-hazard prone
districts in 17 States with United Nations Development
Programme (UNDP) Country Office support with 100%
external assistance from international agencies like UNDP,
United States Agency for International Development
(USAID), European Commission, Australian Government
Overseas Aid Programme (AUSAID), etc. As a part of
this programme, assistance has been provided to the
State Governments for setting up Emergency Operation
Centres (EOCs) at State and District levels. At the State
level, 02 EOCs have been set up and 09 EOCs are
nearing completion. At District level 89 EOCs have been
set up and 09 EOCs are nearing completion. State
Governments have becn advised to complete setting up
of these EOCs by 30.6.2009. In addition, Government
has already established Early Waming System for Tsunami
and Storm Surges at Indian National Centre for Oceanic
Information Services, Hyderabad.

Transfer of Cases to CBI

2487. SHRI TUKARAM GANPAT RAO RENGE
PATIL:
DR. DHIRENDRA AGARWAL:

Will the Minister of HOME AFFAIRS be pleased to
state: '

(a) whether several cascs handled by the Delhi Police
have been handed over to the Central Bureau of
Investigation (CBI).
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(b) if so, the total number of cases handed over to
CBI during each of the last three years and the current
year,

(c) the total number of cases solved/unsolved
alongwith the conviction rate during the said period; and

(d) the steps taken by the Government to solve all
the cases and achieve a higher conviction rate?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMAT! V. RADHIKA SELVI): (a) to
(d) The information is being coliected and will be laid on
the Table of the House.

[English]
FDI in DTH Companies

2488. SHRI AJOY CHAKRABORTY: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(8) whether prior approval for the Foreign Investment
Promotion Board is required for FDI in Direct to Home
(DTH) Service Companies; )

(b) it so, the details thereof,

(c) whether the Government has received reports
about violation of FDI guidelines by such companies;

(d) if so, the details thereof, and

(e) the details of action initiated/taken by the
Government against the companies which have infringed
such guidelines?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) and (b) As per the extant policy, foreign
investment including Foreign Direct Investment (FDI)/Non-
Resident Investment (NRI)/investment by Foreign
Institutional Investors (Fll) is permitted up to 49% in Direct
to Home (DTH) broadcasting service, with prior
Government approval. The FDI component in the foreign
investment is allowed only up to 20%.

(c) to (e) Extant policy stipulates that FDI in DTH
broadcasting is permitted with prior Government approval
only. The Government had taken action against M/s Bharti
Telemedia Ltd. for not seeking approval of the Govemment
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for indirect foreign investment in its Company. M/s Bharti
Telemedia Ltd. was directed to seek approval within 3
months and the Compani( has since submitted its
application for such an approval.

Setting up of IIT for Women

2489. SHRI RUPCHAND MURMU: Will the Minister
ot HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government has received any
proposal from the State Governments for setting up an
Indian Institute of Technology (IIT) for Women at Amravati;

(b) if so, the details and the status thereof, and
(c) whether funds have been allotted for the purpose?

THE MINISTER STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) Yes, Sir. A request from the
Government of Maharashtra was received for setting up
of Indira Gandhi Institute of Technology for Women at
Amravati. The proposal, however, was not found to be
feasible as it would give rise to similar demands for girls’
only 1IMs/NITs/lITs or even girls’ only Central Universities.

[Translation)
Smuggling of Foodgraing

2490. SHRI SHRIPAD YESSO NAIK:
SHRI CHANDRA MANI TRIPATHI:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether large quantity of wheat, rice and other
foodgrains are being smuggled from the country to Nepal,
Bangladesh and other neighbouring countries;

(b) if so, the details of such cases reported during
each of the last three years and the current year,
commodity-wise;

(c) the names of the States from where such
smuggling is being carried out; and

(d) the steps taken by the Government to check
such smuggiing in tuture?
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THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (DR. SHAKEEL AHMAD): (a) and (b)
The available information indicates instances of smuggling
of wheat, rice and other foodgrains from India to Nepal
and Bangladesh. The details of seizure qf foodgrains
made by the border guarding forces on thege borders
during the last three years and the current ybkar are as
under:

indo-Nepal Border

(Quantity in Kg.)

Item 2005 2006 2007 2008
(Tin 10.11.2008)
Wheat 1300 9040 26215 14559
Paddy & Rice 87776 28375 39910 256487
Sugar 14007 4775 28952 34517
Other foodgrains 1403 1255 4618 7847

Indo-Bangladesh Border

(Quantity in Kg.)

Item 2005 2006 2007 2008
(Till 10.11.2008)
Wheat 170 815 2565 291122
Rice 18997 24344 29213 292773
Sugar 990543 140294 10644 320
Other foodgrains 47 252 237 79668

(c) Smuggling of foodgrains is reportedly being carried
out from Uttar Pradesh and Bihar on Indo-Nepal border
and West Bengal, Assam, Meghalaya, Tripura and
Mizoram on Indo-Bangladesh border.

(d) Border guarding forces viz. Border Security Force
and Sashastra Seema Bal are maintaining constant vigil
along the borders to prevent illegal activities including
smuggling of foodgrains. As a result of this vigil, large
quantities of foodgrains have been seized on these
borde:s.
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[English]
Promotion of Leather Industry

2491. SHRI CHANDRA BHUSHAN SINGH:
SHRI S.K. KHARVENTHAN:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government has taken a decision to
approve the Indian Leather Development Programme;

(b) if so, the details thereof alongwith allocation made
for the same in the Xl| Plan;

(c) whether the Government proposes to set up
Integrated Leather Park and Footwear Design and
Development Institute at Chennai;

(d) if so, the details thereof alongwith the deadline
by which the institute is likely to be set up;

(e) the details of the proposed leather parks to be
set up in various cities in the country;

(f) details of employment likely to be generated in
the leather sector alongwith the total number of persons
employed in the leather industry presently; and

(g) details of steps taken/proposed to be taken for
the promotion and development of leather industry?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) and (b) Yes, Sir. The details of the sub-
schemes under Indian Leather Development Programme
(ILDP) alongwith allocation for the 11th Five Year Plan
are as under—

SIL.LNo. Name of the sub-scheme Allocation for 11th
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under ILDP Five Year Plan
(Rs. in crores)
1 2 3
1. Integrated Development of 253.43

Leather §odor
2. Leather Complex, Nellore 29.00

3. Footwear Design and Development 7.17
Institute (FDDI), Fursatganj
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1 2 3
4. Footwear Complex, Chennai 3.00
5. Saddiery Development 10.00
6. Support to Artisan 40.00
7. Human Resource Development 60.00
8. Upgradation and Establishment 300.07
of Institutional facilities
9. Environment Initiatives 200.00
10.  Mission Mode 10.00
11.  Establishment of Training 24.85

Centre in Madhya Pradesh

Total 937.52

(c) and (d) The Central Government has approved
establishment of a Footwear Complex and a Footwear
Component Park in Chennai. A Footwear Design and
Development Institute (FDDI) is also being established at
Chennai under the sub-scheme, “Upgradation and
Establishment of Institutional facilities” under ILDP. The
Institute is likely to be set up by the year 2010-11.

(e) During the 10th Five Year Plan period the Central
Government has approved proposals to establish a
Leather Goods Park at Kolkata in West Bengal with an
assistance of Rs. 5 crores; a Footwear Complex and a
Footwear Component Park at Chennai in Tamil Nadu with
assistance of Rs. 14 crores and Rs. 10 crores
respectively; and a Leather Complex at Nellors in Andhra
Pradesh with an assistance of Rs. 29 crores under Indian
Leather Development Programme.

() t has been estimated by the Central Leather
Research Institute (CLRI) that, about 25 lakhs persons
are employed directly and indirectly in the Indian Leather
Sector and an estimated 5 lakhs employment is likely to
be generated during the next five years.

(g) During the 10th Five Year Plan the Central
Government had implemented the Indian Leather
Development Programme aiming towards modemizing the
manufacturing capability, capacity building and improving
infrastructure for the Leather Sector. Assistance towards
establishment of a Footwear Complex and Footwear
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Component Park at Chennai; and a Leather Goods Park
at Kolkata were provided. Further, initiatives towards
human resource development, supporting rural artisans,
saddlery development, global benchmarking of leather
units, attracting investments, development of non-leather
footwear and accreditation of FDDI (Noida Branch) were
also undertaken.

During the 11th Five Year Plan, the Central
Government is implementing the Indian Leather
Development with an approved outlay of Rs. 937.52 crores
addressing the issue of capacity building, human resource
development and environmental issues as detailed in the
answer of part (a) and (b) above.

Cultivation and Promotion of BT. Cotton

2492. SHRI P.C. THOMAS:
SHRI SANJAY DHOTRE:

Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state:

(a) the details and names of States where BT. Cotton
seeds are being used extensively,

(b) whether increase in productivity has been
witnessed;

(c) if so, the details thereof;

~ (d) whether the Government has issued guidelines
to various States to promote BT. Cotton seeds; and

(e) it so, the details thereof and the response from
the States thereto?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) to (c) The BT. Cotton seeds are being used
by the farmers in the States of Punjab, Haryana,
Rajasthan, Maharashtra, Gujarat, M.P., Tamil Nadu, Andhra
Pradesh, Karnataka and Orissa. As per information
available in the Office of Cotton Advisory Board (CAB),
with the adoption of BT Cotton between 2002 and 2007,
the average yield of cotton in India, which had one of
the lowest yields in the world, increased from 308 kg per
hectare in 2001-02, to 520 kg per hectare in 2006-07. At
a national level, Bt cotton is a major factor contributing
to higher cotton production which increased from 15.8
million bales in 2001-02, to 24.4 million bales in 2005-
06, to 28 million bales in 2006-07, which was a record
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cotton production for India. The quantum leap in cotton
production since 2002-03 has been triggered by improved
seeds and particularly the increasing plantings of improved
Bt cotton in the cotton growing states.

(d) and (e) No, Sir.
Impact of GM Foods

2493. SHRI NIKHIL KUMAR:
SHRI BADIGA RAMAKRISHNA:

Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state:

(a) the details of the regulatory mechanism for
biosafety and field trials of genetically modified (GM)
products in the country;

(b) whether the scientific community and agricutturists
are demanding regulation on field trials and unregulated
release of GM food items in the Indian environment;

(c) if so, the details thereof and the reaction of the
Government thereto;

(d) whether Supreme Court has given an interim
direction to the Government recently to publish all results
of fields trials on GM food items in the country;

(e) if so, the details thereof and the action taken by
the Government in this regard;

(f) whether any study has been made to assess the
impact of GM food items on public heaith and
environment;

(g) if so, the details thereof;

(h) whether several countries have banned GM
versions of crops to ensure food security; and

(i) if so, the reasons for production of GM rice when
India is one of the largest rice producers in the world?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) The regulatory mechanism for biosafety and
field trials of genetically modified (GM) products in the
country fall within the purview of Rules 1989 of the
Environment (Protection) Act 1986. The details of these
rules and the Act are available on the website of the
Ministry of Environment & Forests /e. www.envfor.nic.in.
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(b) and (c) All the field trials of GM crops are
regulated under the Rules 1989 of the Environment
(Protection) Act 1986 and there is no unregulated release
of GM food in the country.

(d) and (e) The Hon'ble Supreme Court did direct
the Government to publish all the biosafety data on the
website and the details of all field trials, data on toxicity
and allergenicity of commercialized GM crop /e. Bt cotton
with details of the zone, village and farmer conducting
the field trials have been put on the website viz.
www.igmoris.nic.in. The safety data generated on the Bt
brinjal has been published on the website of Ministry of
Environment & Forests /e. www.envfor.nic.in.

(f) and (g) To assess the impact of GM foods on the
public health, the procedure followed globally is to ensure
substantial equivalence of GM food to its non-GM
counterpart before its release. As far as impact on the
environment is concerned, it is take care during the field
trials.

(h) For the purpose of food security, no country has
banned GM version of crops anywhere in the world.

(i) So far production of GM rice in India has not
been permitted. Only the biosafety research level-1 trials
(BRL-1) have been permitted to the applicants to assess
various biosafety parameters of GM rice.

[Translation]
Bauxite Mines

2494. SHRI AJIT JOGI: Will the Minister of MINES
be pleased to state:

(a) the total number of Bauxite mines in the country,
State-wise including Chhattisgarh;

(b) the quantum of Bauxite reserves in the said
mines, location-wise;

(c) whether the Government has privatised some of
the mines; and

(d) if so, the details including in Chhattisgarh?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF MINES (SHRI B.K.
HANDIQUE): (a) to (d) The information is heing collected
and shall be laid on the Table of the House.
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[English]
Royalty Rates of Minerals

2495. SHRI PRASANNA ACHARYA:
SHRI CHANDRAKANT KHAIRE:

Will the Minister of MINES be pleased to state:

(a) whether the Government has any policy under
which royalty rates on minerals are determined;

(b) if so, the details thereof and the details of last

‘revision of royalty rates on all the minerals;

(c) whether the suggestions received from the mineral
producing States have been considered/accepted while
framing the National Mineral Policy (NMP), 2008,

(d) it so, the details thereof;

(e) whether the Government proposes to compensate

for the loss incurred by the State Governments due to
non-revision of royalty rates;

(f) i not, the reasons therefor; and

(g) the time by which the royalty rates on all the
minerals are likely to be reconsiderd/fixed?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF MINES (SHRI B.K.
HANDIQUE): (a) and (b) As per the Section 9 of the
Mines of Minerals (Development and Regulation) Act, 1957
(MMDR Act) the Central Government may determine and

‘notify royalty rates of major minerals (other than coal,

lignite & sand for stowing) only. For this purpose, the
Central Government sets up a Study Group with State
Government concerned Ministries/Departments of
Government and industry to revise the royalty rates. The
rates of royalty on major minerals (other than coal, lignite
& sand for stowing) were last revised on 14th October
2004 and the details are available on the website of
Ministry of Mines (www.mines.nic.in).

(c) and (d) Yes, Sir. These issues had been
considered and appropriately - addressed by the
Government before the enunciation of National Mineral
Policy, 2008.

(e) and (f) No, Sir. Revised rates of royalty are
effective prospectively only.

(g9) The matter is under consideration of Government.
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Non-Recognition of Degree of DEC

2496. SHRI C.K. CHANDRAPPAN:
SHRI SURAVARAM SUDHAKAR REDDY:
SHRI SUBHASH MAHARIA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the degrees awarded including M. Phil
(English) by the various Universities including Madras
University through distance education programme are not
approved by the Distance Education Council (DEC);

(b) if so, the detalls thereof and the reasons therefor;

(c) whether the Global Open University, Nagaland is
approved by the University Grants Commission; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
- HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) According to Distance
Education Council (DEC)—Indira Gandhi National Open
University (IGNOU), DEC has given provisional approval/
recognition to various Universities/institutions to offer
programmes (approved by their statutory bodies) through
distance mode. DEC has accorded recognition to those
programmes of the Madras University, which are approved
by its Statutory Bodies from 1995 to 2008.

(c) and (d) The Global Open University Nagaland
has been established by an Act of State Legislature of
Nagaland. The Section 2(f) of the University Grants
Commission (UGC) Act, 1956 provides that ‘University’
means a university established or incorporated by or under
a Central Act, a Provincial Act or a State Act. Inspection
of the University has not been carried out by the UGC.

Role of CSIR In Rural Development

2497. SHRIMATI PRIYA DUTT: Will the Minister of
SCIENCE AND TECHNOLOGY be pleased to state:

(a) the initiatives Council of Scientific and Industrial
Research (CSIR) achievement of in the field of rural
development during each of the last three years and the
current year;

(b) the aspects of rural development receiving
maximum attention in view of these achievements/

‘researches by CSIR; and
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(c) the achievement of CSIR in mobilizing basic
facilities in rural areas and improving the living standards
of rural people?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) to (c) CSIR is an R&D organization and is
involved in development of improved and new S&T outputs
viz. know-how and technologies. CSIR is directly not
involved in the field of rural development. However, the
S&T outputs and technologies developed by CSIR could
be utilized for employment and income generation in rural
areas also. Information about such developments carried
out during last three and the current years is enclosed
as Statement.

Statement

Achievements of CSIR in the field of rural
aesvelopment durning /ast three and current years

* Development of “CIM-ASVIKA" multi utility
portable essential oil distillation unit.

¢ Development of a novel chemi-selective method
for the formulation or sterosl.

¢ Development of cultivar of HIMBALA and
HIMKACHARI suitable for cultivation in western
Himalaya at locations situated above 1300 m
altitude.

* Development of an efficient new method for
emasculation of rose flowers.

¢ Development of new biopesticide and bio-fertilizer
( Trchoderma harzianum)

e Development and technology transfer of biodiesel
process technology.

e Development of CIM-Sujal a high yielding variety
for essential oil.

* Development of Alove vera based all-purpose
cream.

« Development of process for Virgin Coconut Oil-
for physiological functional food & hair
conditioner.

* Development of New cultivar of Curcuma
aromatica (HIMHLADI).
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* Popularization of Alstromeria, an exotic high
value cut flower crop for flower production for
Himachal Pradesh and other hill states.
Agrotechnologies for cut flower as well as
planting material production have been
transferred to growers through training and
demonstration plots.

¢ Extension of carvomint in South India.

¢ Development and technology transfer of a new
improved alternative potential source of 1-
carvone rich strain (carvone 65-73%)

CARVOMINT (Mentha longifolia L.) Hudson var.
incana, in South India.

* Development of improved strain of Lemon grass
BLI-Arun through hybridization.

* Development of new and superior source of
cimnnamomum.

+ Establishment of genetically moditied food referral
facility.

‘Ban on Sale of Foreign Tobacco Products

2498. SHRIMAT! JAYAPRADA: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government proposes to ban the
sale of foreign tobacco products in the country; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
QF - COMMERCE AND INDUSTRY (SHRI ASHWANI
KOMARYX (a) There is no proposal at this time to ban
the:sale of toreign tobacco products in the country.

(b) Does not arise.
[Translation]
Rift in the Earth Crust

2499. SHRI PANKAJ CHOWDHARY: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Government is aware about large
‘number of incidents of rift developing in the earth crust
in the country,
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(b) if so, the details thereof, location-wise:

(c) whether the Government has conducted any
investigation in this regard;

(d) it so, the outcome thereof:

(e) whether the Government has formulated any plan;
and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (DR. SHAKEEL AHMAD): (a) No, Sir.
However, Geological Survey of India (GSI) has received
reports of ground fissures/cracks that have developed over
parts of Uttar Pradesh and Uttarakhand in the recent
past mainly due to fluctuation in the ground water table.
Further, these events were considered to be not
associated with earthquakes as the seismic networks of ~
the Indo-Gangetic plains did not record any earthquake
during the reported time of their occurrence.

(b) to (f) Does not arise.
[English]
Decline of Assamese Speaking Population

2500. SHRI ABU AYES MONDAL: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether there has been a decline in the
population of Assamese speaking people in the country;
and

(b) i so, the details thereof, State-wise alongwith the
reasons therefor?

THE MINISTER STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) and (b)
The number of speakers of Assamese language for india
and Assam as per 1991 and 2001 census are given
below:-

1991 2001  Growth Rate (%)
India 13079696 13168484 0.68
Assam 12958088 13010478 0.40

Thus there has been no decline in the Assamese
speaking population in the country including Assam during
1991-2001.
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[Transilation)
immigration Problems at Airports

2501. SHRI V.K. THUMMAR:
SHRI JIVABHAI A. PATEL:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the passengers are facing lot of difficulties
due to inordinate delay in immigration clearance at airports
in metropolitan cities; and

(b) if so, the steps taken by the Government to
ensure smooth and speedy immigration clearance at these
airports facllitating passenger convenience?

THE MINISTER STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) At the
intemational airports in metropolitan cities, the immigration
authorities clear passengers, with due expedition, as per
the International Civil Aviation Organization (ICAO)
guidelines.

(b) The immigration system at major international has
been modernized with the upgradation of the computer
systems, implementation of Immigration Control Software
(ICS), installation of Passport Reading Machines (PRMs)
and Questionable Document Examiner (QDX) Machines,
etc., which has considerably improved the immigration
services at the intermnational airports. Furthermore, the
Advance Passenger Information System (APIS) has
recently been implomented at uix international airports,
viz. Delhi, Mumbai, Chennai, Kolkata, Hyderabad and
Bangalore, which, besides enhancing the security
screening of passengers, would also facilitate passengers
by further reducing immigration clearance time.

[English]
Navratna Status to NALCO

2502. SHRI SUGRIB SINGH:
SHRI KISHANBHAI V. PATEL:
SHRI NAND KUMAR SAl:
SHRI BRAJA KISHORE TRIPATHY:

Will the Minister of MINES be pleased to state:

(a) whether the Government proposes to declare the
National Aluminium Company Limited (NALCO) a Navratna
Company;
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(b) if so, the details thereof;

(c) the criteria fixed for declaration of a Public Sector
Undertaking as Navratna Company; and

(d) the reasons for delay in making announcement
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF MINES (SHRI! B.K.
HANDIQUE): (a) to (d) As per criteria laid down by the
Government, a Central Public Sector Enterprise (CPSE)
which is Miniratna-l, Schedule-A Company, has obtained
excellent or very good Memorandum of Understanding
(MOU) rating in three of the last five years and obtained
a score of 60 or above out of maximum of 100 on 6
prescribed performance indicators is eligible for
consideration for grant of Navratna status. In addition,
Navratna CPSEs should not be dependent on budgetary
support and Govemment guarantees. The Apex Committee
in its meeting held on 13.2.2007 recommended grant of
Navratna status of National Aluminium Company Limited
(NALCO) subject to the pre-condition that requisite number
of non-official part-time (independent) Directors are
appointed on the Board of the Company. After fulfillment
of the stipulated conditions, Navratna status has been
conferred on NALCO on 28th April, 2008.

Translation Mission

2503. SHRI SARVEY SATYANARAYANA:
SHRI K.J.S.P. REDDY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has launched a
transiation mission;

(b) if so, the details thereof, and

(c) the amount released under the 1ith Plan for
carrying out activities such as promotion of good quality
transiation of knowledge based texts into all the languages
in the Eighth Schedule?

THE MINISTER STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Yes, Sir.
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(b) Government of India has launched National
Translation Mission (NTM) with Central Institute of Indian
Languages (ClIL), Mysore as nodal organization for
operationalization of the scheme from the current financial
year. The priority of NTM would be to translate existing
knowledge books in English to the various languages in
the 8th Schedule of the Constitution of India, from one
Regional language to another regional language and from
sub regional languages to the languages in the 8th
Schedule.

(c) Approximately an amount of Rs. 73.97 crores has
been aside for the 11th Plan period under this programme.
An amount of Rs. 48.65 lakhs has been released till
November 2008 out of an allocation of Rs. 1.00 crore
during the current financial year.

Manufacturing Policy

2504. SHRI ANIRUDH PRASAD AL/AS SADHU
YADAV:
SHRIMATI NIVEDITA MANE:
SHRI EKNATH MAHADEO GAIKWAD:
SHRI MADHU GOUD YASKHI:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government has set up a Committee
to review the manufacturing policy;

(b) it so, the details thereof alongwith the objective
thereof;

(c) whether the Committee has submitted its
recommendations to the Government;

(d) if so, the details thereof; and

(e) the details of action taken, if any, by the
Government on the aforesaid recommendations?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) to (e) The Government set up a Committee
under the Chairmanship of Chairman, National
Manufacturing Competitiveness Council (NMCC) to look
into measures for ensuring growth of the manufacturing
sector. Other Members of the Committee were Secretary,
Finance, Secretary, Department of Revenue, Secretary,
Department of Commerce, Secretary, DIPP, Secretary,
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Textiles and Secretary, NMCC is its Member Secretary.
The term of reference of the Committee was to suggest
policy measures and a continuing mechanism to ensure
sustained growth of the Indian manufacturing industries
for the next 15 years; to suggest policy measures and
immediate steps to reverse the recent deceleration in the
growth of the manufacturing industries, to suggest policy
measures and immediate steps to boost exports of .Indian
manufactured goods in the face of appreciation of the
rupee and high interest rates, particularly with respect of
labour intensive sectors like textiles, leather and
handicrafts, to suggest policy measure to leverage FDI to
modemize manufacturing in India and create a strong
technological base. The Committee has since submitted
its report. The recommendations of the Committee
principally suggested that there should be a greater focus
on manufacturing in the country to make it a major
manufacturing hub of the World. The Committee
recognized that furthering of economic reforms and
ensuring macro-economic stability should form the
foundation on which the policies for manufacturing growth
need to be built. The report included recommendations in
respect of a number of horizontal issues such as tax
policies, trade policies, technology policy, FDI policy,
regulatory policies etc. Development of the manufacturing
sector is an ongoing process. However, the Government
has accorded highest priority for the growth of this sector
and initiated a number of measures in this regard.

Implementation of Prohation of Offenders Act, 1958

2505. ADV. SURESH KURUP:
SHRI SURAVARAM SUDHAKAR REDDY:
SHRI GANESH SINGH:
SHRI NARAYAN CHANDRA BORKATAKY:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government has any mechanism to
reduce overcrowding of prisons in the country;

(b) if so, the details thereof;

(c) whether the Govemment has implemented the
Probation of Offenders Act, 1958 to reduce overcrowding
in prisons; and

(d) if so, the total number of cases under trial/pending
for trial under the said Act in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (DR. SHAKEEL AHMAD): (a) and (b)
“Prisons” is a State subject under List Il of the Seventh
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Schedule to the Constitution and Prison Administration is
.the responsibility of the State Governments. However, in
order to improve the condition of prisons and prisoners,
the Central Government started a non-plan scheme in
2002-03 for construction of additional prisons/barracks to
reduce overcrowding, repair and renovation of existing
prisons, improvement in sanitation and water supply &
living conditions of prisoners as also accommodation for
prison staff. The scheme is being implemented over a
period of five years with a total outlay of Rs. 1800 crore
on cost sharing basis in the ratio of 75:25 between the
Central and State Governments respectively. The scheme
has since been extended upto 31.3.2009.

With a view to reduce the overcrowding in jails, the
Government of India has also taken following measures:

(i) amendment in Code of Criminal Procedure, 1973
by inserting a new article viz. 436A which
provide that where an undertrial Prisoner other
than the one accused of an offence for which
death has been prescribed as one of the
punishments, has been under detention for a
period extending to one-half of the maximum
period of imprisonment, provided for the alleged
offence, he should be released on his personal
bond, with or without sureties. It also provides
that in no case will an undertrial prisoner be
detained beyond the maximum period of
imprisonment for which he can be convicted for
the alleged offence. Further, Section 436(1) of
the Code of Criminal Procedure, 1973 has also
been amended to make a mandatory provision
that if the arrested person is accused for a
bailable offence and he is an indigent and
cannot furnish surety, the Court shall release
him on his execution- of a bond without sureties.

(i) Introduction of scheme of Plea Bargaining

Considering the demand of various States for
granting further financial assistance for
construction of new jalls/additional barracks so
as to address the problem of overcrowding, the
Ministry of Home Affairs has initiated the process
of formulating second phase of the scheme of
moderization of prisons. Necessary steps are
being taken in this regard in consultation with
the Ministry of Finance.

(c) Yes, Sir. The Probation of Offenders Act, 1958 is
implemented by the State Govemments/Union Territories.
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(d) The data relating to cases of undertrial/pending
trial under the Probation of Offenders Act is not maintained
centrally by Government of India.

Amendment in Code of Criminal Procedure

2506. SHRI SURESH ANGADI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Union Government has approved the
changes proposed in the Code of Criminal Procedure
(Amendment) Bill, 2006 which include use of
videconferencing and camera recording during trials and
steps to prevent witnesses from tuming hostile as well
as compensation for victims of crime;

(b) if so, the time by when this Bill is likely to be
introduced in the Parliament; and

(c) the details of other changes incorporated in the
proposed Bill?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to
(c) Certain official amendments have been proposed in
the Code of Criminal Procedure (Amendment) Bill, 2006,
introduced in the Rajya Sabha on 23rd August, 2006.
The Bill, /nter alia, contains provisions for video-
conferencing of trials and other related matters. The Bill
also contains provisions for protection of women, providing
compensation of victims and certain measures for speedier
justice. Notices for moving official amendments as well
as for consideration and passing of the Bill have been
issued to the Rajya Sabha Secretariat on 10.12.2008.

Hoax Calls at Metro Stations

2507. SHRI KINJARAPU YERRANNAIDU: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) the total number of hoax calls received by the
police about bombs at Metro Stations in the last and
current year;

(b) the total number of persons arested, put to trial,
convicted and jailed for the said calls during the said
period; and

(¢) the steps proposed to be taken by the
Government to deter peopie from making such hoax calls
in future?
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THE MINISTER STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRIMAT! V. RADHIKA SELVI): (a) to (c) The
information is being collected and will be laid on the
Table of the House.

Sugar Improt

2508. SHRI BALASHOWRY VALLABHANENI:
SHRI K.S. RAO:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Govemment is favouring any changes
in the notification governing import and export under the
Advance Licensing Scheme for raw sugar import;

(b) if so, the details thereof, and

(c) the quantity and value of branded food products
imported during each of the last three years and the
current year for domestic consumer, country-wise, food
item-wise?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHR! JAIRAM RAMESH): (a) to (c) No,
Sir. At present, no such proposal for making changes in
advance Licensing Scheme (renamed as Advance
Authorization Scheme) for raw sugar import is under
consideration of Government. The item-wise details of
import is given in the Publication ‘Monthly Statistics of
Foreign Trade of India; Volume Il (Imports) Annual
Number' published by Directorate General of Commercial
Intelligence & Statistics, which is available in the Library
of the Parliament.

Special Package for Tea Labourers

2509. SHRI SARBANANDA SONOWAL: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the Government has decided to offer
any special package for all round development of tea
llabourers for their education, health and pure drinking
water facilities in the country,

(b) if so, the details thereof, State-wise;

(c) whether the Government has issued directives to
consider raising of wages of the tea workers; and
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(d) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) No,
Sir.

(c) and (d) Central Government does not fix the
minimum wages for the tea workers and has not issued
any directives to consider raising of wages of tea workers.

Development of Technical Education

2510. SHRI B. MAHTAB: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Government provides grant for
development of technical education;

(b) if so, the details thereof, State-wise;

(c) the details of specific guidelines framed in this
regard,

(d) whether any complaint has been received
regarding violation of such guidelines; and

(e) if so, the steps taken in that regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! D.
PURANDESWARI): (a) to (8) The Ministry of Human
Resource Development does not provide grants to the
State Governments directly for the development of
technical education. This Ministry only releases grants to
the centrally funded technical institutes. All India Council
for Technical Education (AICTE) also provides assistance
to technical through various schemes like Faculty
Development Schemes, Research and Development
Schemes and Industry Institute Partnership Schemes.

[Trans:ation)
impact of GM Crops on Climate Change

2511. SHRI HEMANT KHANDELWAL: Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state:

(a) whether genetic crops have an impact on climate
change;
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(b) if so, the details in this regard;

(c) whether any study/research has been undertaken
to assess the impact of genetically modified (GM) foods
on climate change;

(d) if so, the details in this regard and the action
taken by the Government to tackle the problem; and

(e) if not, the reasons therefor?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) and (b) No, Sir. There is no direct impact of
GM crops on climate change. However, some GM crops
require less tillage, which emit less CO,, hence they
may have positive impact to some extent on climate
change.

(c) No study/research has been undertaken to assess
the impact of GM foods on climate change.

(d) and (e) Since no GM food has been
commercialized in the country so far, the question of any
problem with GM food does not arise.

[English]
Crime against SC/ST Women

2512. SHRI HITEN BARMAN:
SHRI RAMDAS ATHAWALE:
SHRI RANEN BARMAN:

Will the Minister ot HOME AFFAIRS be pleased to
state:

(a) whether the atrocities against SC/ST women and
children are on the rise in the country;
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(b) it so, the total number of such cases registered
during each of the last three years and the current year,
State-wise, crime-wise including murder, riots and sexual
harassment;

(c) the total number of accused arrested, put on trial
and conviction rate achieved during the said period along
with the action taken against them, State-wise;

(d) the total number of such cases solved/unsolved
and steps taken to solve all the cases and ensure higher
conviction rate;

(e) the action taken against the offenders including
panchayat bodies reported to have punished the SC/ST
women and children harshly for petty offences; and

(f) the steps taken by the Government to check such
incidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (DR. SHAKEEL AHMAD): (a) to (c) The
National Crime Records Bureau (NCRB) complies data
on crime against SC/ST in the country. However Data
regarding atrocity against SC/ST women and children is
not being maintained separately by the NCRB except in
rape cases of SC and ST women. The details of such
cases are enclosed as Statement-l and Il respectively.

(d) The data of unsolved/solved cases is not
maintained centrally. '

(e) and (f) As per the Seventh Schedule to the
Constitution of India “Police” and “Public Order” are State
subjects and, as such the primary responsibility of
prevention, detection, registration, investigation and
prosecution of crime, lies with the State Governments/
Union Territory Administrations. However, the Central
Government has issued separate advisories to the State
Governments and ‘UT Administrations from time to time,
to give more focused attention to the prevention and
control of crimes against SC/ST within their jurisdiction.

Statement |

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Conviction Rate (CVFA), Persons
Arrested (PAR), Persons Chargesheeted (PCS) and Persons Convicted (PCV) for Rape of SC
Women auring 2005 to 2007

SINo State/UT 2005

2008 2007

CR CS CV CWR PAR PCS PCV CR

CS Cv CVR PAR PCS PCV CR CS CV CVR PAR PCS PCV

K | 5 6 7 8 9

1213 W 15 16 17 18 19 20 2 2 A A

1 Andhra Pradesh 4 66 8 225 98 o n

2 Arunachal Pradesh 0 0 0 - 0 0 0

7 11 175 104 108 21 105 104 17 243 134 130 18

0 0 - 0 0 o 0 o0 0 - o0 0 O
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1 2 3 4 § 6 7 8 8 10 1213 14 15 18 17 1B 19 20 2 2 B u
3 Assam 14 6 0 00 1 9 0 1 6 0 00 1 6 1 8 8 1 BI 7 10 1
4 Bihar 16 15 2 500 21 16 2 19 1 4 267 10 ¢ R 25 9 474 N "
5. Chhattisgarh 58 8§ 15 41 S8 86 16 4 44 8 X0 6§ 19 57 5 8 28 80 M 2
6. Goa 1 0 0 - 1 0 0 0 1 0 - 0 1 6o 0 0 0 - 0 0 0
1 Gujarat 2 19 1 59 26 2 2 19 19 1 100 7 1 %0 28 2 220 7 3B 2
8 Haryana ¥ N 1 63 & 5 1 3 2% 1 29 4 12 20 1 67 xR 28 7
0. Himachal Pradesh 9 10 3 280 2 2 2 N 9 S 24 2 2 3 6 4 133 3 5 1
10. Jammu and Kashmir 0 0 0 00 0 0 0 0 0 0 00 0 0 6 0 0 0 - 0 0 o
1. Jharkhand 8 9 6 750 9 4 0 15 7 2 286 6 10 1 12 10 2250 7 8 2
2 Karnataka 3 2 154 27 2 7 B 2 85 228 28 2 20 2 0 00 20 2 o0
13, Kerala 4 4 121 55 7T 6 @ 6 200 71 S8 B 6 60 7 28 715 102 16
" Madhya Pradesh M 32 S8 25 a3 % 305 65 236 4S5 101 343 M 77 85 43 462 13
15. Maharashtra X ) 5 102 13 133 8 8 8 1 12 8 18 1 80 8 B 68 42 153 8
16. Manipur 0 0 0 - 0 0 0 0 0 60 - 0 0 6o 0 0 0 - 0 0 0
1. Meghalaya 0 0 0 - 0 0 0 0 0 0 - 0 0 0 v 0 0 - 0 0 0
18. Mizoram 0 0 0 - 0 0 0 0 0 0 - 0 0 0o 0 0 0 - 0 0 0
19. Nagaland 0 0 0 - 0 0 0 1 1 [ 1 1 0 0 0 110 o0 0 1
2. Oridsa n 28 8 8 3 3 9 8 5 8 R0 & & 8 & 37 5 185 86 5 4
2. Punjab ] 9 0 00 13 1§ 0 n H 1 125 15 7 t 1 4 0 00 4 10 0
2. Rajasthan 136 90 45 409 w5 145 69 132 73 30 400 103 103 37 153 96 28 467 119 19 26
2. Sikim 0 0 0 - 0 0 0 0 0 0 - 0 0 0 4 4 0 00 4 4 0
u Tami Nadu v 17 8 400 w7 6 1 21 19 5 47 & A 1 7 2 5 A8 W B 6
5. Tripura 5 5 0 - 6 6 0 0 1 0 - 0 0 0 1+ 1 3800 1 1 3
2. Utiar Pradesh 24 206 138 627 M9 M4 202 229 201 128 615 346 317 216 318 277 146 584 530 488 267
2. Uttarakhand | 9 3 429 21 W 3 6 7 4 667 8 3 4 3 0 00 7 7 O
28. West Bengal 1 0 0 00 1 0 0 2 2 0 - 2 3 61+ 1t 0 - 3 3 0
Total (States) 172 1007 307 340 1558 1535 431 217 1021 282 307 1551 1497 "l39 1349 174 321 310 1811 1784 308
2. Andaman and Nicobar 0 0 0 - 0 0 0 0 0 0 - 0 0 00 0 0 - 0 0 o0
Islands
30. Chandigarh 0 0 [ 0 0 0 0 0 0 00 0 0 0o 0 0 0 - 0 0 0
3. Dadra and Nagar Havei 0 0 [ 0 0 0 0 0 0 - 0 0 0o 0 0 0 - o0 o0 O
3. Daman and D 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
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1 2 3 5 6 7 8 9 10 ? 1B W 15 16 7 1©8 19 20 288 2 23 H
R Dethi UT 0 0 0 - 0 0 0 0 0 0 - 0 0 6o 0 0 0 - o0 0 0
u. Lakshadweep 0 0 0 - 0 0 0 0 0 2 1000 0 0 o 0 0 0 - 0 0 O
3. Puducherry 0 0 [ 0 0 0 0 0 0 - 0 0 6o 0 0 0 - 0 0 O
Total (Uts) 0 0 [ 0 0 0 0 0 2 667 ] 0 o 0 0 0 - 0 0 O
Total (AiHl\da) 1172 1037 307 340 1558 1535 431 1217 1021 284 308 1551 1497 439 1349 1174 321 31.0 1811 1784 508
Source: Crime in India
Note: information on dispossl by polioe and cous may inciude information on pending Cases Wom previous year(s) aiso.
Statement Il
Cases Registered (CR), Cases Chargeshested (CS), Cases Convicted (CV), Conviction Rate (CVRA),
Persons Arrested (PAR), Persons Chargesheeted (PCS) and Persons Convicted (PCV) for
Rape of SC Women duning 2005 to 2007
Si.No. StateUT 2005 2006 2007
CR CS CV CVR PAR PCS PCV CR CS CV CVR PAR PCS PCV CR CS Cv CVR PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 12 13 W4 15 16 17 18 % 20 21 2 2 u
1. Andhra Peadesh U 4 2 11 ¥ R 2 60 U 5 172 5 8§ 3 M4 55 7 184 68 M 12
2 Arunachal Pradesh 3 3 5 1000 7 5 5 2 2 0 - 2 3 6 2 2 0 - 2 2 0
3 Assam 19 ] 0 - 2 11 0 24 9 1 500 A 9 0 3 10 2%0 6 1 3
4. Binar 2 0 0 - 0 0 0 3 2 0 - 4 2 0 9 10 1 50 10 12 1
5. Chhattisgarh 104 105 25 543 10 114 37 97 88 22 500 142 140 21 81 77 12 316 B84 66 N
6. Goa 0 0 0 - 0 0 0 0 0 0 - 0 0 6 o0 0 0 - 0 0 O
1 Gujarat 19 17 0 00 4 W 0 28 2 2 133 4O W 3 12 ” 115 20 20
8. Harysna 0 0 0 - 0 0 0 0 0 0 - 0 0 o 0 0 0 ~ 0 0 0
9. Himachal Pradesh 1 0 0 00 1 0 0 0 0 0 - 0 0 o 0 0 0 - 0 0 O
10. Jammu and Kashmir 0 0 0 - 0 0 0 0 0 0 - 0 0 6 0 0 0 -~ 0 o0 O
1" Jharkhand 20 17 2 26 2 2 W A 15 2 250 24 28 3 2 2 7 B0 W w8 H
12. Kamataka ] 5 0 - 5 2 0 7 7 1 333 8 10 1 3 3 0 00 4 S5 O
1. Kerala u % 1 100 26 X 2 N % 3 81 2 7 1 1 A 6 125 1 2 7
L3 Maditya Pradesh 4 2 SN 27 ;11 a3 97 204 212 87T M0 35 393 12 288 270 18 360 463 460 156
15, Maharashira a 2 45 & & 3 % & 2 38 RN 08 2 8 4 1 28 5 §& 2
16 Manipur 0 0 r - 0 (' 0 2 0 0 - 0 0 0o * 0 0 - 0 0 0
17 Meghalaya 0 0 0 - 0 0 0 0 Y 0 - 0 0 o 0 0 0 -~ 0 0 O
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1 2 3 4 5 6 7 8 9 10 2 13 14 15 1 17 1B 19 20 21 2 B A
18. Mizoram 0 0 [ 0 0 0 0 0 0 - 0 0 o 0 0 0 - 0 0 O
19 Ngaland 0 0 0 - 0 0 0 7 6 2 1000 6 6 2 0 0 6 1000 0 0 4
20. Orissa o B 2 43 3 30 6 % 25 2 182 18 o 2 &5 2% 6 316 54 &8 6
21. Punjab 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
Rajasthan % 20 14 143 3N P 6 3P0 25 2 182 1B 21 2 45 26 6 36 54 & 6
23. Siiddm 3 2 1 1000 3 2 1 0 0 0 - 0 0 0 3 3 0 00 3 4 0
. Tomi Nadu 2 1 0 00 2 1 0 1 2 0 - 3 2 0 3 0 o0 00 1 0 0
25. Tripura 1 1 0 - 3 3 0 7 4 0 - 7 4 0 4 6 1 100.0 3 [} 1
26. Uttar Pradesh 0 0 11000 0 0 3 0 0 0 - 0 0 0 0 0 0 - 0 0 0
21 Uttarakhand 0 0 0 - 0 0 0 1 1 0 - 0 0 0 0 0 00 -~ 0 0 0
28. Woest Bengal 7 1 0 - 7 1 0 1 8 0 - 1 7 - 1 0 0 - 0 0 0
Total (States) 639 584 105 234 827 790 184 €99 591 138 279 862 855 180 625 586 176 303 844 858 238
. Andeman and Micobar islandst ¢ 0 - f+ ¢+ 0 O 0 0 - 0 O 0 O 0 O - 0 0 O
Chandigarh o 0 0 - o0 o0 o O0 0 0 - 0 0 0 0 0 0 - 0 0 0
3. Dadra and Negar Heveli 0 0 0 - 0 0 0 0 0 0 00 0 0 6 0 0 0 - 0 0 O
Dsmen and Diu o o0 o0 00 O o0 O O 0 O0 ~- 0 0 0 1t 0 0 - 0 0 0
kx) Dehi UT 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
U Lakshadweep 0 2 0 - 0 0 0 0 0 0 - 0 0 0 1 1 0 - 1 1 0
3. Puduchery 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
Tota) (Uts) 1 3 0 00 1 1 0 0 0 0 00 0 0 0 2 1 0 - 1 1 0
Total (AX India) 640 587 105 234 828 791 184 699 591 138 278 862 855 180 627 587 176 30.3 845 850 238
Source: Crims in indis

Note: Information on dicposal by poiice and coutts may include information on pending cases fram previous year(s) aiso.

Central University Status to Punjab University

2513. SHRI SUKHDEV SINGH DHINDSA;
SARDAR SUKHDEV SINGH LIBRA:

will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has received
representations seeking Central University status for
Punjab University;

(b) if so, the details thereof, and

(c) whether the Government has taken any action
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Yes, Sir. On receiving
representations from Punjab University Teachers’
Association, the Government sought the views of the
Punjab Government. in a communication dated 1.8.2008,
Chief Minister, Punjab has conveyed that Punjab University
should not be given Central University status.

(c) Does not arise.
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Attacks on North Indians in Mumbal

2514. SHRI SURENDRA PRAKASH GOYAL:
SHRI J.M. AARON RASHID:
DR. RAJESH MISHRA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether many North Indians have been attacked,
intimidated and their properties damaged in Mumbai by a
particular group of people;

(b) if so, the details in this regard alongwith the
estimated loss of damage to property so far;

(c) whether the Government has consulted the
Advocate General on the legality of action taken against
those responsible for damaging properties; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL):
(a) and (b) Yes Sir. As reported by the Govermment of
Maharashtra, between 3rd February, 2008 to 11th October,
2008, 18 IPC cases have been registered against the
activists of Maharashtra Navnirman Sena (MNS) for
alleged attack on North Indians. Estimated loss on account
of damage to property is Rs. 3,08,400.

(c) The State Police administration has sought opinion
of the Law and Judiciary Department of the State
Government wherever required.

(d) From 3rd February, 2008 to 11th October, 2008,
106 accused were arrested in 18 IPC cases and about
5006 MNS activists have been arrested under various
sections of law as a preventive measure. Further
measures will be undertaken against such elements
wherever necessary.

Reservation in Higher Educational Institutions

2515. DR. THOKCHOM MEINYA:
SHRI MOHAN SINGH:
SHRI SHAILENDRA KUMAR:
SHRI ANANDRAO VITHOBA ADSUL:
SHRI RAVI PRAKASH VERMA:
SHRI ADHALRAO PATIL SHIVAJIRAO:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) the total number of seats reserved for different
categories in various universities, Higher Educational
Institutes, 1.1.Ts. and I.I.Ms. under Govermment of India
for the academic year, 2008,

(b) the percentage of the seats, out of the above
reserved seats that have been filled and the manner in
which the remaining seats are likely to be filled up;

(c) whether eligible SC/ST/OBC students were found
at each level,

(d) if so, the details thereof;

(e) if not, the number of reserved seats that remained
vacant thereof, and

(f) the manner in which the said seats were
subsequently filled up?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! D.
PURANDESWARI): (a) to (f) Admission in Central
Educational Institutions (CEls) are made in terms of
provisions of Central Educational Institutions (Reservation
in Admission) Act, 2006 and in accordance with the
directions of the Supreme Court in the matter of Writ
Petition (Civil) No. 265 of 2006 and a batch of related
Writ Petitions and also in the matter of IA No. 3 of 2008
in Writ Petition (Civil) No. 35 of 2007.

Filing of reserved seats is based on eligibility of
students and depending on choice of applicants for
course. Students belonging to SC, ST and OBC categories
are also eligible to opt for general merit seats, for
example, Jawaharial Nehru University (JNU) has reserved
256 seats for the OBCs students in 2008-09. The
university had admitted a total numbers of 347 OBC
candidates of which 174 candidates were accommodated
within the general merit category. Similarly, by way of
example, out of 654 seats available for the OBC
categories in all the 13 Indian Institutds of Technology
(IITs), only 20 seats have remained vacant of which 11
seats were vacant in the architecture/design course where
insufficient numbers of OBC students appeared in aptitude
test for architecture/design. Government have issued
directions vide OM No. 1-1/2008-(lll) U.l(A) dated 17th
October, 2008 to all Central Educational Institutions (CEls)
to ensure compliance with the Apex Court’s direction that
seats reserved for OBCs are filled by other eligible
students, if they are vacant after admitting ali eligible
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OBC students excluding the ‘creamy layer'. It was further
directed that each CEI shall ensure that maximum cut off
marks of OBCs are not kept lower than 10% from the
cut off marks for general agency candidates, as directed
by Supreme Coun.

[Translation]
Rise in Cement Prices

2516. SHRI PUNNU LAL MOHALE:
SHRI M.P. VEERENDRA KUMAR:
SHRI HARISINH CHAVDA:
SHRI JIVABHAI A. PATEL:
YOGI ADITYA NATH:
SHRI M. ANJAN KUMAR YADAV:
SHRI SYED SHAHNAWAZ HUSSAIN:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whelher cement prices into the country have
increased recently;

L]

(b) it so, the details thereof indicating the reasons
therefor;

(c) whether the Government has conducted any
inquiry/research on rise in cement prices and comparative
cement prices in India vis-a-vis foreign countries;

(d) it so, the details thereof;

(e) whether MRTP in a recent judgement have stated
that cement companies are indulging in unfair trade
practices forming a cartel and issued notices to some
companies in this regard;

() whether the Builders Association of India have
decided to stop construction activities in the country due
to unfair trade practices of cement companies; and

(g) the action taken/likely to be taken by the
Govemment including proposal for constituting Cement
Regulatory Authority to stabilise cement prices in the
country?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) to (d) and (g) The cement prices have
since stabilized after an increase in the all India average
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retail price of cement of 3.46% during the period January-
October 2008. The setting up of a Cement Regulatory
Authority is not considered necessary at this juncture.
However, Government is constantly reviewing the situation.

(e) The MRTP Commission in its order on 20.12.2007
had stated that “the cement companies of private sector
had connived in fixing the prices of cement". The
Commission also passed “cease and desist” orderc and
directed the errant cement companies to refrain from
indulging in any sort of cartelization arrangement to the
detriment of the consumer. Aggrieved by one of these
orders, the cement companies filed an appeal before the
Supreme Court. The Apex Court on 8th February, 2008
passed interim orders and stayed the Commission’s
directions with respect to filing of the affidvait of
compliance.

(f) No such information is available.
Private Universities

2617. SHRI KASHIRAM RANA:
SHRI BALASAHEB VIKHE PATIL:
SHRI V.K. THUMMAR:
SHRI RAGHUVEER SINGH KOSHAL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether under the law private universities are
allowed to function all over the country;

(b) if so, the names and locations of such universities
in the country, State-wise;

(c) the objective of establishment of such universities;

(d) whether the certificates issued by such universities
are recognized by the Government at the National/
International level, and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! D.
PURANDESWARI): (a) to (c) Yes, Sir. Private Universities
are allowed to function all over the country. Private
universities are established by State legislature function
within the jurisdiction of their respective States as per
the UGC (Establishment of and Maintenance of Standards
in Private Universities) Regulations 2003 and the judgment
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of the Supreme Court of India in WP (C) No. 19 of 2004
filed by Prof. Yashpal & Others Vs. State of Chhattisgarh
& Others. The objective is for promotion and development
of higher education and research in the country. A list of
State Private Universities, as obtained from the University
Grants Commission is given the enclosed Statement. o

(d) and (e) Private universities are established under
State Legislature Act and are empowered to award
degrees as specified by the UGC under Section 22 of
the UGC Act, 1956 with the approval of Statutory
Councils, wherever required.

Statement
SI.No. Name of Private Universities
1 2
CHHATTISGARH
1. Dr. C.V. Raman University, Kargi Road, Kota,

Bilaspur, Chhattisgarh (Private University)

2. MATS University, Arang Kharora Highway,
Gram Panchayat: Gullu, Village: Gullu, Tehsil:
Arang, District: Raipur, Chhattisgarh (Private
University)

GUJARAT

3. Dhirubhai Ambani Institute of Information and
Communication Technology, Gandhinagar,
Post Box No. 4, Gandhinagar-382 007.

4, Nirma University of Science & Technology,
Sarkhej, Gandhinagar Highway, Village-
Chharodi, Ahmedabad, Gujarat.

5. Ganpat University, Ganpat Vidyanagar,
Mehsana, Goazaria Highway, District
Mehsana-382 711.

6. Kadi Sarva Vishwavidyalaya, Sarva Vidyalaya
Campus, Sector 15/23, Gandhinagar, Gujarat.

7. Pandit Deendayal Petroleum University, At
Raisan, Dist. Gandhinagar-382 009, Gujarat.

HIMACHAL PRADESH

8. Jaypee University of Information Technology,
District-Solan-173 215.

AGRAHAYANA 25, 1930 (Saks)

to Questions 194

1.

12.

16.

17.

MEGHALAYA

Martin Luther Christian University, KIPA
Conference Centre, Central Ward, Shillong-
793 001.

MIZORAM

The Institute of Chartered Financial Analysts
of India University, Salem Veng, Chaltlang,
Aizawal-798 012, Mizoram.

NAGALAND

The Global Open University, Wokha-797 11,
Nagaland.

PUNJAB

Lovely Professional University, Jalandhar-
Ludhiana, G.T. Road, Near Chehru Railway
Bridge, Phagwara, District-Kapurthala, Punjab-
144 002.

RAJASTHAN

Jaipur National University, Jagatpura, Jaipur,
Rajasthan.

Jyoti Vidyapeeth Women's University, Vedant
Gyan Valley Village, Jharna Matpala Jabner,
Link Road, NH-8, Jaipur, Rajasthan.

Suresh Gyan Vihar University, Mahal
Jagatpura, Jaipur, Rajasthan

Jagannath University, Rajasthan

NIMS University, Shobha Nagar, Jaipur-303
001, Rajasthan.

Bhagwant University, Post Box No. 87, Sikar
Road, Ajmer-305 001, Rajasthan.

SIKKIM

Eastern Institute for integrated Learning in
Management University, Jorethang, Sikkim.

Sikkim-Manipal University of Health, Medical
& Technological Sciences, Gangtok-737 101.

TRIPURA

Institute of Chartered Financial Analysts of
India (ICFAIl) (Private University), Agartala,
Tripura-799 001.
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UTTAR PRADESH

22. Integral University, Kursi Raod, Lucknow-226
026 (U.P. (Private University).

23. Amity University, Noida, Uttar Pradesh.

24. Mohammad Ali Jauhar University, Rampur,
U.P.

25. Mangalayatan University, Aligarh, U.p.

26. Jagadguru Rambhadracharya Handicapped
University, Chitrakoot Dham-210 204.
UTTARAKHAND

27. Dev Sanskrit Vishwavidyalaya, Gayatrikunj,

Shantikunj, Hardwar-249 411.

28. University of Petroleum and Energy Studies,
Building No. 7, Street No. 1, Vasant Vihar
Enclave, Dehradun-284 006 (Uttaranchal).

29. Institute of Chartered Financial Analysts of
India (ICFAI) (Private University), C-1/103,
Indira Nagar, Dehradun-248 006 (Uttaranchal).

30. Himgiri Nabh Vishwavidyalaya (University in
the Sky), Dehradun.

31. University of Patanjali, Patanjali Yogapeeth,
Haridwar.

[English]

Wholesale Price Index

2518. SHRI VIJOY KRISHNA: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government is considering a proposal
to change the weightage of different goods and services
in the composite Wholesale Price Index (WPI) based on
Abhijit Sen Committee Report; and

(b) it so, the details thereof alongwith the
recommendations submitted by the committee ana the
time by which the proposal is likely to be implemented?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) and (b) The Working Group of revision of
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Wholesale Price Index (WPI) set up under the
Chairmanship of Prof. Abhijit Sen, Member, Planning
Commission submitted its Technical Report to the
Government in May, 2008. The Working Group has
recommended shifting of the base from 1993-94 in the
existing series of WPI to 2004-05 in the new series of
WPI. The Product Basket of the new series, tentatively
proposed by the Working Group, comprises of 1224
products as compared to 435 products in the existing
series. A comparative view of the weighting diagram of
the new series (tentative) vis-a-vis the existing series is
given in the table beblow:

Description Weight (1993-94) Weight (2004-05)
All Commodities 100.00 100.00
I. Primary Atticles 22.03 20.12
II. Fuel & Power 14.23 14.91
. Manufactured Products  63.75 64.97

As stated above, the composition of the product
basket and weighting diagram in the new series is
tentative in nature. There may be need for adjustment in
the product basket and weighting diagram depending on
the flow of prices and consequent need for dropping some
of the items from the new basket recommended by the
Working Group.

The flow of weekly prices of the items included in
the new basket from April-2004 onwards is a pre-requisite
for undertaking the test run of the new series of WPI.
The Office of the Economic Adviser, DIPP is in the
process of collecting, computerizing and scrutinizing such
prices with the help of different Ministries/Organisations.

Repeal of Section 377 of IPC

2519. DR. R. SENTHIL:
SHRI NARAYAN CHANDRA BORKATAKY:
SHRI SURESH KURUP:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether section 377 of the Indian Penal Code
(IPC) is an impediment in carrying out HIV/AIDS
intervention work;

(b) it so, the details in this regard,
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(c) whether the Planning Commission had
recommended for repeal of Section 377 of IPC;

(d) if so, the details and the reaction of-the
Government in this regard; and

(e) the steps taken by the Government to safeguard
and protect the human rights of the affected persons?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to
(e) A Civil Writ Petition (NO. 7455 of 2001) has been
filed in the Delhi High Court challenging, /nter alia, the
Constitutional validity of Section 377 of indian Penal Code
and also stating that by criminalizing homosexuality, the
said section has the effect of pushing homosexuals
underground making it more difficult to each HIV/AIDS
protection measures to them.

The Court has not pronounced a verdict and the
matter is sub-judice.

Import of Vegetable Oil

2520. SHRI PANNIAN RAVINDRAN: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government proposes to import
vegetable oil;

(b) if so, the details thereof, quantity-wise, country-
wise including Indonesia and Malaysia;

(c) whether any adverse effect on the producers of
oil seeds in the country as a result of such import; and

(d) if s0, the steps taken/proposed to be taken by
the Government to protect the interests of agriculturists?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHRI JAIRAM RAMESH): (a) The
Government does not proposes to import Vegetable Oils.
However, a Scheme was introduced for distribution of
upto 10 lakh tons of imported edible oils in 2008-09 with
a subsidy of Rs. 15/- per kg. through State Governments/
UTs @ 1 kg. per ration card per month through PDS
shops/other outlets as decided by them. Under the
scheme, orders have been placed by the Central PSUs
for import of 3.60 lakh tons of edible oils. It was decided
by the Government in November 2008 that no further
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import of edible oil under the Scheme would be made.
The import of edible oil has been allowed under Open
General License (OGL) except Coconut Oil.

(b) to (d) Does not arise.
Salwa Judum Movement

2521. SHRI RAYAPATI SAMBASIVA RAO:
SHRI M. APPADURAI:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the details of the Salwa Judum Movement and
the reaction of the Government thereto;

(b) whether the Government has received any
recommendation from the National Human Rights
Commission (NHRC) with regard to Salwa Judum
Movement; and

(c) if so, the details thereof along with the reaction
of the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (c) According to available reports and information, Salwa
Judum is a manifestation of the people’s reaction to the
atrocities perpetuated by the naxalites in certain parts of
the State of Chhattisgarh. The approach of the
Government has been that the States should make the
people aware about the various policies and programmes
for socio-economic development and the futility of the
naxal ideology and violence leading of the loss of life
and property, ensure the proper implementation of various
socio-economic development schemes and encourage the
involvement of the community at the village/local levels
in resisting and preventing acts of mindless violence and
terrorization of the people being indulged in by extremist
elements. National Human Rights Commission has
submitted its report to the Supreme Court on 25.8.2008.
The matter is sub-judice.

Meeting of CMs on Terrorism

2522. SHRI KIRIP CHALIHA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether a meeting of Chief Ministers (CMs) of
States was held recently to discuss the internal security
situation including naxalism and terrorism;
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(b) if so, the details of issues discussed and the
outcome thereof; and

(c) the action taken/proposed to be take,, by the
Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (DR. SHAKEEL AHMAD): (a) Yes, Sir. A
Conference of the Chief Ministers on Internal Security
was held on 20.12.2007 to discuss the intemal security
situation in the country.

(b) and (c) The issues discussed in the Conference
include, need for increasing the number of police stations,
filling up existing vacancies in State police, increasing
expenditure on policing, upgradation of training facilities
etc.; enhancement of allocations under the Scheme of
Modernization of State Police Force; revamping and
strengthening of Special Branches of State Police; Police
Modemisation Scheme; creation of a federal agency;
raising specialized battalions of CRPF to counter naxalite
violence, etc.

The suggestions, like enactment of adequate laws to
counter terrorism/naxalism; setting up of a separate
university for training policemen, raising of special
battalions trained in jungle wartare; providing Central Para-
Military Forces free of cost to the States affected by
naxalism; expediting fencing of international borders, etc.
are under various stages of consideration and action of
the level of the Central Government.

Furthermore, law and order being a State subject
the State Governments have been asked to take suitable
action to deal with internal security/naxalism/terrorism
1J8uUes.

Revival of Tea Estates

2523. SHRI.K. FRANCIS GEORGE:
SHRI G.M. SIDDESWARA:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether several large tea estates are lying closed
in the country;

(b) if so, the details thersof alongwith the number of
workers affected therefrom, State-wise;
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(c) whether the Government proposes to take over
some closed tea estates in the country;

(d) if so, details thereof alongwith the number of
such estates revived/re-opened during each of the last
three years and current year, State-wise;

(e) the details of Provident Fund and other benefits
due to the workers remained unpaid during the said
period; and

(f) the steps taken/proposed to be taken by the
Government to revive closed tea estates including
improving the living standard of the tea workers?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHRI JAIRAM RAMESH): (a) There were
136 tea gardens which closed during the crisis period
from 1999-2003. However, as on 1st December 2008,

only 17 tea gardens—12 in West Bengal and 5 in Kerala
remain closed.

(b) No. of workers affected on account of closure of
above noted 17 gardens are as under:

. West Bengal No. of workers affected: 13387

l. Kerala No. of workers affected: 3017

(c) it has been decided to invoke section 16(E) of
the Tea Act 1953 in respect of nine tea gardens—two in
Kerala and seven in West Bengal. Section 16(E) provides
for handing over the management of the notified closed
tea gardens by the Central Government to an authorized
person(s) or selected entrepreneurs for management of
the garden for a limited period of 5 year to begin with
and extendable to another 6 years on year to year basis.

(d) The particulars are given in the enclosed
Statement.

(e) As on 30.6.2008, a total of 558 Tea Plantation
establishment were in detault in payment of dues with
total amount in default being Rs. 8715.63 lakhs.

(f) Several steps have been taken both by the State
Governments of Kerala and West Bengal and also Central
Governments for facilitating the reopening of the Gardens
and these include the following:
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Government of India announced rehabilitation package
for 33 nos. of closed tea gardens. This package provides
for restructuring of outstanding banks loan into a fresh
term loan and payable over a period of ten years and
sharing of the accumulated interest @ 1/3 each by
Govemnment, the concerned bank and the borrowers, 3%
interest subsidy on working capital for five years, payment
of PF dues relating to damages in installments over 10
years, complete waiver of Tea Board outstanding loan,
extension of Board's tea developmental schemes etc.
From Tea Board, a lump-sum grant @ Rs. 1000 per
worker for assistance for educational support for wards
of workers and disabled persons of closed tea estates
was extended during 2007-08 and 2008-09 from Human
Resource Development Scheme.

The Government of West Bengal has decided to draw
up a complete package of benefits including electricity
dues, salami, land revenue and agricultural cess etc. for
facilitating the existing owners to reopen the garden either
on their own or through new owners identified by the
garden owner.

The Government of Kerala has also offered many
supports /e. Free noon meal to all school going children,
Wage employment under SGRY schemes, Placement of
fund of Rs. 6.00 Crore with the district administration,
Idukki (where most closed tea gardens are located) for
providing uniform and essential school books to school
going children and for providing medicines to garden
workers where public health children and for providing
medical facilities, Ex-gratia amount of Rs. 500.00 per
worker on account of Onam Festival and Educational

expenses for pursuing graduation course for the wards.

of the garden workers.

Statement

State At the beginning reopened during  closed during ! the end of

of the year the year the year the year
1 2 3 4 5
2005
West Bengal 10 6 12 16
Assam 3 0 0 3
Tripura 1 1 3 3
Kerala 18 4 0 14
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1 2 3 4 5
Tamil Nadu 3 0 0 3
Total 35 1" 15 39
2006

West Bengal 16 10 8 14
Assam 3 1 0 2
Tripura 3 3. 0 0
Kerala 14 4 7 17
Tamil Nadu 3 3 0 0
Total 39 21 15 33
2007

West Bengal 14 1 0 13
Assam 2 [} ] 2
Tripura 0 0 0 0
Kerala 17 10 0 7
Tamil Nadu 0 0 0 0
Total 33 1 0 22
2008

West Bengal 13 1 0 12
Assam 2 2 0 0
Tripura 0 0 0 0
Kerala 7 2 0 5
Tamil Nadu 0 0 0 0
Total 22 5 0 17

E-Governance Projects in Universities

2524. SHRI BRAJA KISHORE TRIPATHY:
SHRI KINJARAPU YERRANNAIDU:

SHRI BALASHOWRY VALLABHANENI:

Will the Minister

of

HUMAN RESOURCE
DEVELOPMENT be pileased to state:
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(a) whether UGC proposes to launch e-governance
project in all the universities and colleges in the country;

(b) if so, the details in this regard;

(c) whether any agency has been selected for
implementation of the said project in the country;

(d) if so, the details thereof alongwith the criteria for
selection of universities/colleges for the said purpose,
State-wise;

(e) whether the major Universities in the country will
supplement class room teaching with e-learning system
in various subjects from the next-academic session; and

(f) if so, the details thereof and the expenditure
involved to install the new system in colleges?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (e) According to the University
Grants Commission (UGC), it has formulated an e-
governance project aiming at full automation of UGC, its
Regional Offices and linking them with Universities and
Colleges.

(f) According to available information no financial
decision in regard to project implementation has been
taken by the UGC.

Micro, Small and Medium Enterprises
Development Institute

2525. SHRI AMITAVA NANDY: Will the Minister of
MICRO, SMALL AND MEDIUM ENTERPRISES be
pleased to state:

(a) whether the Micro, Small and Medium Enterprises
(MSMEs) Development Institute encourages training and
technical marketing and provides financial capital support
to the entrepreneurs from weaker sections of the society;
and

(b) if so, the details thereof?

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD): (a) and (b)
Govemnment of India, Ministry of Micro, Small and Medium
Enterprises provides training to the existing and
prospective entrepreneurs through its field institutes, /e.,
Micro, Small and Medium Enterprises Development
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Institutes (MSME-DIs) spread all over the country. Under
the Package for Promotion of Micro and Small Enterprises,
announced on 27th Feb., 2007, 20% of the
Entreprensurship Development Programmes are being
organised for SCs/STs, Women and Physically challenged
persons with a stipend of Rs. 500/- per capita per month
for the duration of the training. MSME-DIs do not provide
and direct financial capital support to the entrepreneurs.

[Translation/
Validity of Arms Licences

2526. SHRI ASHOK ARGAL:
SHRI RASHEED MASOOD:
SHRI BHANU PRATAP SINGH VERMA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the details of provision for issuance of arms
licences in India alongwith the guidelines for extending
the validity of licences to all India;

(b) the total number of requests received by the
Government for issuance of arms licence and extending
its validity to all india, during each of the last three years
and the current year, State-wise;

(c) the total number of cases pending and cleared
by the Government during the said period;

(d) the details of letters received by the Government
from Hon'ble Members of Parliament regarding guidelines
on extending the validity and action taken thereon during
the said period; and

(e) the steps taken by the Government for speedy
redressal of requests for issuing arms, licences and for
extending its validity to all India?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL):
(a) Arms licences are issued to persons facing grave
and imminent threat to their lives, legal heirs of the
existing arms licence holders and defence personnel who
have been allotted weapons by Defence Authorities.

As per guidelines issued in 1995, requests for
extending the area validity of Non-Prohibited Bore arms
licences are considered by the Sate Governments
concerned on merits based on the recommendations of
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the DMs concemed, keeping in view the genuineness of
the need, law and order situation obtaining in the district/
State and other local factors. In respect of Prohibited
Bore arms licence, requests for extending the area validity
for the All India are considered by MHA on merits, in
consultation with the State Governments and the security
agencies concerned.

(b) and (c) During the last three years, the total
number of applications received for grant of Prohibited
Bore arms licences was 330 (122-2006, 95-2007 & 113-
2008), out of which 128 applications have been cleared,
leaving a balance of 202 applications. Similarly, during
the last three years, the total number of applications
received for extension of area validity to all India in
respect of Prohibited Bore licences was 81 (35-2006, 23-
2007 & 23-2008), out of which 52 applications were
cleared, leaving a balance of 29 applications. Details in
respect of Non-Prohibited Bore weapons handled at State
level and not maintained at Central level.

(d) As per available records letters received from
two Hon'ble Members of Parliament requesting for copies
of the guidelines on extending the validity, are under
examination particularly in view of the said guidelines
being classified document. Replies to the Hon'ble MPs
will be sent shortly.

(e) On the receipts of the requests appropriate action
as required for issuance of arms licences and extending
its validity on an all India basis as per guidelines Is
taken.

[English]
Quality Education in Madrasas

2527. SHRI DALPAT SINGH PARSTE: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:
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(a) whether the Government has recently launched a
scheme to provide quality education in Madarsas on
voluntary basis;

(b) if so, the details thereof;

(c) whether the Govemment has decided to recognise/
accept degree from Madarsas for job seekers;

(d) if so, the details thereof; and

(e) the allocation made to Madarsas during each of
the last three years and current year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA
FATMI): (a) and (b) The erstwhile scheme for madrassa
modemization being implemented since the 9th plan, has
been revamped as “The Scheme for Providing Quality
Education in Madrassas (SPQEM)" for the Xith Plan
period, under which madrassas volunteering for the
opportunity to acquire education comparable to the
national education system could seek linkages with the
National Institute of Open Schooling (NIOS) for subjects
like science, mathematics, social studies, languages
equivalent of classes I-XIl and for vocational courses for
children above 14 years of age. The revised scheme
provides /nfer-alia for teacher training, teaching learning
materials and science/computer laboratories.

(c) and (d) An expert committee of the University
Grants Commission has been set up to examine
equivalence of madrassa degrees for purposes of
admission to graduate/post graduate programmes in the
universities.

(e) The madrassa modemization scheme is a demand
driven one, State-wise, releases made for madrassas
during each of the last three years and so far in the
current year is given in the encliosed Statement.

Statement
(Rs. in lakh)\
Si.No. States/UTs Releases made for madrasas during the last three years
and during the current year
2005-06 2006-07 2007-08 2008-09
(upto 10.12.2008)

1 2 3 4 5 6
1. Andhra Pradesh 35.20 48.6 48.60 -
2. Bihar 79.92 - 79.92 -
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1 2 3 4 5 6
3. Chhattisgarh - 242,92 - 112.92
4, Jammu and Kashmir —_ 12.8 - -
5. Karnataka — 77.41 - -
6. Kerala 59.04 338.91 — -
7. Madhya Pradesh 384.00 287.69 75.10 746.16
8. Maharashtra 3.16 -, 0.00 2.87
9. Orissa 168.96 189.84 104.40 _
10. Tamil Nadu —_ — - —
1. Tripura 45.72 45.72 45.72 —_
12. Uttar Pradesh 235.25 2481.96 3010.54 1838.08
13. Uttarakhand - 109.03 - -
14. Chandigarh —_ 0.72 — —_
Total 1011.25 3835.40 3364.28 2700.03

Shifting of Headquarters of Sait Commissioner

2528. SHRI BHUPENDRASINH SOLANKI:
SHRI MAHESH KANODIA:
SHRI MADHUSUDAN MISTRY:
SHRI HARIN PATHAK:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to refer to the reply given to USQ No. 873
dated 4 March, 2008 and to state:

(a) whether the orders passed by the Hon'ble High
Count of Rajasthan regrading a re-look into the matter of
shifting the headquarters of the office of the Salit
Commissioner from Jaipur to Gandhi Nagar have been
implemented;

(b) if so, the details thereof, and

(c) it not, the time by which it is likely to be
implemented?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) Yes, Sir.

(b) and (c) In compliance with the orders dated
4.10.2007 of the High Court of Rajsthan, all the concemed
parties /e. Government of Rajsthan, Government of
Guijarat and All India Salt-Commissioner Employees Union
were given a hearing. The oral and written submissions
made by the State Governments and the Employees
Union were carefully considered and it has been decided
that it is not necessary to shift the Headquarters Office
of the Salt Commissioner from Jaipur in Rajasthan to
Gandhinagar in Gujarat. In addition to the existing
establishment of Salt Department in Gujarat, it has been
decided to establish a camp office of Salt Commissioner
in Gujarat and the Salt Commissioner has been advised
to be in Gujarat for at least five working days in a month
to give special attention to the issues pertaining to Salt
Industry in Guijarat.



209 Whnitten Answers

[Translation]

Financial Assistance to Young Scientists from
under privileged Sections

2529. SHRI SANTOSH GANGWAR: Will the Minister
of SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether the Government has formulated any
scheme to provide financial assistance to the young
promising scientists belonging to under privileged section
to enable them to carry out research work;

(b) if so, the details thereof; and
fc) if not, the reasons therefor?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) to (c¢) Government of India, conscious of the
need for supporting young promising scientists to carry
out research, has implemented many schemes. Such
scientists can belong to any section of the society. The
Department of Science and Technology has a number of
schemes for supporting young scientists namely Better
Opportunities for Young Scientists in the Chosen Areas
of Science and Technology (BOYSCAST), the Swamjayanti
Fellowships, FAST TRACK and Young Scientists and
Professionals (Societal).

[English]
Report of Amnesty International on Human Rights

2530. SHRI REWATI RAMAN SINGH: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Amnesty International or any other
International Human Rights Organization has reported
instances of suppression of human rights in the country
during the current year; and

(b) if so, the details thereof, State-wise and the
reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (DR. SHAKEEL AHMAD): (a) and (b)
Amnesty International is an International NGO based in
London and is one among the many NGOs based out
side India which bring out reports on alleged human rights
violation, from time to time, all over the world, including
India. The methods used by such organizations to gather
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information have often been questioned, particularly as
they are not free from bias. it is not the policy of the
Government to react to such reports by International
NGOs on internal matters of india.

However, Government of India is committed to take
all necessary measures to protect the human rights of all
its citizens. The Indian Constitution contains extensive
safeguards for the protection of human rights. In addition,
the National Human Rights Commission has also been
set up under the Protection of Human Rights Act, 1993
to provide an effective mechanism for the promotion and
protection of human rights, and for matters connected
therewith or incidental thereto.

Regulations for Admission and Fee Structure

2531. SHRI L. RAJAGOPAL:
DR. LAXMINARAYAN PANDEY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has any proposal to
bring about a legislation empowering States to regulate
free structure and admission in educational institutions;

(b) if so, the details thereof;

(c) whether the Committee constituted by UGC to
prepare regulations for admission and fee structure in
self financing universities and colleges has submitted its
report;

(d) if so, the details of recommendations made by
the Committee;

(e) whether the Central Advisory Board on Education,
Committee on financing higher education has also given
recommendations with regard to fee structure; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Article 15(5) of the
Constitution of India already empowers State legislatures
to make laws for regulating fee and admission in
educational institutions.

(c) and (d) According to the University Grants
Commission (UGC) the Expert Committee constituted by
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fhe UGC under the Chairmanship of Prof. B.S. Sonde
has submitted the draft regulations for admission and fee
structure in self-financing universities and colleges. The
Commission has not taken a final decision.

(e) and (f) Yes, Sir. The Central Advisory Board on
Education (CABE) Committee have given
recommendations relating to fee structure in higher and
technical education which is available at the Ministry's
website www.education.nic.in.

Bauxite Mines

2532. SHRI BIKRAM KESHARI DEO: Will the Minister
of MINES be pleased to state:

(a) the details of Bauxite mines in the districts of
Kalahandi, Koraput and Rayhagada;

(b) the details of above said mines have been leased
out;

(c) the quantum of deposit of bauxite mines in the
country and for how many years it would sustain the
alumina industries in the country;

(d) the parameters of granting mining lease have all
the terms and conditions like environment clearance, wild
lite clearance, peripheral development, rehabilitation and
re-construction have been met; and

(e) it so, the details of the companies having
completed the above parameters?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF MINES (SHRI B.K.
HANDIQUE): (a) to (e) The information is being collected
and shall be laid on the Table of the House.

[Translation]
Capability of Indian SEZs

2533. SHRI RAMJI LAL SUMAN: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether India's Special Economic Zones (SEZs)
have been found to be less capable of promoting the
country’s export vis-a-vis the SEZs of China;

(b) if so, the reasons therefor along with the reaction
of the Govemment thereto;

(c) whether the Government has conducted a
comparative study on the SEZs of both the countries;
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(d) if so, the details thereof and if not, the reasons
therefor;

(e) whether the current trade balance in Ondo-Sino
trade is in favour of China;

(f) it so, the details of exports to and imports from
China during each of the last three years and the current
year, quantity-wise, ltem-wise, value-wise; and

(g) the steps taken/proposed to be taken by the
Government to achieve favourable balance of trade with
China?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHRI JAIRAM RAMESH): (a) to (d) A study
has since been commissioned, the terms of reference of .
which, /nter-alia, include evaluation of the SEZs in India
vis-a-vis SEZs in certain other countries, including China.

(e) and (f) The current trade balance in Indo-Sino
trade is in favour of China. The details of export to and
import from China during each of the last three years
(value-wise) are given below:-

(Values in US$ Million)

Years 2005-06 2006-07 2007-08
Export 6,759.10 8,287.48 10,828.78
Import 10,868.05 17,447.01 27,102.38

() In order to bridge the trade deficit, Export
Promotion Councils and organisations like india Trade
Promotion Organization (ITPO) are provided assistance
under various market development and market access
schemes of the Government to participate in fairs and
exhibitions abroad, including China. Assistance is also
provided for development of infrastructure under
infrastructure development schemes.

[English]
Basmati Trademark for Pakistan

2534. SHRI ANANDRAO VITHOBA ADSUL:
SHRI RAVI PRAKASH VERMA:
SHRI ADHALRAO PATIL SHIVAJIRAO:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:
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(a) whether Pakistan intends to register the trademark
“‘Basmati Rice" in the name of the Basmati Growers'
Association in Lahore;

(b) it so, the details thereof;

(c) whether there is a need to amend the agricultural
and Processed Food Products Export Development
Authority (APEDA) Act, 1985 to empower the Authority to
register and protect intellectual property rights or similar
rights including “Geographical Indications” for certain
special agriculture products;

(d) if so, the steps taken by the Union Government
to amend the APEDA Act, 1985; and

(e) the steps taken by the Union Government to
counter the Pakistani move to register the trademark
“basmati rice” in the name of the Basmati Growers’
Association in Lahore?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) The
Registrar of Trade Marks in Pakistan has allowed the
registration of Basmati Rice as a collective mark on an
application by the Basmati Growers Association of Lahore.
This decision has been appealed against in the High
Court of Sind.

(c) and (d) Yes Sir, the Government has also
amended the Agricultural and Processed Food Products
Export Development Authority (APEDA) Rules 1986 vide
Notification dated December 3, 2008 whereby functions
of APEDA include the measures for registration and
protection of Geographical Indications for select agricultural
products.

(e) The Government of India, through APEDA, has
filed an appeal in the High Court of Sind, Karachi, which
has been admitted for regular hearing.

Export of Chilly

2535. SHRI P.C. GADDIGOUDAR: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether there is steep downfall in the export of
chilly in the country;
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(b) the total quantity of chilly exported especially from
Karnataka State during each of the last three years and
current year, State and country-wise; and

(c) the steps taken/proposed to be taken by the
Government to improve the status of chilly exports?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) The
export of Chilli from India has shown an increasing trend
for the last three years. The export of chilli from India
has increased from 113174 M.T. in 2005-06 to 148500
M.T. in 2006-07 and further to 209,000 M.T. in 2007-08.
During the current year up to October 2008, 121,500
M.T. of Chilli has been exported compared to 121,420
M.T. of the same period of last year. Export of Chilly
from India and Kamataka to major countries is given in
the enclosed Statements-l1 and Il.

(c) Spices Board is implementing export promotional
activities like, adoption of hi-tech in spice processing,
technology/process upgradation, quality control, export
development programmes, promotion of Indian spice
brands abroad, product development and research, spice
processing in North Eastern Region, etc. It is also
implementing mandatory sampling procedure to boost the
export of spices including Chilli from the country to ensure
the quality of Chilli and Chilli products exported from
India. Under this programme, samples from each and
every consignment for export is tested in the Quality
Evaluation Laboratory of the Board.

Statement |

Qty. in M.T.
Country 2006-06 2006-07(E)  2007-08(E)
1 2 3 4
Malaysia 26804.4 43625.4 51782.4
Bangladesh 670.7 28424.6 34678.9
Sri Lanka 27582.2 21822.4 29504.8
U.S.A. 16579.7 13058.2 19712.6
U.AE. 8737.0 11818.2 15813.2
Pakistan 549.0 254.6 11349.8
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1 2 3 4 1 2 3 4
Indonesia 5482.8 6488.5 9305.3 Kuwait 450.1 549.0 1031.4
Vietnam 4.0 996.8 4326.2 Russia 1064.3 870.7 7413
UK. 2809.4 2267.2 2872.3 Belgium 156.1 199.8 447.6
Mexico 3495.1 1894.7 2557.2 France 233.9 2786 366.5
Nepal 2069.5 3264.1 4306.0 .Maldives 233.5 221.6 486.6
i . . 74.
Thailand 289.1 626.9 2913.9 Baharain 387.2 564.5 674.9
Phillipines 313.7 370.1 395.6
South Africa 2912.0 1738.4 2349.5
Taiwan 77.5 1561.7 407.3
Singapore 1693.7 1285.6 1966.3
‘ Neterhlands 518.7 330.9 310.6
China 457.7 888.7 1564.9
Oman 204.2 221.4 344.6
Saudi Arabia 865.3 763.7 15144
Israel 201.9 238.4 423.1
Egypta (A.R.E.) 1344.8 503.3 1066.5 Oatgf 204.4 289.5 580.2
Canada 962.4 634.7 891.9 Spain 257.5 264.1 292.9
Australia 515.5 697.8 747.3 Others 3204.7 2254.0 2532.3
Italy 1052.4 652.0 7418 ltem Total 1131742  148500.1  209000.1
Statement Il
Estimated Country-wise Export of Chilli from Kamataka
(Qty. in M.T.; Value in Rs. lakhs)
Major Country 2005-06 2006-07 2007-08 2008-09 (Apr.-Sep.)
Qty Value Qty Value Qty Value Qty Value
1 2 3 4 5 68 7 8 9
Malaysia 3217 1074.71 5235 3015.98 6214 3662.49 2505 1529.15
Bangladesh 80 19.92 3411 1860.92 42161 1934.43 36 14.13
Sri Lanka 3310 897.87 2619 1347.43 3541 1620.13 2510 1218.61
U.S.A. 1990 1031.04 1567 999.38 2366 1554.83 1025 764.67
U.A.E. 1048 272.70 1418 415.55 1898 706.70 1046 396.80
Pakistan 66 9.97 31 6.60 1362 543.84 2628 1211.39
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1 2 3 4 5 6 7 8 9

Indonesia 658 175.85 779 378.13 1117 497.61 757 369.18
Vietnam Neg. Neg. 120 59.26 519 328.63 51 27.79
U.K. 337 178.03 272 182.54 345 241.25 203 166.84
Mexico 419 184.84 227 171.91 307 206.84 149 99.44
Nepal 356 75.09 392 162.97 517 189.64 253 86.37
Thailand 35 20.54 75 46.45 350 185.32 436 228.21
South Africa 349 114.46 209 111.06 282 156.40 252 143.55
Singapore 191 66.91 154 94.61 236 146.53 131 85.83
China 55 30.13 107 79.50 188 117.75 31 25.28
Saudi Arabia 104 54.70 90 62.32 182 106.31 121 76.82
Egypt (A.R.E.)) 161 49.88 60 36.74 128 93.66 195 116.31
Canada 115 63.30 76 54.11 107 76.15 80 45.75
Australia 62 40.80 84 66.94 90 75.81 51 44,95
Italy 126 76.81 78 52.40 89 63.80 80 73.19
Kuwait 54 25.38 66 34.53 124 58.88 70 40.41
Russia 128 37.67 104 46.41 89 48.61 119 57.96
Belgium 19 16.05 24 20.05 54 40.51 23 18.77
France 27 21.33 33 30.89 44 38.90 19 18.29
Baharain 46 16.82 68 26.52 81 32.45 35 21.25
Phillipines 38 13.67 4 24.24 47 30.90 25 16.04
Taiwan 9 3.69 18 11.13 49 30.74 32 17.1
Neterhlands 82 29.74 40 29.42 37 30.53 23 21.27
Oman 24 11.652 27 17.49 41 30.23 26 21.10
Qatar 25 8.81 35 16.73 70 27.59 74 32.25
Spain 31 16.31 32 27.31 35 27.01 18 15.79
Item Total 13144  4637.81 17494  9488.81 24667 12904.49 12985  6994.51
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[Translation]
Confiscation of lllegal Stalls

2536. SHRI RASHEED MASOOD:
SHRI BHANU PRATAP SINGH VERMA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the total number of illegal stalls confiscated by
the New Delhi Municipal Council during each of the last
three years and the current year, area-wise,

(b) whether the NDMC has received any complaints
regarding encroachment of land by the owners of stalls;

(c) if so, the details and action taken in this regard;
and

(d) the steps taken by the Government to check
such incidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMAT! V. RADHIKA SELVI): (a) No
illegal stall was confiscated by the New Delhi Municipal
Council (NDMC) during the last three years and the
current year.

(b) to (d) New Delhi Municipal Council does not
maintain specific records of such types of complaints.
However, the field staff of the Enforcement Department
of the NDMC visit their respective areas on regular basis
and as and when any violation is noticed, the same is
removed immediately. Further, if any complaint regarding
encroachment is received telephonically from general
public or Control Room of the NDMC, immediate action
is taken for removal of violation.

Higher Education in Remote Areas

2537. SHRI KAMLA PRASAD RAWAT: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government has formulated any
scheme for imparting higher education in remote areas
of the country including Uttar Pradesh;

(b) it so, the details thereof,

(c) the total number of students benefited as a result
thereof; and
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(d) the steps being taken by the Government*for the
poor students belonging 'to economically weaker sections,
and those living in the remote areas?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) The Government has
proposed to set up one model college each in 374
identified educationally backward district having Gross
Enrolment Ratio (GER) in higher education less than the
national average. Of these, 41 educationally backward
districts are in Uttar Pradesh. In addition, the University
Grants Commission (UGC) has a separate scheme for
providing financial assistance to Universities and Colleges
located in remote/hilly/border areas.

[English]
Professionalism Iin Police

2538. SHRI M. SREENIVASULU REDDY: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government has any proposal to
infuse professionalism in the Police in the country; and

(b) if so, the measures being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
and (b) Developing professionalism in Police Forces is
an ongoing process. To make them professional
policemen, appropriate modules have been designed for
the induction training programmes of the new entrants
and various in-service training courses. Specialized and
refresher training courses are also conducted in the police
training institutes and reputed professional management
institutes like the Indian Institutes of Management,
Management Development Institute etc.

Assistance is also provided to the State Governments
for equipping police forces with better firearms,
communication equipment, transport, police station
buildings etc. for capacity building.

[Translation)

Quota in Recruitment in PMF

2539. SHRI RAMDAS ATHAWALE: Will the Minister
of HOME AFFAIRS be pleased to state:
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(a) whether any special drive has been taken up to
fill up vacant posts in the Para-Military Forces particularly
for reserved quota during each of the last three years,
force-wise;

(b) if so, the details thereof, and

(c) the time by which the reserved vacancies are
likely to be filled?

THE.MINISTER OF STATE IN THE MINISTRY OF
- HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL):
(a) Backiog reserved vacancies have been reported only
by Assam Rifles and BSF for which special recruitment
drives have been conducted.

(b)

Force Years Vacancies filled
SC ST oBC
Assam Rifles 2006 58 92 54
2007 21 90 60
2008 168 66 78
BSF 2006 82 21 -
2007 40 10 21
2008 39 16 62

(c) Recruitment is an on-going process with the help
of Union Public Service Commission, Staff Selection
Commission & Force recrftment boards. Every year the
reserved vacancies including backlog of vacancies are
notified and filled up the time of recruitment.

~

[English]
National Mineral Policy

2540. SHRI SANAT KUMAR MANDAL:
SHRI J.M. AARON RASHID:
SHRI SUNIL KHAN:

Will the Minister of MINES be pleased to state:

(a) whether the Working Group of National Mineral
Policy (NMP), 2006 has submitted its recommendations
to the Government;

(b) if so, the details thereof;
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(c) i not, the reasons therefor and the reaction of
the Government thereto; and

(d) the time by which National Mineral Policy, 2008
is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF MINES (SHRI B.K.
HANDIQUE): (a) to (d) There is no Working Group of
National Mineral Policy 2006. However, the Planning
Commission had constituted a High Level Committee
under the Chairmanship of Shri Anwarul Hoda, Member,
Planning Commission, to review the National Mineral
Policy and to recommend possible amendments to the
Mines and Minerals (Development & Regulation) Act,
1957, which submitted its report to the Government 20th
July 2006. The Committee /nter-alia gave
recommendations on changes in the National Mineral
Policy to attune it to the present requirements of the
world economy for evolving of mining code adapted to
the best intemational practices, streamlining and simplifying
of procedures for grant of mineral concessions to reduce
delays, strengthening the infrastructure of procedures for
grant of mineral concessions to reduce delays,
strengthening the infrastructure for mining activities and
recommendations on other issues for improving the
environment for investment in the mining sector. Based
on the recommendations of the High Level Committee
set up in the Planning Commission and consultations with
concerned stakeholders, the Government has enunciated
the new National Mineral Policy, 2008. The new National
Mineral Policy has been tabled in the Parliament and is
available on website of Ministry of Mines (http://
mines.nic.in). As a follow up on the implementation of
new National Mineral Policy some measures have been
taken up the Ministry of Mines and some measures have
to be taken up by related Ministries. Hence it is not
possible to give a time frame for implementation of
National Mineral Policy, 2008.

[Trans/ation]
Vacant Posts in Tihar Jall

2541. SHRI JIVABHAI A. PATEL.:
SHRI MANSUKHBHAI D. VASAVA:

Wwill the Minister of HOME AFFAIRS be pleased to
state:
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(a) whether some posts under various categories are
lying vacant in Tihar Jail;

(b) if so, the details thereof, categorywise; and

(c) the steps taken by the Government to fill up all
the vacant posts?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) and
(b) The details of the vacant posts in Delhi Prisons is as
follows:

Category Vacancy
Jail Cadre Staff aso
Jail Medical Staff 23
Jaill Para-medical Staff 70
Jail Ministerial Statff 43
Jail Factory Staff 07
Jail Class-IV Staff 41

(c) The Government of NCT of Delhi has taken
following steps to fill up the vacant posts:-

(i) The recruiting agency of the Government of NCT
of Delhi i.e. Delhi Subordinate Service Selection
Board has been requested to fill up the vacant
posts of Jail Cadre staff viz Asstt. Supdt.,
Warder, Matrom, Jail Factory Staff, Drivers etc.

(i) To fill up the vacant posts of Medical and Para
Medical Staff, the Health Department of
Government of NCT of Delhi is taking necessary
action to provide the same to the Prison
Department.

(i) The Service Department of the Government of
NCT of Delhi has been requested to fill up the
vacant post of Ministerial Staff in the Prison
Department.

(iv) Out of total 574 vacant posts, 59 posts have
been allowed to be filled up on contract basis
and 260 pasts under different categories have
been recently created. Delhi Prison authority has
also taken steps to fill up the posts of promotion
quota.
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Admission of Disabled Children

2542. SHRI K. KARUNAKARAN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the details of the guidelines issued by the
Government for admission of disabled and spastic children
to the neighbourhood schools;

(b) whether the Government proposes to announce
special scholarship for such students;

(c) if so, the details thereof alongwith the financial
allocation and utilization during each of the last three
years and in the current year; and

(d) the extent to which success has been achieved
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) A new Centrally Sponsored Scheme of
‘Inclusive Education for Disabled at Secondary Stage’
(IEDSS) has been launched in September, 2008 to replace
the existing Centrally Sponsored Scheme of Integrated
Education for Disabled Children (IEDC). The new scheme
aims to cover the disabled children pursuing studies at
secondary stage (classes IX-XIl) in government, local body
and government-aided schools.

(b) Under the scheme of !DESS, States are expected
to provide Rs. 600.00 per chiid per annum as scholarship
to the eligible disabled children, in addition to the Central
assistance averaging Rs. 3000.00 per child per annum
for various activities.

(c) and (d) The scheme has been recently launched
and the States have been requested to take necessary
preparatory activities, set up required administrative
structure and to make necessary provisions in the State
budget to implement the scheme. As the States are in
the process of building appropriate infrastructure, no funds
have been released to them under the new scheme.
However, under the existing scheme of “Integrated
Education for the Disabled Children”, the budget provisions
for 2005-06, 2006-07, 2007-08 and 2008-09 have been
Rs. 45.00 crores, Rs. 60.00 crores, Rs.120.00 crores and
Rs. 70.00 crores respectively and the utilisation has been
to the extent of Rs. 41.48 crores, Rs. 51.29 crores, Rs.
76.11 crores and Rs. 40.18 crores (till 12.12.2008)
respectively. The number of disabled children benefited
under the scheme for 2005-06, 2006-07 and 2007-08
have been 2.11 lakh, 2.83 lakh and 3.57 lakh respectively.
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Setting up of lliTs in Private-Public
Participation Mode

2543. SHRI ADHIR CHOWDHURY:
SHRIMAT!I SUSHEELA BANGARU LAXMAN:
SHRI K.S. RAO:
SHRI MADHUSUDAN MISTRY:
SHRI HARIN PATHAK:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government proposes to invite and
encourage the private sector to set up new Indian
Institutes of Information Technology (IliT) and Indian
Institutes of Information Technology Academy (lIITA) in
private-public sustainable linkages with industry and focus
on skill building approach in an environment conductive
to research excellence; and

(b) if so, the details thereof alongwith the names of
places selected for the purpose, State-wise, including
Gujarat?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) A proposal to set up new
Indian Institutes of Information Technology (IlITs) under
Public Private Partnership (PPP) mode and an Indian
Institute of Information Technology Academy (llITA) is
under consideration of the Government. The details in
this regard are being worked out.

[Translation]
Corruption in Jalls

2544, SHRI MANSUKHBHAI D. VASAVA:
SHRI V.K. THUMMAR:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether corruption in various jails are on the rise
in the country;

(b) if so, the details and reaction of the Government
thereto;

(c) the details of corruption cases reported during
each of the last three years and the current year, rank-
wise State-wise; and
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(d) the details of cases lodged. parsonnel-put to trial

and convicted, rank-wise, Statewise, during the said
period?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (DR. SHAKEEL AHMAD): (a) and (b)
No such complaint has been received by Government of
India. However, “Prisons” is a State subject under List ||
of the Seventh Schedule to the Constitution. Prison
Administration is, therefore, the responsibility of the
respective State Governments.

(c) and (d) The data relating to details of corruption
cases of prison officers are not maintained centrally by
Govemment of India.

[English]
Core Library of Minerals

2545. SHRI RAVI PRAKASH VERMA: Will the
Minister of MINES be pleased to state:

(a) whether the Union Government has decided to
set up core library of minerals to systematically preserve
samples;

(b) if so, the details and the site identified therefor;

(c) the objective behind setting up of the aforesaid
library;

(d) the time by which the proposed library is likely to
be set up; and

(e) the funds allocated for the same in the current
year?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF MINES (SHRI B.K.
HANDIQUE): (a) and (b) Yes, Sir. Geological Survey of
India (GSI), a subordinate office of Ministry of Mines,
has decided to set up core libraries for systematic
preservation of drill core samples at different locations in
India. By now, it has set up core libraries in:

Northern Region at Aliganj Office Complex, Lucknow.

Western Region at Akwali, Jhunujhunu district,
Rajasthan.
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Central Region at Seminary Hills, GSI office complex,
Nagpur.

Eastern Region at Bhubaneswar office complex
Orissa, and

Southern Region at Bandlaguda office complex
Hyderabad.

(c) The main objective behind setting up of the library
is to develop and maintain national drill core libraries for
the benefits of geoscientists and mineral exploration
agencies. Anyone interested in the physical studies of
the core samples will be able to access the Core Library.

(d) The setting up of the drill core libraries at different
centers began during Field Season 2003-04. These are
ongoing programmes and are being continued.

(e) There is no special budget for setting up of core
libraries. The activity is funded by GSI out of its Central
Budget.

Delhi-Mumbal Industrial Corridor

2547. SHRI HARIN PATHAK:
SHRI JASUBHAI DHANABHAI BARAD:
SHRI P.S. GADHAVI:
SHRI BHUPENDRASINH SOLANKI:
SHRI MAHESH KANODIA:
SHRI MADHUSUDAN MISTRY:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether the Government has increased the
investment in Mumbai-Delhi corridor infrastructure project;

(b) if so, the details thereof;
(c) the present status of the proposal from the
Government of Gujarat for development of infrastructure

linkages for overall development of DMIC;

(d) whether any foreign countries are interested in
the project,

(e) if so, the details thereof, and

(f) the time by which the project is likely to be
completed?
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THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) and (b) The Government of India have
allocated a total of Rs. 330 Crores during 11th Five Year
Plan for the purpose of Project, Development in Delhi,
Mumbai Industrial Corridor Region. The Government of
India has initially also decided to contribute Rs. 50 crore
for Project Development Fund in Delhi-Mumbai Industrial
Corridor Development Corporation Limited out of this
allocation.

() M/s. Gujarat Infrastructure Development. Board
(GIDB), a Government of Guijarat entity, has forwarded a
proposal for augmentation of roads in Gujarat in the DMIC
region. The Delhi-Mumbai Industrial Corridor Development
Corporation (DMICDC) has entered into a Memorandum
of Understanding with GIDB in July 2008 for preparation
of perspective and development plan for each Node jointly
and also to facilitate development of select early bird
projects. DMICDC has already selected in October 2008
an International Consultant for preparation of Development
Plan for the identified Investment Region in the State of
Guijarat.

(d) and (e) Government of India had signed an MoU
with the Government of Japan in December 2006
(coinciding with the visit of Hon'ble Prime Minister to
Japan) to develop the project outline of the DMIC Project.
An MoU between JBIC and IIFCL/DMICDC was also
signed during Hon'ble Prime Minister's subsequent visit
to Japan to October 2008 to facilitate further cooperation
in the DMIC project including untied loan for the project.

(f) The first phase of the project is envisaged to be
implemented during 2008-2012.

Coffee Production

2548. SHRI PARSURAM MAJHI:
SHRI ANANTA NAYAK:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(_a) whether Government has taken any steps to
increase the production of coffee;

(b) the total production of coffee in the cottee
producing States during the last three years and the
current year,
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(c) whether any target has been set for production
of coffee in 2008-09 or in the subsequent years of
Eleventh Plan; and

(d) it so, the details thereof alongwith the steps taken
to increase the coffee production both in the traditional
and non traditional States?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHRI JAIRAM RAMESH): (a) Yes, Sir.

(b) The details regarding production of coffee in the
coffee producing States during the last three years and
the current year are follows

Year Production (In MTs)
2005-06 2,74,000
2006-07 2,88,000
2007-08 2,62,000
2008-09 2,76,600

- (Current Year) (Estimated)

(c) and (d) The target for production of coffee during
2008-09 and remaining years of XI Plan period are as
follows:

Year Production (In MTs)
2008-09 2,99,000
2008-10 3,05,000
2010-11 3,23,000
2011-12 3,35,000

The following steps have been taken to increase the
coffee production in traditional and non-traditional coffee
growing states in the country:

Traditional Areas:

* Subsidy to replace the uneconomical coffee
blocks with a financial outlay of Rs. 100 Crores
for replanting 40000 Ha.

* Subsidy for Water Augmentation to improve
productivity levels with an outlay of Rs. 11.45
Cr. and target of 4600 units.
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* Providing interest subsidy on working capital
loans being availed by coffee growers so as to
ensure sustainable operations in coffee farms
and sustain the farm productivity/production in
the long run with a financial outlay of Rs. 90
Cr.

* Research and Extension support by way of
technology development and transfer of
technology for over-all over development of
coffee.

Non Traditional Areas:

* Extension of financial incentives for coftee
development programmes viz., Coffee Expansion,
phasing out of Cauvery, etc. in Andhra Pradesh
and Orissa with a financial outlay of Rs. 45
Crores and Coﬂge Expansion and consolidation
in North Eastern Reglon with a financial outlay
of Rs. 20 Crores.

inspection of Private Universities

2549. SHRI MITRASEN YADAYV: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the private universities are subjected to
periodic inspection for assessing their infrastructure, faculty
and admission procedure in their various professional and
technical courses;

(b) if so, the details of the mechanism thereof;

(c) whether any norms have been adopted for
inspection of the private universities;

(d) it so, the details thereof; and

(e) the details of inspections carried out on the private
universities in the current year alongwith the names of
private universities so inspected?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! D.
PURANDESWARI): (a) to (e) Section 13 of the UGC Act.
1956 and UGC (Establishment of and Maintenance of
Standards in Private Universities) Regulations, 2003
provide for periodic inspection of universities. For the
purposes of inspection, the UGC calls for all relevant
information from the concerned private universities
according to the provisions contained in the UGC (Retums
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of Information by Universities) Rules, 1979 as amended
from time to time. The details of the inspection, as
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gathered from the UGC, are given in the enclosed
Statement.

Statement

List of Private University alongwith details of inspection carmed out in the year, 2008

SlI.No. Name of Private Universities

Date of Inspection

Status of Inspection

GUJARAT

1. Kadi Sarva
Vishwavidyalaya, Sarva
Vidyalaya Campus,
Sector 15/23,
Gandhinagar, Guijarat

MEGHLAYA

2. Martin Luther Christiah
University, KIPA
Conterence Centiai
Ward, Shillong-793001

RAJASTHAN

3. Jaipur National
University, Jagatpur,
Jaipur, Rajasthan

SIKKIM

4, Eastern Institute for
Integrated Learning in
Management University,
Jorethang, Sikkim

13th-14th October, 2008

16-16th April, 2008

10th-12th April, 2008

16th-17th March, 2008

Report of the inspection committee
is yet to be placed before the
commission.

Report of the inspection committee
was considered by Commission in
its meeting held on 21st July, 2008
and the observations and
suggestion have been sent to the
university for compliance.

Report of the inspection committee
was considered by Commission in
its meeting held on 21st May, 2008
and the observations and
suggestion have been sent to the
university for compliance.

Report of the inspection committee
was considered by Commission in
its meeting held on 17th April,
2008 and the observations and
suggestion have been sent to the
university for compliance.

[Trans/ation]
Admission of Students in KVs

2550. SHRI SRICHAND KRIPLANL:
SHRI MAHAVIR BHAGORA:

Will the Minister ot HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the coupon given to the Members of
Parliament for admission of two students in Kendriya
Vidyalayas has been limited to their constituency only;

(b) if so, the reasons therefor;
(c) the provisions made by the Government for those

members under whose constituency no Kendriya Vidyalaya
is functioning;
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(d) whether the Government proposes to increase
the number of the said coupons from two to five; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (c) In light of the High Court of Delhi's
order in C.W. No. 4281/98 and C.M. No. 8025/98, the
provision of Special Dispensation quota effective for the
year 2007-08 was under:-

“Each Member of Parliament can refer two cases of
admission under the Scheme in an academic year in
Kendriya Vidyalaya(s) located within the parliamentary
constituency of the concerned Lok Sabha MP for the
eligible children belonging to the constituency. Rajya
Sabha MP can recommend admission in any KV
located within the State from which he/she stands
elected. The recommendations can be made for all
classes except pre-primary, X and XII".

d) No, Sir.
(e) Does not arise.
[English]
Growth Pole Projects

2551. SHR! P. RAJENDRAN: Will the Minister of
MICRO, SMALL AND MEDIUM ENTERPRISES be
pleased to state:

(a) the progress made under Growth Pole Projects
in the country including Kerala, State-wise; and

(b) the details of the modalities and the steps taken
to make the Projects competitive?

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD). (a) The
National Commission on Enterprises in the Unorganized
Sector (NCEUS) has developed the concept of Growth
Poles. Detailed Project Reports (DPRs) have been
prepared for five Growth pole projects in the states of
Rajasthan, West Bengal, Kerala, Chhattisgarh &
Uttarakhand. These DPRs have been forwarded to the
Planning Commission for seeking its ‘in principle’ approval.

(b) The growth pole concept aims at realising the
full potential of public-private partnership for infrastructure
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development, operation of utilities and provision of real
services, including skill formation, dissemination of market
related information, product design, testing and
certification. A special emphasis is proposed to be laid
on promoting linkages between informal sector enterprises
and the corporate sector for product standardization,
improved customer orientation, brand building and market
penetration.

[Translation]
NHRC Report on Safety and Security of Youth

2552, SHRI SUBHASH SURESHCHANDRA
DESHMUKH:
SHRI RANEN BARMAN:
SHRI HITEN BARMAN:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government has received any report
from the National Human Rights Commission with regard
to increase in crimes against children below 18 years of
age;

(b) it so, the details and the reaction of the
Government in this regard; and

(c) the action proposed to be taken to create a safe
enviroment for children?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (DR. SHAKEEL AHMAD): (a) and (b)
National Human Rights Commission has submitted a
report on Missing Children and a study on Human
Trafficking with special focus on women and children
which /nfer-alia, states that there is increase in number
of crimes against children in the country. As per data
compiled by National Crime Records Bureau, Year-wise
number of cases registered for crimes against children is
as under:

Year No. ot cases
2004 14423
2005 14975
2006 18967
2007 20410
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(c) Law and Order is a State subject. It is for State
Governments to take appropriate action in every crime.
However, the report of the NHRC has been circulated to
all State Governments and Union Territories for taking
action on the recommendations made by NRHC in its
Report. However, Ministry of Women & Child Development
is considering a comprehensive legislation to cover the
offences against children to create a safe environment
for children.

[English]
Prisons under Concurrém List

2553. SHRIMATI MANEKA GANDHI: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Government has received any
proposal from the Bureau of Police Research &
Development to bring prisons under the concurrent list
for the funding of prison reforms and its modemisation;
and

(b) if so, the details thereof and the reaction of the
Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (DR. SHAKEEL AHMAD): (a) and (b)
No, Sir. However, the Committee constituted by MHA for
framing draft national policy on prison reforms and
correctional administration while submitting its report in
July 2007 has made following recommendation:

“The subject of prisons and allied institutions may be
included in the Concurrent List of the Seventh Schedule
to the Constitution of India.”

The decision on the aforesaid recommendation will
be taken after wide consultation with the State
Governments. All the recommendations of the Committee
have already been sent to all the States/UTs for seeking
their views on the done.

Fall in Prices of Rubber

2554. SHRI A.V. BELLARMIN: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the prices of domestic rubber have fallen
suddenly;

(b) it so, the details thereof and the reasons therefor;
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(c) whether the Government proposes to fix minimum
price for Domestic Natural Rubber;

(d) if so, the details thereof; and

(e) the steps taken/proposed to be taken by the
Government to prevent further fall of the prices?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHRI JAIRAM RAMESH): (a) and (b) Yes,
Sir. Daily price of Ribbed Smoked Sheet (RSS) 4 grade
rubber declined from Rs. 142 per kg. on 28 August, 2008
to Rs. 59.00 per kg. on 9 December, 2008. In the current
Quantitative Restrictions (QR) free environment, the
domestic rubber prices generally follow the international
price trends. The main reasons for the fall in rubbar
prices are (i) steep fall in rubber prices in the international
market; (ii) recessionary tendencies in the global
automobile and related industries; (iii) steep fall in the
price of crude oil; (iv) appreciation of Japanese Yen
against US dollar pulling down rubber prices in Tokyo
Commodity Exchange (TOCOM); and (v) depreciation of
currencies of natural rubber producing countries.

(c) and (d) The notified statutory minimum price for
natural rubber has been Rs. 3209 per 100 kg. for RSS
4 grade and Rs. 3079 per 100 kg. for RSS § grade from
12th September 2001. No action has been initiated so
far to revise the statutory minimum price for natural rubber.

(e) Temporary suspension of futures trading in NR
has been withdrawn with effect from 01.12.2008 in light
of the high volatility in rubber prices after the suspension.
Trends in domestic and international rubber prices and
trade in NR are regularly monitored.

lorn Ore Deposits

2555. SHRI P.S. GADHAVI: Will the Minister of
MINES be pleased to state:

(a) India’s ranking in the world in iron ore production
and the details of efforts being made by the Government
to improve its iron ore mining;

(b) whether India's iron ore deposits are likely to last
for 200 yeas as reported in ‘Economic Times' dated
10 April, 2008,
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(c) it so, the details thereof alongwith the basis/source
and the reaction of the Government thereto;

(d) the quantity and value of iron ore reserves in the
country, $tate-wise;

(e) whether the country is self sufficient as regards
availability of iron ore for the future needs of the domestic
and industry; and

(f) if not, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF MINES (SHRI B.K.
HANDIQUE): (a) As per available information, India is
4th largest iron ore producer in the world. The
Government has enunciated new National Mineral Policy,
2008, which includes policy measures like assured right
to next stage mineral concession, transterability of mineral
concessions and transparency in allotment of concessions,
in order to reduce delays which are seen as impediments
to investment and technology flow in the mining sector in
India. These policy initiatives would provide suitable
environment for exploration and utilisation of the mineral
potential of the country, including iron ore mining.

(b) to (d) The resources of iron ore are dynamic in
nature and bound to increase with further exploration.
The level of steel production and the grade of iron ore,
taken for purposes of calculating the resources, are
important parameters for determining how many years
the iron ore deposits will last. The estimated figures can
be between ‘150 to over 200 years depending on the
assumptions made. State-wise information on reserves/
resources of minerals is given in the Indian Minerals Year
Book published by the Indian Bureau of Mines, a copy
of which has been supplied to the Parliament Library.

(e) Yes, Sir.
(f) Does not arise in view of (e) above.
Amendment of Foreign Trade Act, 1992

2556. SHRI L. RAJAGOPAL: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government is amending the definition
of word services by amending the Foreign Trade
(Development and Regulation) Act, 1992;
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(b) it so, the details thereof;

(c) whether the Government is not willing to treat
services at par with goods; and

(d) it so, the reasons therefor?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHRi JAIRAM RAMESH): (a) to (d) The
Government proposes to amend the Foreign Trade
(Development & Regulation) Act, 1992 and bring ‘services’
within the purview of the said Act. The proposal is
presently under consideration and the details of the
proposed amendment are under finalization.

[Transilation]
AIDS in Para Military Forces

2557. SHRI SYED SHAHNAWAZ HUSSAIN: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether cases of AIDS are on the rise in the
Para Military Forces (PMF);

(b) if so, the total number of such cases reported
during each of the last three years and the current year,
force-wise, gender-wise;

(c) whether the Government has conducted any study
to find out the main factors responsible for this increasing
trend among the Jawans of PMF;

(d) it so, the details thereof, and

(e) the steps taken by the Government to check the
same?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SRIPRAKASH JAISWAL):(a) to
(e) Lack of awareness regarding the mode of transmission
of HIV/AIDS infection is stated to be the primary reason
for Its spread among the Central Para Military Forces
(CPF). Under an Action Plan prepared by this Ministry to
prevent spread on HIV/AIDS amongst CPF personnel, a
number of steps/measures have been taken. Some
important measures taken are:

() Vigorous awareness and education campaign
conducted in the Forces.

(ll) Regular Peer educators trained.
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(iii) Better testing facilities along-with Rapid Test Kit/
Elisa Reader Machines provided,

(iv) Capacity building amongst medical officer/
counselors and para medical staff.

(v) Education material specially designed for jawans
circulated,

(vi) Installation of Condom Vending Machines,
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(vii) Setting up of dedicated Anti-Retroviral Treatment
(ART) Centers.

Although testing for HIV/AIDS is not mandatory, as a
result of awareness programming being conducted, more
and more personnel have come forward for voluntary
testing. The figures of last 3 years given below compiled
on the basis of voluntary testing do not reflect any rising
trend.

Force 2005 2006 2007 2008

Total M F Total M Total M F Total M F
AR 83 83 0 146 146 o] 106 106 0 86 86 0
BSF 60 54 06 91 84 07 125 109 16 23 22 01
CISF 07 07 0 04 04 0 09 09 o] 15 15 0
CRPF 42 41 01 131 125 06 171 166 05 43 42 o1t
iTBP 04 04 0 03 03 0 10 10 0 02 02 0
NSG 05 05 0 01 01 0 02 02 0 02 02 0
ssB 01 01 0 04 04 0 07 07 0 12 12 0

Constitution of State Human Rights Commission
2558. DR. LAXMINARAYAN PANDEY: SHRI
MAHAVIR BHAGORA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether a number of States are yet to constitute
Human Rights Commission in their respective States;

(b) if so, the names of such States alongwith the
reasons therefor, .

(c) whether the Government has taken up the matter
with such State Governments;

(d) if so, the details and outcome thereof, State-
wise;

(e) If not, the reasons therefor;

(f) whether some States have expressed constraints
in setting up the State Human Rights Commission; and

(g) if so, the details thereof and the steps taken by
the Government to remove such constraints?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (DR. SHAKEEL AHMAD): (a) and (b):
The State of Arunachal Pradesh, Goa, Haryana,
Jharkhand, Meghalaya, Mizoram, Nagaland, Sikkim,
Tripura and Uttarakhand are yet to set up Human Rights
Commission in their States.

(c) to (g): The Central Government has issued
advisories from time to time to all those States which
have not set up State Human Rights Commission (SHRC)
to set up SHRC at the earliest.

The National Human Rights Commission has also
impressed upon all those States which have not set up
State Human Rights Commission.

The reasons advanced by the States which have not
set up SHRC, /ter-alia, are constraints of funds or lesser
number of complaints of human rights violations which
do not justify setting up of a full fledged SHRC in their
respective States. However, the Central Government is
still pursuing the matter with the States, which have not
set up the SHRCs.
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[English]
Financial Assistance to NGOs

2559. SHRI CHANDRAKANT KHAIRE: SHRI
HARIKEWAL PRASAD: Will the Minister of HUMAN
RESOURCE DEVELOPMENT * be pleased to state:

(a) the details of the financial assistance provided by
the Government to Non-Governmental Organisations
(NGOs) in the country including Uttar Pradesh during each
of the last three years and the current year, NGO-wise
and State-wise;

(b) the details of the schemes under which assistance
has been provided,

(c) the details of the NGOs found involved in various
irregularities, State- wise;

(d) whether the Government has blacklisted some
NGOs;

(e) if so, the details thereof alongwith the nature of
irregularities committed; and

(f) the steps taken by the Government to check such
irregularities?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a): Details of funds released to Non-
Governmental Organisations (NGOs) in the country
including Uttar Pradesh during 2005-06 and 2006-07 are
available in the Annual Reports of this Ministry for the
years 2006-07 (page N0s.260-292) and 2007-08 (page
Nos.286-315). These Annual Reports are also available
at the Ministry's web-site www.education.nic.in.
Consolidated details of funds released during 2007-08
will be available only by the end of this year and for the
year 2008-09, it would be available by the end of next
year.
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(b): The Centrally Sponsored Schemes under which
assistance has been provided to NGQs, /nteraka, include
the following:

1. Education Guarantee Scheme & Alternative and
innovative Education (EGS & AIE)

Support to NGOs for Adult Education.
Jan Shikshan Sansthan (JSS)
State Resource Centres (SRCs)

LANEE T~ A

Scheme for Strengthening of Boarding and
Hostel Facilities for Girl Students of Secondary
& Higher Secondary Schools now known as
Access with Equity.

6. Integrated Education for the Disabled Children
(IEDC)

7. Scheme of Vocationalisation of Secondary
Education at +2 level

8. Scheme of Assistance for Strengthening
Education in Human Values.

(c) to (e): A few instances of complaints against
certain Non-Governmental Organisations (NGOs) have
come to the notice of the Government under the Centrally
Sponsored Schemes (CSS), namely ‘Integrated Education
for the Disabled Children’ (IEDC) and the erstwhile
scheme of ‘Strengthening of Boarding and Hostel Facilities
for Gi Students of Secondary and Higher Secondary
Schools'. List of blacklisted NGOs during the years 2005-
06 to 2007-08 is given in the enclosed statements.

(f): All the Schemes being run through Non-
Governmental Organisations (NGOs) have an inbuilt
mechanism for post-sanction monitoring and review.
Remedial action is taken in consultation with the State
Governments, wherever necessary, including the
blacklisting of the NGOs. Such NGOs are then no more
entitled for Government Grants. The Government, from
time to time, also reviews and modifies the existing
schemes with a view to plug the loopholes in the
schemes, if any.

Statement

List of NGOs Blackiisted dunng the years 2005-06 to 2007-08

Si.No. Name of the Scheme Name of the NGO/Organisation Year of blackiisting
1 2 3 ' 4
1. Integrated Education for the Shree Navjyot Education Trust, 2007

Disabled Children (IEDC)

Raiya, Banskatha Distt., Gujarat
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1 2 3 4
2. Scheme of ‘Strengthening of Anupam, Nawada Distt., Bihar 2005

Boarding and Hostel Facilities

for Girl Students of Secondary

-and Higher Secondary Schools
3. -do- Anurag Seva Sansthan, Vaishali, Bihar 2005
4. -do- Uttari Bihar Vikas Parishad, Sheohar, Bihar 2005
5. -do- Sewashram, Baniyadhi, Distt., 2005

Giridih, Jharkhand

6. -do- Help Vihar, Jharkhand 2005
7 -do- Vidyasthali, Dumka, Jharkhand 2007

Integrated Infrastructure Development Centres

2560: SHRI JASUBHAI DHANABHAI BARAD: Will
the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state :

(a) the total number of Integrated Infrastructure
Development Centres (IIDCs) functioning in the country,
State-wise;

(b) whether the Government are contemplating to set
up more lID Centres in the country;

(c) it so, the details thereof, State-wise;
(d) the amount of funds likely to be spent thereon;

(e) the assistance given to each State including
Gujarat to strengthen the small scale sector and enhancg
the competitiveness both domestically and globally; and

(f) the steps being taken by the Union Government
to develop infrastructure for the small scale industries?

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD). (a): On the
basis of the proposals received from various States, 93
Integrated Infrastructural Development Centres (lIDCs)
have been approved under the IID Scheme. As per the
information received from the implementing agencies, units
have been established in 51 centres. A statement showing
the state-wise IID,Centres, both approved and functioning
in the country, is enclosed.

(b) to (d): The IID Scheme has been subsumed under
Micro and Small Enterprises—Cluster Development
Programme (MSE-CDP). This is a demand driven
programme for which Rs. 47.00 Crore has been provided
for the financial year 2008-09.

(e) and (f): The development of small scale sector is
primarily the responsibility of the respective State
Government/Union Territory Administration. The Central
Government, however, supports and supplements the
efforts of the State Governments and other stakeholders
to strengthen small scale sector through various schemes/
programmes relating to credit, infrastructurat development,
technology upgradation, marketing, entrepreneurial
development etc. These are implemented across the
country including the State of Gujarat. The measures
taken by the Government from time to time for the
promotion and development of small scale industries
through soft interventions (like creation of general
awareness, training, capacity building, market development,
exposure visit and formation of consortia etc.) and hard
interventions (like Common Facility Centres etc.) enhance
their competitiveness and help them to compete in the
global as well as domestic markets.

[Translation]
Students going Abroad

2561. SHRI SUBHASH MAHARIA : Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:
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(a) whether there has been a rise in the number of
Indian Students going abroad including Europe for higher
education;

(b) if so, the details thereof, country-wise, State-wise;
and

(c) the reaction of the Government thereto alongwith
the reasons for this rise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) No Country-wise and
State-wise information is Centrally maintained in respect
of Indian students pursuing higher education abroad.

(c) : There are no restriction on cross-border student's
mobility and such mobility can be owing to variety of
reasons such as affordability, access to bank loans,
exposure to foreign societies, aptitude for particular
branches of studies, inability to gain admission to top
Indian institutions due to capacity limitation, as well as
the desire to join some of the universities abroad which
have a long history of education and research spread
over centuries.

[Translation]
Climate Change

2562. SHRI K.C.PALLANI SHAMY: Will the Minister
of EARTH SCIENCES be pleased to state:

(a) whether the Government has set up any Centers
to monitor climate changes in the country including Tamil
Nadu;

(b) if so, the details thereof alongwith its functions
thereof, State-wise;

(c) the details of assistance provided by the
Government for the same;

(d) whether the Government proposes to set up more
such Centres in the country including Tamil Nadu;

(e) it so, the details thereof, State-wise; and
(f) if not, the reasons therefor?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI
KAPIL SIBAL): (a) and (b) Yes, Sir. Climate parameters
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(temperature, rainfall etc.) are being regularly monitored
for over 100 years by the all India network of
observatories established by the India Meteorological
Department (IMD) including Tamil Nadu. IMD has recently
installed additional 125 Automatic Weather Stations (AWS)
all over India out of which 11 are in Tamil Nadu IMD has
a plan to expand the network of observatories over the
country further.

(c) The Government provides entire funds for
establishment of these observatories.in different states.

(d) and (e) Yes, Sir. There is a plan to expand the
network of such observatories in the country including
Tamil Nadu. Implementation plan is underway to install
about 550 Automatic Weather Stations and 1350 Automatic
Raingauge stations in different states in next 2 years.

() Does not arise.
Rajiv Gandhi Centre For Biotechnology

2563. SHRI S.K. KHARVENTHAN: Will the Minister
of SCIENCE AND TECHNOLOGY be pleased to state:

(a) whether any special grant has been provided by
the Govermment for Rajiv Gandhi Centre for Biotechnology
(RGCB);

(b) if so, the details thereof;

(c) whether there is any proposal to sct up Animal
Research Facility in RGCB; and

(d) it so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) and (b) Yes Sir; in addition to the regular
core support grant of Rs. 9908 lakhs over the 11th plan
period the Rajiv Gandhi Centre for Biotechnology (RGCB)
is likely to receive a special grant of Rs. 100.00 crores
for the new campus and additional R&D activities subject
to approval of the proposal by the Expenditure Finance
Committee (EFC). The special grant is meant to create
a new campus and expand the research in the areas of
molecular carcinogenesis, infectious diseases biology, stem
cell research and drug discovery. The campus would also
host business and technology development incubators;
and a dedicated “‘test and prove” platform for bio-
pharmaceutical entrepreneurs and companies.
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(c) and (d) Yes Sir; as part of the expansion
programmes of RGCB' s R&D activities, a state-of-the-an
animal facility is proposed to be build in the second
campus. The modem animal research facility is to cater
to the advanced research in the areas mentioned above
with special focus on: Transgenic and Knock-out Animals;
Nude mice/ SCID Mice; Animal Isolators; and Toxicology
Testing facility. It is envisaged that once the facility is
fully operational, it would also fulfill the needs of the
researchers in and around Kerala.

Border Dispute Between Assam and
Arunachal Pradesh

2564. SHRI M.K. SUBBA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Government is aware of any border
dispute between Assam and Arunachal Pradesh;

(b) if so, the details of claims made by both the
States;

(c) whether as a result of this border dispute, large
number of tribal people have been displaced;

(d) if so, the details thereof and the efforts being
made to rehabilitate them; and

(e) the details of action taken by the Government to
setle the border dispute.

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to
(e) Yes Sir, There is a border dispute between the States
of Assam and Arunachai Pradesh. In a suit filed by
Government of Assam on this issue, the Supreme Court
of India vide its judgment dated 25.9.2006 has appointed
a Local Commission for identification of boundaries
between the States of Assam-Nagaland and Assam-
Arunachal Pradesh. Meeting of the Local Commission
have been held at regular intervals. The Government of
Arunachai Pradesh has submitted a proposal to the State
of Assam. The State of Assam is yet to file its response
on the proposal of Government of Arunachai Pradesh
before the Commission. In the meeting held on 8th
November, 2008, the local Commission has directed the
State of Assam to fumish its response on the proposal
of Government of Arunachai Pradesh on or before 31st
December, 2008 to the Government of Arunachai Pradesh
and Commission.
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The State Governments of Assam and Arunachal
Pradesh have informed that no tribal people have been
displaced due to border dispute.

Hindi Education To Foreigners

2565. SHRI NAVEEN JINDAL: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether a large number of foreigners are coming
to India to learn Hindi;

(b) if so, the details thereof for the last two years;
and

(c) the steps being taken by the Government to
enhance the infrastructure of educational institutions for
Hindi education keeping in view the increasing number
of foreign students coming to learn the language?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a): Yes, sir

(b) Kendriya Hindi Sansthan, an autonomous
organization under the Ministry- of Human Resource
Development has a scheme viz. “Propagation of Hindi
Abroad”. The details of foreign students who attended
the various courses in the Kendriya Hindi Sansthan during
2006-07 and 2007-08 is given below:-

Year Number of Students Admitted
2006-07 69
2007-08 70
Total 139

(c): The students admitted under the above scheme
of Kendriya Hindi Sansthan are provided with separate
Hostel facility both for Male and Female participants,
Digital Language Laboratory, Computer Laboratory, Special
facilities for Audio-visual lessons, Cyber Kiosks and Library
etc.

[Translation]
Missing Foreign Students

2566. YOGI ADITYA NATH: Will the Minister of HOME
AFFAIRS be pleased to state:
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(a) whether a large number of foreign students are
studying in higher educational institutions including
engineering and medical colleges in the country;

(b) it so, the details thereof, State-wise, country-wise;

(c) whether some of the students have gone missing
in India;

(d) if so, the details thereof; and
(e) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
and (b): As per available information, as on 31.12.2007,
a total of 28,842 foreign students are reported to be
registered as studying in various educational institutions
in India including engineering and medical colleges. State-
wise and country-wise statistics of foreign students
registered is enclosed as statement.

(c) to (e) Law Enforcement Agencies maintain a vigii
to intercept ¢ verstaying/missing foreigners including foreign
students. The detection and deportation of overstaying
foreigners, including foreign students, is a continuous
process. Powers to detect and deport such foreign
nationals have been delegated to States/UTs under
Section 3(2)(c) of the Foreigners Act, 1946.

Statement

State-wise Slalistics of Registered Students Stuadying in
India as on 31.12.2007

State/UT No. of students
1 2
Andhra Pradesh 2289
Assam 29
Bihar 318
Chandigarh 396
Chhattisgarh 6
Daman and Diu n
Delhi 7424

Goa 359
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1 2

Gujarat 721
Haryana 5§14
Himachal Pradesh 572
Jammu and Kashmir 8
Jharkhand 46
Kerala 1050
Madhya Pradesh 155
Maharashtra 5551
Manipur 3
Meghalaya 33
Nagaland 1
Orissa 119
Pondicherry 197
Punjab 576
Rajasthan 165
Sikkim 22
Tamil Nadu 4956
Uttar Pradesh 1486
Uttaranchal 138
Waest Bengal 1697
Total 28842

Country-wise Statistics of Registered Students Stuadying
in India as on 31.12.2007

Country No. of Students
1 2
Afghanistan 801
Albania 15
Algeria 1
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2 1 2
Andorra 1 Central African Republic 30
Angola 44 Chad 10
Antigua and Bermuda 18 Chile 1
Argentina 14 China 478
Armenia 29 China (Talwan) 14
Australia 151 Columbia 15
Austria 589 Comoros 15 '
Azerbajan 45 Congo 145
Bhrain 17 Costa 10
Bangladesh 1411 Croatia 24
Belarus 14 Cuba 9
Belgium 34 Cyprus 68
Belize 3 Czech Republic 16
Benin 1 Denmark 46
Bhutan 3 Djibouti 127
Bolivia 1" Dominican Republic 3
Bosnia & Herzegovina 2 East Timor 1
Botswana 8 Ecuador 4
Brazil 78 Egypt 14
British Overseas City 2 El Salvador 12
British Sub & Colo 1 Eritrea 165
Brunel 30 Estonia 28
Bulgaria 31 Ethiopia 552
Burundi 46 Fiji 56
Cambodia (Kampuchea) 17 Finiand 33
Cameroon 14 France 440
Canada 703 Gabon 37
Cape Verde Islands 3 Gambia 10
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1 2 1 2

Georgla 8 Latvia 15
Germany 519 Lebanon 9
Ghana 48 Lesoho 27
Greece 6 Liberia 8
Guatemala 1 Libya 41
Guinea 88 Lithuania 4
Guyana 20 Luxembourg 2
Honduras 12 Malagasy (Madagascar) 2
Hong Kong 1 Malawi 5
Hungary 1557 Malysia 792
Iceland 85 Maldives 353
Indonesia 171 Mall 18
Iran 658 Malta 1
Iraq 220 Marshal Island 30
Ireland 20 Mauritania 3
Israel 129 Mauritius 258
Italy 115 Mexico 52
Ivory Coast 36 Micronesia 36
Jamaica 5 Moldova 5
Japan 267 Monaco 5
Jordan 126 Mongolia 223
Kazakhstan 505 morocco 6
Kenya 816 Mozabique 20
Korea (North) DPR 57 Myanmar (Burma) 247
Korea (South) 802 Namibia 59
Kuwait 5 Nauru 3
Kyrghyzstan 69 Nepal 12
Laos 29 Netherlands 141
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1 2 1 2
New Zealand 64 Stateless 2
_ Nicaragua 230 Sudan 1078
Nigeria 578 Suriname 17
Norway 96 Swaziland 15
Oman 238 Sweden 123
Paiau 1 Switzerland 189
Palestine 36 Syria 227
Panama 7 Tajlkistan 69
Papua New Guinea 3 Tanzanla 347
Paraguay 1 Thailand 1038
Peru 20 Trinidad & Tobago a7
Phillppines 68 Tunisla 3
P?Iand 61 Turkey 20
Portugal 14 Turkmenistan 4
Qatar 1 USA 2645
Romania 20
Uganda 227
Russia 246
Ukraine 170
Rwanda 33
United Arab Emirates 9
Saudi Arabia 71
United Kingdom 891
Sengal 6
Urguay 1
Seychelles 62
Uzbekistan 75
Sierra Leoni 4
Vanuatu 1
Singapore 158
Venezuela 13
Slovak Republic 54
Vietnam 497
Slovenia 22
Yemen 688
Somalia 199
) Ygoslavia 5§57
South Africa 273
Spain 49 Zambia 32
Sri Lanka 1642 Zimbabwe (Rhodesia) 64
St. Lcia 1 Others 40
St. Vincent & Grenadines 43 Total 28842
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[English]
Business Friendly Regulations

2567. SHRI MADHU GOUD YASKHI:
SHRI EKNATH MAHADEO GAIKWAD:
SHRIMATI NIVEDITA MANE:

Will the MINISTER OF COMMERCE AND INDUSTRY
be pleased to state:

(a) whether India is lagging behind other countries in
making regulations conducive for business as per the
World Bank Report; and

(b) if so, the reaction of the Government thereto and
the steps taken or likely to be taken by the Government
in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION , MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a): The 2009 Doing Business report has ranked
india at 122nd position out of 181 countries compared
globally in the report on ease of doing business. This is
comparable to other emerging economies including the
BRIC countries (Brazil -125, Russia - 120, China- 83).

(b): Government of India in partnership with various
State Governments and Business Associations is making
concerted efforts to make regulations conducive for
business. The regulatory reforms include setting up of
single windows, online registrations, standardization of
documents for registration of property, computerization of
records, simplification of taxes and its payments,
introduction of third party certification, reduction of
documents through composite form for various licenses/
permissions, reduction of inspections, adoption of national
and international best practices etc. In addition, the
Govemment has initiated to implement e-Biz Project, a
Mission Mode Project under the National e-Governance
Project, to provide online registration, filing payment
services to investors and business houses.

[Trans/ation]
Repatriation of Officers of U.P. Government Cadre

2568. PROF. VIUAY KUMAR MALHOTRA: Will the
Minister of HOME AFFAIRS be pleased to state:

AGRAHAYANA 25, 1930 (Saka)

to Questions 258

(a) whether the Uttar Pradesh Govemment has sought
repatriation of IPS officers of Uttar Pradesh cadre posted
in CB! on deputation;

(b) if so, the details thereof alongwith the provisions
of Law in this regard;

(c) the total number of IPS officers working in UP
Cadre, the number of officers who are presently on
deputation to CBI and other central agencies and the
number of such officers whose repatriation has been
sought alongwith the reasons therefor;

(d) whether the Government has agreed to repatriate
the said officials; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
to (c): The Government Uttar Pradesh has sought the
repatriation of 06 IPS officers out of 11 officers of UP
cadre posted In CBI. The tenure of IPS officers on
deputation to CBI is regulated by the Delhi Special Police
Establishment Act, 1946 as amended by the Central
Vigilance Commission Act, 2003 and the ‘IPS Tenure
Policy*. As on 01.01.2008 there were 348 IPS officers in
the UP cadre and 48 IPS officers were working In other
Central agencies/organizations.

(d): No.
(e): Does not arise.
[English]
Regulation of Coaching institutes

2569. SHRIMATI MINAT! SEN:
SHRI SURESH ANGADI:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether coaching for admission to the Indian
Institutes of Technology (lITs), engineering colleges and
other professional courses has become a big industry in
India; and

(b) if so, the steps taken/proposed to be taken by
the Government to regulate these coaching institutes?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b): As of now there is no
law or regulation for regulating the functioning of the
coaching centres. However, with a view to curb the undue
and undesirable burden on the school going children and
mushrooming of the coaching Institutions and for giving
due weightage to the marks obtained in qualifying board
examination, the IIT-Joint Entrance Exam (JEE) has
undergone major changes from 2006 onwards. Following
reforms have been made in the pattern of UT-JEE exam
from 2006:

(i) JEE continued to be the sole criterion for ranking
the students for admission in |ITs, IT-BHU, ISM Dhanbad
and other participating institutes;

(i) School results are factored into admission process
for the |ITs. Only those students who secure a first-class
or equivalent in the +2 examination are eligible for
admission to the IiTs;

(iif) For the students belonging to SC/ST category,
there is a relaxation of 5% of mark below the level of
the marks prescribed in the respective examination;

(iv) JEE is a single objective type examination. The
question paper can include short write-up on a topic in
physics, chemistry or even mathegmatics followed by
objective questions that are based on the write-up. This
tests the comprehension ability as well as analytical ability
of the student while retaining the objective character of
the test.

(v) A student can write the JEE in the year in which
he or she passes the 12th standard, examination and /
or in the following year;

(vi) Those who join any of the |ITs are not allowed
to sit for the JEE again.

University Status to Kerala Kalamandalam

2570. SHRI S. AJAYA KUMAR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government has received any
proposal for granting university status to Kerala
Kalamandalam at Vallatho Nagar, Trissur in Kerala;
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(b) if so, the details and status thereof,

(c) the total number of Institutions associated with
teaching of arts granted university status during the last
five years;

(d) whether the Government has fixed any parameters
for the grant of university status to institutions which are
closaly associated with teaching of arts; and

(e) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI. D.
PURANDESWARI): (a) and (b): On receipt of a proposal
seeking status of ‘Deemed to be University’, the Central
Government, on the advice of the University Grants
Commission (UGC), has declared Kerala Kalamandalam,
Vallathal Nagar, Cheruthuruthy, Thrissur as an institution
‘deemed to be university' under Section 3 of the UGC
Act, 1 956.

(c): As gathered from the UGC, during the last five
years two institutions, which are exclusively associated
with teaching of Arts, have been declared as institution
‘deemed-to-be-university'.

(d) and (e): As per the provisions of Section 3 of the
UGC Act, 1956, the Central Government, on the advice
of the UGC, declares an institution for higher education,
other than a University, as an institution ‘deemed-to-be-
university’. The UGC considers applications from institution
that seek declaration as an institution ‘deemed-to-be-
university’ on the basis of its extant guidelines available
at UGC's website www.ugc.ac.in/financialsupport/
guldeiinepdf/deemed..to_be.pdf.

HEST Status to Andhra University

2571. SHRIMATI JHANSI LAKSHMI BOTCHA: Will
the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether any request has been received from the
Government of Andhra Pradesh regarding granting IIEST
status to the Andhra University Autonomous College of
Engineering (AUACE);

(b) if so, the details thereof, and

(c) the time by which IIEST status is likely to be
given to AUACE?
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THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI. D.
PURANDESWARI) (a) Yes Sir.

(b) and (c) Two criteria for granting IIEST status to
State Technical Universities, including AUACE, were that
the Institutes should change their governance structure
and admission procedure so as to give them a national
character. However, the Government of Andhra Pradesh
had informed that as per the AP Educational Institutions
(Regulations of Admissions) Order, 1974, commonly known
as Presidential Order, issued under Article 371 -D of the
Constitution of India, the admission to 85% of available
seats in every course of study in all educational institutions
are reserved in favour of ‘local candidates’. Hence taking
away of these reserved seats is likely to cause severe
resentment among ‘local candidates’ of Telangana / Andhra
region. In view of this, the Government of India has
decided not to grant IIEST status to the AUACE. However,
grants for upgradation of AUACE would be provided during
the 11th Plan by the Central Government. During 2006-
07, Rs.8.00 crores and during 2007-08, Rs. 10.00 crores
have been released to AUACE for its upgradation.

Scholarship for Tsunami affected Students

2572. DR. K. S. MANOJ: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Government has announced a
scholarship scheme for the school children of Tsunami
affected areas;

(b) if so, the details and criteria fixed for eligibility for
the scholarship;

(c) the details and the number of scholarships
provided/to be provided in Tamil Nadu and other affected
areas;

(d) whether the Government has received any
complaints regarding the non-availability of scholarship and
suggestions to modify the guidelines for the scholarship;
and

(e) if so, the details thereof;

(f) whether the Government of Kerala has submitted
any request ‘or enhancing the pre-matric scholarship; and

(g) the reaction of the Government thereto?

AGRAHAYANA 25, 1930 (Saka)

to Questions 262

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (g): The information is being collected and
will be laid on the Table of the House.

Expenditure on R&D for Drugs

2573. SHRI RAVI PRAKASH VERMA: Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state:

(a) the percentage of the expenditure incurred on
research and development (R&D) on drugs being sold in
the country;

(b) whether the Government has conducted any
survey in this regard;

(c) if so, the findings and outcome of the survey;

(d) whether the Government proposes to issue any
directions to the drug manufacturing companies to
enhance their spending on R&D for drugs;

(e) it so, the details thereof, and

(f) the action taken or proposed to be taken by the
Government against companies manufacturing drugs
without any research?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) to (c) Although no specific survey on R&D
on drugs being sold in the country has been conducted,
the percentage of expenditure incurred on R&D by the
drugs and pharmaceutical industry in the country during
2005-06 was around 3.83% of the annual sales tumover
according to a biennial national survey launched by the
Department of Science and Technology in September,
2006 on resources devoted to S&T activities.

(d) and (e) Government is urging industry to enhance
their spending on R&D in general, including that on drugs.
Government has been announcing various fiscal incentives
from time to time e.g. 150% weighted tax deduction on
R&D expenditure under section 35(2AB) of I.T. Act, 1961,
duty free import of select equipment for R&D as well as
for manufacturing and duty free import of pharmaceutical
reference standards etc.

(f) Expenditure on research by companies
manufacturing drugs is driven by their own business and
economic strategies as well as competitive market forces.
There can be no specific action by the Government in
respect of these companies.
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Cultivation and Promotion of BT. Brinjal

2574. SHRI P.C. THOMAS:
SHRI BHUVANESHWAR PRASAD MEHTA:

Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state:

(a) whether field trial have been conducted on BT.
Brinjal;

(b) if so, the details thereof;

(c) whether the Government has allowed cultivation
of BT. Brinjal in the country;

(d) if so, the details thereof and the reasons therefor;
and

(e) the methods for supply of BT. Brinjal seeds to
the farmers?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL
SIBAL): (a) and (b) Yes Sir. Large scale confined field
trial on BT brinjal have been conducted at 11 locations
within the State Agricultural Universities viz., Punjab,
Haryana, Maharashtra, Gujarat, M.P., Tamil Nadu, Andhra
Pradesh, Jharkhand, Uttar Pradesh, Chhattisgarh and
Karnataka.

(c) to (e)The Government has not allowed commercial
cultivation of BT. brinjal in the country and only research
trials are going on. Since there is no commercial
cultivation of BT. brinjal, question of the supply of BT.
brinjal seed does not arise.

[Translation]
Foreign Students

2575. SHRI MAHAVIR BHAGORA: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the details of foreign students studying in the
country, State-wise;

(b) the details of the foreign students who have
passed out during the last three years;

(c) whether complaints regarding involvement of
foreign students in criminal activities have been received;
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(d) if so, the details thereof;, and

(e) the steps being taken by the Government to check
the same?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (e) According to available
information, it is estimated that about 50,000 foreign
students are studying in Indian universities, of which
82.5% are concentrated in the cities of Bangalore, Mysore,
Chennai, Delhi, Hyderabad and Pune. Complaints, if any,
of involvement of foreign students in criminal activities
being under the purview of State Governments/Union
Territories Administration, information in this respect is
not Centrally maintained.

[English]
Facilities to Amarnath Piigrims

2576. SHRI P. S. GADHAVI:
SHRI ANURAG SINGH THAKUR:
SHRI RAGHUVEER SINGH KOSHAL:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government organizes Amarnath
Pilgrimage;

(b) if so, the details thereof alongwith the facilities
being provided and the security concerns kept in account
for the pilgrims;

(c) whether the Government proposes to grant
subsidy to Amarnath Pilgrims; and

(d) if so, the details thereof alongwith the time by
when it is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR!I SHRIPRAKASH JAISWAL): (a)
Arrangements for pilgrimage to Amarmath are made by
the Shri Amarnathji Shrine Board (SASB) and the State
Government of Jammu and Kashmir. The Government of
India assists State Government of Jammu and Kashmir
in providing for security arrangements for the Yatra by
way of deployment of additional security forces as per
the requirement of the State Govemment.
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(b): The State Government of Jammu and Kashmir
provides facilities of health care, way side amenities and
facilitate transport and porters to pilgrims besides
arrangements, for emergency evacuation in case of any
untoward happening. As per the inputs provided by the
State Government, Yatri Niwas has been constructed
recently In Jammu to provide transit accommodation to
the pilgrims at Jammu besides information regarding
weather and route details leading to cave. Facilities for
registration for the yatra are made throughout the country.
Spot registration is also made. Shelter sheds and
information counters are provided for guidance of the
pilgrims.

As regards security arrangements, an extensive
security grid is laid for the yatra which includes security
for yatris right from their entry into the State of Jammu
and Kashmir to Pahalgam; sanitization of the highway as
well as trek to Amamath Cave from Pahalgam and Baltal
sides; security of camping sites and various locations
and domination by army of the entire area surrounding
the Holy Cave as well as the routes leading to it. Road
opening are deployed on daily basis and quick response
teams, bomb disposal squad and traffic cranes are
deployed at different locations. Various forces deployed
are also charged with the responsibility of disaster
management and medical relief in the event of emergency.
In addition to this territorial Police from various Police
Stations is also made responsible for safety of pilgrims
in their Jurisdiction during the yatra period.

(c): No such proposal Is under consideration of the
Govemment.

(d): Does not arise in view of (c) above.
[Translation]
Technical Education in Madrassas

2577. SHRI SHAILENDRA KUMAR: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the details of the scheme formulated for imparting
technical education in Madrassas in the country in
pursuance to the recommendation of the Sachar
Committee;

(b) the expenditure likely to be incurred on the
construction of the building of Madrassas and [Tls; and
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(c) the total number of Madrassas likely to be opened
in the country, State- wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI) (a) to (c): The erstwhile scheme for madrassa
modernization being implemented since 9th plan, has been
revamped as “The Scheme for Providing Quality Education
in Madrassas (SPQEM)" for the Xith Plan period under
which madrassas volunteering for vocational courses for
children above 14 years of age could seek linkages with
the National Institute of Open Schooling (NIOS).

An outlay of Rs. 325 crore has been earmarked under
the scheme for Providing Quality Education in Madrassas
(SPQEM) for the 11th Plan period.

[English]
Production and Sale of MSME

2578. SHRI K.S. RAO: Will the Minister of MICRO,
SMALL AND MEDIUM ENTERPRISES be pleased to
state:

(a) the production and sale of products produced by
micro, small and medium enterprises (MSMEs) for
domestic and export markets during the last three years;

(b) the details of the problems identified which hinder
expansion and small and medium enterprises (SMEs)
products attaining large share of sale in India and abroad;

(c) whether the Government proposes to take
measures to promote the exports of SMEs products
through better designing, labelling and branding of
products for sale in international markets; and

(d) it so, the details thereof?

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD) (a): The
estimated value of production and exports made by the
micro and small enterprises (MSEs) for domestic and
export market during 2004-05, 2005-06 and 2006-07
(latest available) are given in the table below.

Parameters/Year 2004-05 2005-06 2006-07

Production at current 429796 497842 585112
prices (Rs. Crore)

Value of Exports 124417 150242
made (Rs. Crore)

199822 (P)

P: Provisional
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The information in respect of the sale of products
produced by MSEs is not maintained centrally. Since the
medium enterprises were defined for the first time under
the Micro, Small and Medium Enterprises Development
Act, 2006 which came into force from 2nd October 20086,
information in respect of production, sale and exports in
the medium enterprises is not available.

(b): Some of the major problems faced by the MSMEs
in their growth relate to lack of timely and adequate
availability of credit, obsolete technology, infrastructure
bottleneck, marketing constraints, etc.

(c) and (d): The programmes/schemes of the Ministry
of MSME are meant for increasing the productivity and
share of MSME sector in the total manufacturing output
and exports and enhance their competitiveness. Among
these, the following recent initiatives taken for the
promotion and development of MSMEs are noteworthy;

(i) Policy Package for Stepping up Credit to Small
and Medium Enterprises with the objective to double the
credit flow to this sector in a period of five years;

(ii) Enactment of Micro, Small and Medium
Enterprises Development (MSMED) Act, 2006 to facilitate
promotion and development of MSMEs and enhancement
of their competitiveness;

(iii) According priority to the Cluster-based approach
for holistic and integrated development of MSB sector;

(iv) Initiating the National Manufacturing
Competitiveness Programme (NMCP) to address the
technology, marketing and skill upgradation needs of the
MSME sector;

(v) Reimbursement of charges for acquiring ISO 9000/
14001 (or its equivalent) certification to the extent of 75%
of the cost, subject to maximum of Rs. 75,0007-

Under Marketing Development Assistance (MDA)
scheme, direct financial assistance is provided to MSME
units, which includes: - '

(a) reimbursement to individual exporters to the extent
of 90% of the cost of to-and-fro air fare for participation
in international trade fairs/exhibitions;

(b) financial assistance of upto 25% of the cost of
production of overseas publicity material, limited to
Rs. 15,000/- in a financial year;
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(c) financial assistance of upto Rs. 2 lakh for °
commissioning specific market studies and assistance to
MSE associations for ihitiating/contesting anti-dumping
cases, limited to 50% of total cost or Rs. 1 lakh,
whichever is less;, and

(d) reimbursement of 75% of one-time registration
fee paid by MSE units for obtaining bar coding registration.

[Translation/
- Growth of Small Scale Industries

2579. SHRIMATI KARUNA SHUKLA:
SHRI CHANDRA MANI TRIPATHI:
SHRI KIREN RIJIJU:
RROF. VIJAY KUMAR MALHOTRA:

Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether the industries particularly the small scale
entrepreneurs in the country have been affected adversely
due to the increase in the interest rates by the RBI to
contain inflation;

(b) if so, whether the growth rate of the country is
also affected by it;

(c) if so, the details thereof; and

(d) the steps taken by the Government to provide
relief to the small scale industries?

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD): (a) to (c):
The Ministry of Micro, Small and Medium Enterprises
(MSME) has been receiving representations from various
Micro and Small Enterprises (MSE) Associations
highlighting, /nfer a/ia, problems with regard to high rates
of interest on MSE loans. As per the information fumished
by the Central Statistical Organisation (CSO), the Gross
Domestic Product (GDP) in real terms has registered a
growth rate of 7.6 per cent in the second quarter (July-
September) of 2008-09 and 7.8 per cent in the first half
(April- September) of 2008-09.

(d): The Government has announced on 7th
December 2008 specific measures to-support the MSME
sector, which /nter alia include; (i) extending guarantee
cover under Credit Guarantee Scheme on loans from
Rs. 50 lakh to Rs. 1 crore with guarantee cover of
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50 per cent and reducing lock-in period for loans covered
under the schcme from 24 to 18 months; (i) to issue an
advisory to Central Public Sector Enterprises and request
to State Public Sector Enterprises to ensure prompt
payment of bills of MSMEs; (iii) cut of 4 per cent in the
ad valorem Cenvat rate for the balance Jant of current
financial year on all products (other than petroleum and
those where the current rate is less than 4 per cent) and
(iv) interest subvention of 2 per cent in pre and post-
shipment export credit for Small-and Medium Enterprises
(SME) sector upto 31st March 2009. Further, the Reserve
Bank of India has announced a refinance facility of Rs.
7,000 crore for Small Industries Development Bank of
India (SIDBI) to facilitate the flow of credit to MSMEs.

[English]
Education Cess

2580. SHRI K. SUBBARAYAN:
SHRI ALOK KUMAR MEHTA:
SHRI JASUBHAI DHANABHAI BARAD-

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of Education Cess collected by the
Government during the current year, State-wise;

(b) the amount disbursed to each State and Union
Territory out of the amount collected during the said
period:

(c) the criteria for disbursement of this amount to
the States;

(d) the Central assistance out of the educational cess,
given to Gujarat during the said period and earmarked
for 2008-09 for various education schemes, scheme-wise;

(e) whether the State was given its share so as to
fully utilise the Central assistance; and

() if so, the details thereof; and it not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) As per information furnished by Ministry of
Finance, the amount collected on account of Education
Cess during the current financial year is 393.06 crores
for Direct Taxes and Rs. 2436.55 crores for Indirect Taxes
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(till August, 2008). State-wise figures regarding collection
of Education Cess are not maintained.

(b) and (c): Education Cess is not a part of the net
proceeds of the divisible pool of sharable taxes based
on constitutional provisions and as per the
recommendations of the Twelfth Finance Commission. The
proceeds of 2% Education Cess credited into a non-
lapsable fund called Prarambhik Shiksha Kosh (PSK) are
utilized exclusively for Sarva Shiksha Abhiyan (SSA) and
Mid-Day Meal (MDM) Scheme. Expenditure on SSA and
MDM Scheme is incurred from PSK after the funds
provided by way of Gross Budgetary Support (GBS) are
fully utilized. No specific allocation is made separately to
States/UTs against the amount collected through Education
Cess. Assistance under PSK is released to States/UTs
as per the schematic pattern and budgetary aliocation for
SSA and MDM Scheme.

(d) to (f): Doesn’t arise.
Imported Seeds

2581. SHRI AJOY CHAKRABORTY: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government is importing seeds for
agro products with a view to improve the domestic
productions;

(b) it so, the details thereof during each of the last
three years and the current year, country-wise, crop-wise,
value-wise;

(c) whether the Government has placed any
mechanism to monitor the quality of those imported seeds;

(d) if so, the details thereof;

(e) whether the monitoring agency has confronted
with low quality of seeds that have been imported,

(f) it so, the details thereof; and

(g) the steps taken/proposed to be taken by the
Government to prevent such import?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHRI JAIRAM RAMESH): (a) No, Sir.

(b) Does not arise.

(¢) Yes, Sir The Department of Agriculture &
Cooperation has a mechanism to monitor the quality of
imported seeds.
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(d) Import of seeds is governed under the EXIM
Policy read with the new policy on Seed Development,

1988. All the imports are subject to Plant Quarantine

(Regulation of import into India) Order, 2003, and
amendment made therein. Initially, import of seed of small
quantity is allowed for in-house trails by the importer for
multi-locational testing under the All India Coordinated
Trails of the Indian Council of Agriculture Research (ICAR).
The new variety is tested for one crop season in ICAR's
multi-locational trials. The results of the trials and
evaluation are communicated to the Department of
Agriculture and Cooperation with 3 months of the end of
the crop season. If the performance of the variety is
found to be satisfactory in the multi-locational trials, the
importer can apply for bulk import of the seeds of the
new variety. Bulk import of seed of a new variety that
has performed satisfactorily in ICAR trials are allowed
only for a period of 2 year. Within this period the importer
must make arrangements for commercial multiplication of
the seed in India through transfer to parental lines or
breeder seed and the seed production technology. Bulk
imports are not permitted beyond a period of 2 years.

(e) No such incident has been reported.
(f) and (g) Do not arise.
[Translation)
Amendments in Central Labour Laws

2582. SHRIMATI SUMITRA MAHAJAN: Will the
Minister of HOME AFFAIRS be pleased to siate:

(a) whether the Government has received proposals
from various State Governments including Madhya
Pradesh regarding amendments In the Central labour laws
with regard to Special Economic Zone (SEZ); and

(b) It so, the details, State-wise and reaction of the
Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): a): Yes,
Sir.

(b): State-wise details of the proposals received from
various States regarding amendments in the Central labour
laws with regard to Special Economic Zones (SEZ) are
given in the statement enclosed.
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Statement

Detalls of proposals received from varous Stale
Govemments regarding amenaments in te Centra/
labour laws with regard to Special Economic
Zones are given below:

SLNo. Name of the State

Status of Bill/Ordinance

1.

2.

3.

Madhya Pradesh

Maharashtra

Andhra Pradesh

The Madhya Pradesh Labour
Laws (Amendment) Bill, 2003
was examined in consultation
with the concerned Ministries
in Central Govemment and the
same has been retumed with
a message dated 16.1.2008
from the Hon'ble President
under the proviso to Article
201 read with Article 200 of
the Constitution of India with
directions to the State
Legislature to re-consider it.

Approval of the Govemment of
India to the introduction of the
Maharashtra Special Economic
Zones and Designated Areas
Bill,2006 in the State
Legislature was conveyed to
the State Government on
25.4.2008. Govt. of
Maharashtra as since sought
instructions of President for
promuigation of Maharashtra
Special Economic Zones and
Designated Areas Ordinance,
2008. Clarification of the State
Govt. has been sought on
certain observation of the
Ministries of Environment &
Forests, Power, Social Justice
& Empowerment, Urban
Development and the Office of
Registrar General of India n
the Ordinance.

Clarification of the State Gowt.
has been sought on certain
observations of the Ministries
of Labour & Employment and
Rural Development on the
Andhra Pradesh Special
Economic Zones. Bill, 2005.
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[English]
Misuse of Explosives

2583. SHRI GURUDAS DASGUPTA:
SHRI C.K. CHANDRAPP{\N:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether a high level Committee was appointed
about a year back to examine all issues relating to
explosives in view of the large scale misuse of explosive
materials like Ammonium Nitrate by terrorists;

(b) if so, the details of recommendations made by
the Committee;

(c) whether the said Committee has not submitted
its report; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
Yes, Sir.

‘(b) to (d) Government of India has constituted a
Group to examine the existing system of issuance of
licences for manufacture, supply and movement of
explosive material, to suggest to suggest adequate
measures for proper monitoring as well as an effective
mechanism with appropriate accountability at each level
including their manufacture, supply, track of the transit
and utilization at the end use in order to prevent these
material from falling into undesirable hands. The
Committee is expected to give is reports shortly.

[Translation]
Pre-Matric/Post-Matric Scholarships

2584. SHRI AJIT JOGI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the details of the provisions for pre-matric/post-
matric scholarships during each of the last three years;

(b) the amount of funds for scholarships demanded
by various States including Chhattisgarh during each of
the last three years and the current year, State-wise;
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(c) the number of beneficiaries of pre-matric and post-
matric scholarships during each of the last three years
and the current year, State-wise; and

(d) the amount of scholarships released and disbursed
to the students during each of the last three years and
the current year, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (d) A Centrally Sponsored Scheme of
“National Means-cum-Merit Scholarghip” has been
launched in 2008-09 under which 1 lakh scholarships, at
the rate of Rs. 500/- per month, would be awarded to
students every year for pursuing their studies in classes
IX to Xil. The interest proceeds of a corpus will be utilized
for award of scholarships. The State/UT wise details of
allocation of the number of scholarships is given in the
enclosed statement. No amount has so far been disbursed
under this scheme.

As per the information furnished by Central Board of
Secondary Education (CBSE), names of the various
scholarship schemes administered by it, number of
children covered and the funds utilised, year-wise, are
given as under:

1. CBSE Merit Scholarship Scheme for Single Girl
Child for + 2 stage

Year No. of students Amount Utilized
covered (in lakh)

2006-07 1478 88.68

2007-08 1001 60.06

2. CBSE Merit Scholarship Scheme for
Undergraduate Studies for Single Girl Child '

Year No. of students Amour.. Utilized
covered (in lakh)
2007-08 124 7.44

3. CBSE Merit Scholarship Scheme for

Undergraduate Studies

Year No. of students - Amount Utilized
covered (in lakh)

2005-06 390 23.40

2006-07 486 29.16
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4. CBSE Merit Scholarship for Professional Studies

Year No. of students Amount Utilized
covered (in lakh)
2005-06 454 54.48
2006-07 499 59.88
2007-08 421 50.52

5. CBSE Merit Scholarship Scheme in respect of
Delhl/All India Secondary and Senior Secondary
Examinations for SC/ST Students

Year No. of students Amount Utilized
covered (in lakh)
2007-08 47 2.13

’

NCERT under the Scheme of ‘National Talent Search’
awards 1000 scholarships each year. The number of
children covered and the amount utilized, year-wise, for
Pre-Matric and Post Matric stage are given below:

Year Class Amount Utilised
8th 10th (in lakh)
2005-06 Nil 1000 100.80
2006-07 Nil 1000 324.79
2007-08 1000* 1000 284.70

‘introduced from 2007-08.
Statement

Number of scholarships allocated to vanous States/U7s
under Centrally Sponsored National/ Means-cum-Ment
Scholarship Scheme

Si.No. States/UTs Number of Scholarships
allocated

j 2 3

1. Andhra Pradesh 7008

2. Arunachal Pradesh 122

3. Assam 2411

4. ' Bihar 5433
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1 2 3
5. Chhattisgarh 2246
6. Goa 144
7. Gujarat 5097
8. Haryana 2337
9. Himachal Pradesh 832
10. Jammu and Kashmir 1091
1. Jharkhand 1959
12. Karnataka 6534
13. Kerala 3473
14. Madhya Pradesh 6448
15.  Maharashtra 11682
16. Manipur 255
17. Meghalaya 231
18. Mizoram 103
19.  Nagaland 180
20. Orissa 3314
21.  Punjab 2210
22. Rajasthan 5471
23.  Sikkim 58
24, Tamil Nadu 6695
25. Tripura 351
26. Uttar Pradesh 15143
27. Uttaranchal 1048
28. West Bengal 7250
29. Andaman and Nicobar Islands 42
30. Chandigarh 85
31. Dadar and Nagar Haveli 22
32. Daman and Diu 16
33. Delhi 1576
34. Lakshadweep 10
35. Pondicherry 125
Total 100000
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Fake Educational institutions

2585. SHRI GANESH SINGH:
SHRI PANKAJ CHOWDHARY:
SHRI AVINASH RAlI KHANNA:
SHRI KINJARAPU YERRANNAIDU:
SHRI ADHIR CHOWDHURY:
SHRI NIKHIL KUMAR:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the number of fake Universities and
educational Institutes is increasing in the country;

(b) if so, whether the Government is aware about
the issuance of fake mark sheets and degrees;

(c) if so, the details of fake Universities, colleges,
etc. functioning in the country, State-wise; and

(d) the steps taken to check the further expansion of
such fake Institutions/Universities, etc. including the
punitive action under the Indian Penal Code?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI. D.
PURANDESWARI): (a) to (c) The University Grants
Commission (UGC) has been entrusted with the
responsibilities of maintenance of standards and
coordination of higher education system in the country.
The Commission has identified 21 fake Universities/
educational institutions. The State-wise detalls of such
Universities/institutions are given in the enclosed
Statement.

(d) The names of such Universities/Institutions have
. been included in the list of that fake institutions/
" universities maintained by the UGC and placed on its
official website for information to the students and general
public. With a view to creating awareness in this regard,
find wide publicity is given by the UGC every year through
print/electronic media, cautioning the students and parents
not to take admission in such fake institutions.

The Chief Ministers of the State/lUT Governments
have been reqdested on 6th June, 2008 to issue
instructions to the law and order machinery of the State
and the District level to take punitive action under the
Indian Penal Code against fake universities/institutions.
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They have also been requested to issue suitable
instructions to Registrars.of Societies that they should
consult the UGC whenever an application is made to
them for registration of societies under the title University,
Vishwavidyalaya and Vishwavidyapeeth or any other
regional synonym with the objective of conferring degrees.
A public appeal in this regard was issued on 17th June,
2008 by this Ministry requesting that whHe seeking
admission in higher education institutions, the students
must satisfy themselves that such institutions ‘and the
courses offered by them are recognized under the relevant
laws and are of quality and repute and in case of any
doubt, necessary clarification may be obtained from the
statutory bodies, such as UGC, AICTE etc. These statutory
bodies have also been directed to launch effective
campaign against such institutions which are fake and to
take appropriate penal action under law. An appeal has
also been made to the media to refuse to publish
misleading advertisements even if it means loss of
advertising revenue. ‘

Statement
List of Fake Universities/institutions State-wise
Bihar

1. Maithili University/Vishwavidyalaya, Darbhanga,
Bihar.

Delhi

2 Varanaseya Sanskrit Vishwavidyalaya, Varanasi
(UP) Jagatpuri, Delhi.

3 Commercial University Ltd. Daryaganj, Delhi.
4 United Nations University, Delhi.
5 Vocational University, Delhi.

6 ADR-Centric Juridical University, ADR House, 8J,
Gopala Tower, 25 , Rajendra Place, New Delhi

Karnataka

7 Badaganvi Sarkar World Open University
Education Society, Gokak, Belgaum (Kamataka)
Kerala

8. St. John's University, Kishanttam, Kerala.
Madhya Pradesh

9 Kesarwani Vidyapith, Jabalpur (MP) Maharashtra
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10 Raja Arabic University, Nagpur.

Tamil Nadu

11 D.D.B Sanskrit University, Putur, Trichi, Tamil
, Nadu.

Uttar Pradesh

12 Mahila Gram - Vidyapith/Vishwavidyalaya,
(Woman's University) Prayag, Allahabad.U.P.
A

13 Indian Education Council of U.P., Lucknow (UP)
14 Gandhi Hindi Vidyapith, Prayag, Allahabad (UP)

15 National University of Electro Complex
Homeopathy, Kanpur. *

16 r\‘letaji Subhash Chandra Bose University (Open
University)Achaltal, Aligarh (UP)

17 Uttar Pradesh Vishwavidyalaya, Kosi Kalan,
Mathura (UP)

18 Maharana Partap Shiksha
Vishwavidyalaya, Pratapgarh (UP)

Niketan

19 Gurukul Vishwavidyalaya, Vrindavan, U.P.

20 Indraprastha Shiksha Parishad, Institutional Area,
Khoda, Makanpur, Noida, Phase-il,(UP).

21 Indian Institute of Science and Engineering, New
Delhi.

Note: The matter of recognition of degrees like B.ED/M.ED etc.
awarded by the Bhartiya Shiksha Parishad, Lucknow and also
its recognition is still subjudice.

[English]
Recognition of Syllabus/Courses

2586. SHRI KISHANBHAI V. PATEL:
SHRI NAND KUMAR SAI:
SHRI SUGRIB SINGH:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government proposes to recognise
various syllabus/courses offered by various hotel
management institutes to students;

(b) if so. the details thereof;
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(c) if not, the reasons therefor, and;

(d) the details of various hotel management courses
so far recognized by the University Grants Commission?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) The All india Council for
Technical Education (AICTE) approves 3 year Diploma
Programme and 4 year Degree Programme in Hotel
Management & Catering Technology. On the
recommendations of the All India Board of Hotel
Management & Catering Technology, the AICTE has
prescribed model syllabus for the programmes from time
to time.

(d) The information is being collected and will be
laid on the Table of the House.

Disaster Management Committee

2587. SHRI RAM KRIPAL YADAV:
SHRI ALOK KUMAR MEHTA:
SHRI FRANCIS FANTHOME:
SHR! SUKDEO PASWAN:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Disaster Management Committee has
failed to tackle the situation under immediate requirement
during the recent devastating and unprecedented floods
in the State of Bihar;

(b) if so, whether the Government has any plan to
revamp the Disaster Management Committee and make
them fully equipped to tackle such situation;

(c) if so, the details thereof and if not the reasons
theretor; and

(d) the total budget allocated by the Government to
the Disaster Management Committee during each of the
last three years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to
(d): Government has enacted Disaster Management Act,
2005 for providing effective response to disasters and
also to take effective steps for mitigation, prevention and
preparedness measures at all levels. The National Disaster
Management Authority (NDMA) has been set up under
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Disaster Management Act, 2005 for laying down policies
and guidelines for disaster management. Disaster
Management Authorities are also set up at the State and
District levels. The total budget allocated to NDMA during
the last three years is as under:-

2005-06 Rs. 46.93 crore
2006-07 Rs. 48.85 crore
2007-08 Rs. 94.312 crore
2008-09 Rs. 71.59 crore

The Primary responsibility of response to disaster in
the form of carrying out immediate rescue and providing
relief lies with the State Governments. The Government
of India supplements the efforts of the States by providing
requisite logistic and financial support. National Disaster
Response Force (NDRF) has also been constituted for
providing specialist response during disasters. General
supervision and control of NDRF vests with NDMA. In
the wake of recent devastating floods in Bihar, NDMA
played a proactive role and the Ministry of Home Affairs
coordinated the efforts of Government of India by
dispatching 37 army columns with Engineering Task Force,
37 Medical Teams, 775 Boats/BAUTS from Army, National
Disaster Response Force and Central Para-Military Forces,
Navy, 855 NDRF personnel, over 11000 tents and 10
satellite phones.

Government of India released an adhoc amount of
Rs. 1000 crore from National Calamity Contingency Fund
to Bihar on August 29, 2008 besides advance release of
Central share of Calamity Relief Fund for the year 2008-
09 amounting to Rs. 121.86 crore to underetake
immediate relief measures.

Review of Areas Reserved For Public Sector
Exploitation

2588. SHRI NARAHARI MAHATO: Will the Minister
of MINES be. pleased to state:

(a) whether the Mineral Advisory Council (MAC) has
directed the State Governments to review the areas
reserved for public sector exploitation and de-notify the
surplus areas for possible exploitation by the private
sector,

(b) if so, the details thereof,
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(c) whether the area in excess of 50 hectares under
mining leases with the public sector undertakings of State
Governments would be reviewed by the State
Governments, on an urgent basis; and

(d) if so, the details of other decisions that have
taken by the MAC?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF MINES (SHRI
B.K.HANDIQUE): (a) Yes, Sir.

(b) to (d) The Mineral Advisory Council recommended
that in order to curb the tendency to hold on to large
areas unproductively by keeping these areas idle for future
use, or using areas held under mining lease for purpose
other than mining, the Indian Bureau of Mines and the
State Government would jointly review the status of such’
mining areas and if areas are found to be held idly/put
to non-mining use, such excess mining lease areas should
be got surrendered expeditiously.

[Translation]
Enrolment and Drop Out Rate

2589. SHRI HEMLAL MURMU:
ADV. SURESH KURUP:
SHRI SURAVARAM SUDHAKAR REDDY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the interest of muslim children towards
education has increased as revealed in a report of the
National University of Educational Planning and
Administration;

(b) if so, the details thereof indicating the salient
features of the report;

(c) the percentage of muslim girl students enrolled at
the primary level;

(d) the e,nmlt:nem rate and drop out rate of students
from SCs/STs/OBCs and muslim community at the primary,
secondary and higher secondary levels during each of
the last three years and the current year, separately, State-
wise;

(e) the percentage increase/decrease registered in
regard to the above enroiment and drop-out rate; and



283 Written Answers

(f) the steps taken by the Government to increase
the enrolment rate and minimise the drop out rate
alongwith the allocation earmarked/made for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT(SHRI M.A.A.
FATMI): (a) to (c) In its Analytical Report 2006-07 on
Elementary Education in India, the National University of
Educational Planning and Administration (NUEPA) has
made a provisional estimate that the enrolment of muslim
students as a percentage of the total is 9.39 percent at
the primary level and 7.52 percent at the upper primary
level of schooling. As per the provisional data, enrolment
of girls as a percentage of enrolment of muslim students
is 48.65 percent at the primary level and 49.33 percent
at the upper primary level.

(d) and (e) The provisional data indicates that in the
year 2006-07 both SC and ST enrolment together had a
share of 78.50 percent and 84.55 percent respectively at
primary and upper primary level of education under
Government managed institutions. Percent share of OBC
enrolment at primary and upper primary level was 41.72
percent and 42.18 percent respectively. The Analytical
Report 2006-07 prepared by NUEPA being limited to
Elementary Education, does not provide any data in
respect of secondary and senior secondary levels.

(f) Following schemes have been launched to
increase the enrolment rate and minimize the dropout
rate of Muslims and SC/ST students.

1. ‘National Means-cum-Merit Scholarship Scheme’
for meritorious students of the economically
weakers sections, whose parental income is not
more than 1.50 lakh per annum. Under the
scheme 1,00,000/- (One lac) scholarships are
awarded each year at the rate of Rs. 6000/-
per annum by the Ministry of Human Resource
Development.

2. 'National Scheme of Incentive to Girls for
Secondary Education’ for girls belong to SC/ST
Communities and all girls who pass class VIl
examination from Kasturba Gandhi Balika
Vidyalaya by the Ministry of Human Resource
Development.

3. Pre/Post-metric Scholarships for students belong
to the minority communities. During the year
2008-09, 4 lakhs Pre-metric scholarship were
announced and Rs. 21.69 crores were expended
on award of 71194 Post-metric Scholarship by
the Ministry of Minority Affairs.
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[English]
Establishing Colleges of Excelience

2590. SHRI EKNATH MAHADEO GAIKWAD:
SHRI MADHU GOUD YASKHI:
SHRIMATI NIVEDITA MANE:

SHRI ANIRUDH PRASAD AL/AS SADHU
YADAV:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government is encouraging the States
to establish colleges of excellence in all districts of the
country;

(b) it so, the details thereof, State-wise alongwith the
names of places identified for the purpose, location-wise;

(c) whether only one third of the capital cost would
be provided by the Centre to establish such colleges;
and

(d) if so, the assistance so far provided for the
purpose during each of the last three years, State-wise?

THE MINSTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT!I D.
PURANDESWARI): (a) to (d) In order to increase the
Gross Enrolment Ratio (GER) by five percentage points
in the XI Five Year Plan, the Government has identified
374 educationally backward districts in the country, the
list of which, state-wise, is given in enclosed Statement.
The cost of setting up a new college is estimated at
Rs. 8.00 crore. Under the proposed scheme, Central
assistance to the extent of 1/3rd of the capital cost (or
Rs. 2.67crore) would be available subject to the balance
2/3rd capital cost being met by the State, either on its
own or through the Public Private Partnership mode. The
State concerned would also have to make available free
land and meet the recurring cost of these colleges. In
the X! Five Year Plan, a total amount of Rs. 782 crore
has been allocated for this purpose.

Statement
1. Andaman and Nicobar Islands
Andamans
Nicobars
2. Andhra Pradesh
Adilabad
Anantapur
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East Godavari
Kurnool
Mahbubnagar
Medak
Nizamabad
Prakasam
Srikakulam
Vizianagaram

West Godavari
Arunachal Pradesh

Changlang
Dibang Valley
East Kameng
Lohit

Lower Subansiri
Tawang

Tirap

Uppper Siang
Upper Subansiri

-West Kameng

West Siang
Assam

Bongaigaon
Cachar
Darrang
Dhubri
Goalpara
Hailakandi
Karbi Anglong
Karimganj
Marigaon
Nagaon
Sonitpur
Tinsqkia
Bihar

Araria
Aurangabad
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Banka
Begusarai
Darbhanga
Gopalganj
Jamui
Kaimur
Katihar
Khagaria
Kishanganj
Lakhisarali
Madhepura
Madhubani
Nawada

W. Champaran
E. Champaran
Purnia
Saharsa
Samasitpur
Sheohar
Sitamarhi
Siwan
Supaul
Vaishali

Chhattisgarh

Bastar
Bilaspur
Dantewada
Dhamtari
Durg
Janjgir-champa
Jashpur
Kanker
Kawardha
Koriya
Mahasamund
Raigarh
Raipur
Rajnandgaon
Surguija
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10.

1.

Written Answers

Dadra and Nagar Havell

Dadra and Nagar Haveli
Daman and Diu

Daman
Diu
Gujarat

Amreli

Banas Kantha
Bharuch
Bhavnagar
Dohad
Jamnagar
Junagad
Kachchh
Kheda
Mahesana
Narmada
Panch Mahals
Patan
Porbandar
Rajkot

Sabar Kantha
Surat
Surendranagar
The Dangs
Valsad

Haryana

Fatehabad
Gurgaon
Jind
Kaithal
Karnal
Panipat

Sirsa
Himachal Pradesh

Chamba

Kannaur
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12.

13.

14.

Lahul & Spiti
Sirmaur

Jammu and Kashmir

Anantnag
Badgam
Baramula
Doda
Kargil
Kathua
Kupwara
Leh
Punch
Rajauri
Udhampur

Jharkhand

Chatra
Deoghar
Dumka
Garhwa
Giridih
Godda
Gumla
Kodarma
Pakaur
Palamu

P. Singhbhum
Sahibganj

Karnataka
Bagalkot
Bangalore Rural
Belgaum

Bellary

Bijapur
Chamrajanagar
Chikmagalur
Chitradurga
Dakshina Kannada
Gadag

Hassan
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15.

16.

17.
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Haveri
Kolar
Koppal
Mandya
Raichur
Tumkur
Udupi

Uttara Kannada

Kerala

Kasaragod
Malappuram
Palakkad
Wayanad

Lakshadweep

Lakshadweep

Madhya Pradesh

Balaghat
Barwani
Betul
Bhind
Chhatarpur
Chindwara
Damoh
Datia
Dewas
Dhar
Dindori
East Nimar
Guna
Harda
Jhabua
Katni
Mandia
Mandsaur
Morena
Narsimhapur
Neemuch

Panna

18.

19.

20.
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Raisen
Rajgarh
Ratlam
Sagar
Satna
Sehore
Seoni
Shahdol
Shajapur
Sheopur
Shivpuri
Sidhi
Tikamgarh
Ujjain
Umaria
Vidisha
West Nimar

Maharashtra

Buldana
Gadchiroli
Hingoli
Jalna
Raigarh
Ratnagiri
Sindhudurg

Meghalaya

East Garo Hills

Jaintia Hills

Ri Bhoi

South Garo Hills
West Khasi Hills

Mizoram

Champhai
Kolasib
Lawngtlai
Lunglei
Mamit
Saiha
Serchhip
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21.

22.

23.

24.
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Nagaland
Mon
Orissa

Anugul
Balangir
Bargarh
Baudh
Debagarh
Dhenkanal
Gajapati
Ganjam
Kalahandi
Kandhamal
Kendujhar
Koraput
Malkangiri
Nabarangapur
Nayagarh |
Nuapada
Rayagada

Sonapur
‘Pondlcherry
Yanam
Punjab

Amritsar
Bathinda
Faridkot
Fatehgarh Sahib
Firozpur
Gurdaspur
Kapurthala
Mansa
Moga
Muktsar
Nawanshahr
Patiala

Singrur
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Rajasthan

Ajmer
Alwar
Banswara
Baran
Barmer
Bh~- -
Biuwwaia
Bikaner
Bundi
Chittaurgarh
Churu
Dausa
Dhaulpur
Dungarpur
Hanumangarh
Jaisalmer
Jalor
Jhalawar
Jhunjhunu
Jodhpur
Karauli
Nagaur

Pali
Rajsamand
Sawai Madhopur
Sikar

Sirohi

Tonk
Udaipur

Sikkim

East
North
South
West

Tamil Nadu

Ariyalur

Coimbatore

292



203

28.

29,
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Cuddailore
Dharmapuri
Dindigul

Erode
Kancheepuram
Kanniyakumari
Karur

Madurai
Nagapattinam
Perambalur
Pudukkottai
Ramanathapuram
Slame
Sivaganga
Thanjavur

The Nilgiris
Theni
Thiruvallur
Thiruvarur
Thoothukkudi
Tirunelveli
Tiruvannamalai
Vellore
Viluppuram

Virudhunagar
Tripura

North Tripura
South Tripura
West Tripura
Dhalai

Uttar Pradesh

Bahraich
Balrampur
Banda
Barabanki
Bareilly
Basti

Bijnor
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Budaun
Bulandshahr
Chitrakoot
Etah
Farrukhabad
Fatehpur
Gonda
Hamirpur
Hardoi
Hathras
Jyotiba P. Nagar
Kannauj
Kanpur Dehat
Kaushambi
Kheri
Kushinagar
Lalitpur
Maharajganj
Mahoba
Mathura
Morabad
Muzaffamagar
Pilibhit

Rae Bareli
Rampur
Saharanpur
Sant Kabir Nagar
Shahjhanpur
Shrawasti
Siddharthnagar
Sitapur
Sonbhadra
Sultanpur
Unnao

Uttaranchal

Bageshwar
Champawat

West Bengal

Bankura
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Bardhaman
Birbhum

Dakshin Dinajpur
Darijlling

Haora

Hugli

Jalpaiguri

Koch Bihar

Maidah

Medinipur
) Murshidabad

Nadia

North 24 Parganas
South 24 Parganas
Uttqr Dinajpur

Total Districts = 374

Creation of New Departments in the Universities of
Assam and Tezpur

2591. SHRI NARAYAN CHANDRA BORKATAKY: Will
the Minister of HUMAN RESOURCE DEVELOPMENT
pleased to state:

(a) the number of new subjects and departments
which are likely to be introduced by Assam University
and Tezpur University during the 11th Plan Period;

(b) the time by which these departments are likely to
start their functioning and the number of new posts for
teaching and non-teaching staff to be created during the
11th plan in these universities; and

(c) the proposed in-take capacity of students of these
new departments in the two universities?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a)to(c): While during Xith Plan period,
both Assam University and Tezpur University have
proposed to introduce a number of new programmes /
courses and establishment of new Departments/ Centres,
based on the recommendations made by the UGC Xith
Plan Visiting Committees and discussions held with the
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University authorities, the University Grants Commission
has conveyed, recently on S5th December, 2008, the
tentative Xith Plan allocation to these universities. For
General Development Grant, a sum of Rs. 70 crore and
Rs. 92,25 crore has been allocated to Assam University
and Tezpur University, respectively. The Universities have
been asked by the UGC to re-work their priorities within
the said allocation, keeping in view the recommendation
of the Visiting Committees, within a period of 15 days so
that UGC is able to convey its final approval. As such,
it may not be possible, at this stage, to indicate any
detail with regard to the subjects and departments likely
to be started during the Xith Plan period in both these
universities.

Promotion of Paper Industry

2592. SHRI G.M. SIDDESWARA: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the steps taken by the Government to promote
and protect the Indian paper industry;

(b) whether this industry is facing hardships due to
non-availability of raw material and non-utilization of
modern technique; and

(c) the corrective measures taken in this regard and
the outcome thereof ?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION , MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) to (c): The Indian Paper Industry is facing
shortage of good quality cellulosic raw material. Most of
the Paper Mills are using old and obsolete technology. In
order to promote the Paper Industry, the steps taken by
Government include rationalization of tax structure,
delicensing and decontrol of the Paper Industry and 100%
FDI through automatic route. The Government is in the
process of formulating Technology Upgradation Fund
Scheme for Paper Industry and ‘in principle’ approval of
Planning Commission has been received.

Funds for Cottage industries

2593. SHRI FRANCIS FANTHOME: Will the Minister
of MICRO, SMALL AND MEDIUM ENTERPRISES be
pleased to state:
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(a) the details of funds allocated/released for
developing cottage industries during each of the last three
years and the current year, State-wise;

(b) whether the funds allocated/released have been
fully utilized;

(c) if so, the details thereof;
(d) if not, the reasons therefor; and

(e) the present status of the cottage industry in the
country?

THE MINISTER OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI MAHABIR PRASAD): (a) to (d)
The Union Government (in the Ministry of Micro, Small
and Medium Enterprises) does not provide funds directly
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Year Funds released (Rs. crore) in
2005-06 558.56
2006-07 589.82
2007-08 622.99
2008-09* 503.49

‘upto November 2008.

Funds disbursed by KVIC to its offices in the States/
UTs for the development of khadi and village industries
including cottage industries during last three years is given
in the enclosed statement.

(e) The status of khadi and village industries including
cottage industry in respect of estimated production, sales
and employment in the country during 2007-08 is as
under:

to the States/Union Territories (UTs) for the development Khadi \"]! Total KVI
of khadi and village industries including cottage industries. ]
it provides funds to the Khadi and Village Industries R;:lduc“;'; rore) 543.39 16134.32  16677.71
ue: Rs. ¢
Commission (KVIC) for such activities and KVIC disburses
the same further to its State/UT offices as per requirement. Sales 724.39 20819.09  21543.48
Funds provided by Government to KVIC during last three (Value: Rs. crore)
years and current year (upto November 2008) are as Employment 9.16 90.11 99.27
under: (lakh persons)
Statement .
Funds disbursed by KVIC to its State/UT offices ounng last three years
Sl.No. States/UTs 2005-06 2006-07 2007-08
1 2 3 4 5
1. Chandigarh 295 1.38 1.39
2. Delhi 588.24 702.07 834.72
3. Haryana 1680.2 2144.92 2705.82
4, Himachal Pradesh 964.56 1415.32 1733.78
5. Jammu and Kashmir 847.08 1185.91 1361.92
6. Punjab 2093.06 2234.08 2700.39
7. Rajasthan 4007.68 43418 4837.71
8. Andaman and Nicobar Islands 149.78 100.25 4.27
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1 2 3 4 5
9. Bihar 895.56 1136.38 1514.86
10. Jharkhand 832.33 1050.83 518.42
1. Orissa 1023.41 1078 1213.26
12. ' West Bengal 2482.68 2857.95 5161.02
13. Arunachal Pradesh 184 168.36 329.87
14.  Assam 3011.62 2376.84 3395.15
15. Manipur 291.76 243.66 443.08
16. Meghalaya 423.88 371.9 . 484,14
17. Mizoram 1144.46 1168.46 8668.81
18. Nagaland 254.75 258.96 521.89
19. Tripura 169.4 151.84 285.51
20. Sikkim 306.03 272.32 680.51
21, Andhra Pradesh 4291.64 4224.93 5348.91
22. Karnataka 2837.91 3425.31 2424.93
23. Kerala 2022.46 2544.61 2854.19
24. Tamil Nadu 3291.71 1822.99 3965.19
25. Pondicherry 5.61 1372.47 0.00
26. Lakshadweep 0.00 8.66 0.47
27. Goa 185.28 375.65 138.85
28. Gujarat 1666.84 1500.49 2650.96
29. Maharashtra 2727.31 2419.84 2881.88
30. Chhattisgarh 1233.69 1225.16 1 904.&2
31. Madhya Pradesh 1637.27 1455.13 2458.53
32. Uttaranchal 1080.87 1092.18 1095.10
33. Uttar Pradesh 7236.98 8141.43 5904.43
34, Departmental 5467.55 5813.02 3131.73

Grand Total 55038.55 58683.1 64366.36
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Trade Between India and Pakistan

2594. SHRI RANEN BARMAN:

' SHRI PANNIAN RAVINDRAN:
SHRI BAPU HARI CHAURE:
SHRI GIRDHARI LAL BEHARGAVA:
SHRI M.K. SUBBA:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the commodities exported from India and imported
from Pakistan during each of the last three years and
the current year, commodity-wise, value-wise, year-wise;

(b) whether an Indo-Pakistan Joint Group has been
constituted to explore the possibilities of bilateral trade;

(c) if so, the details thereof;

(d) whethor the Government has entered into any
agreement with Pakistan for bilateral trade across the
Line of Control;

(e) if so, the details thereof including items proposed
for trade and the routes to be used for trade;

(f) whether any complaints have been received by
the Government regarding inadequacy of infrastructure/
facilities at different points/routes opened for trade with
Pakistan in the country;

(g) if so, the details thereof, location-wise; and

(h) the steps the Government has taken/proposed to
take, especially in terms of provision of necessary
infrastructure/facilities to boost the bilateral trade with
Pakistan?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY AND MINISTER OF STATE IN THE MINISTRY
OF POWER (SHRI JAIRAM RAMESH): (a) The figures
of bilateral trade between India and Pakistan during the
year 2005-2006 onwards are given below:

(In US$ million)

Year Exports to  Imports from Total

Pakistan Pakistan Trade
2005-06 689 180 869
2006-07 1349 323 1672
2007-08 1944 288 2232
2008-09 614 124 738
(Apr-duly)

Source DGCI&S Kolkata through NIC DOC.
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The item-wise details of trade between the two
countries for the last three years, upto 2007-2008 are
available in the website http://commerce.nic.in under the
heading Export Import Data Bank. As per provisional
information available, the top ten items of export and
import between India and Pakistan 1 during April-July
2008 are given below:

Top ten items of export to Pakistan from India during
Apriluly 2008 (2008-2008)

Si.No. Commodity Vaiue in US $§ million
1. Dyes/intmdtes & coal tar chemical 153.48
2. Petroleum (crude & products) 65.39
3. Cotton raw including waste 54.40
4. Oil meals 39.11
5.  Spices 3329
6. Manmade yam, fabrics, made-ups 30.59
7. Drugs, pharmaceuticals & fine chemicals 28.06
8.  Plastic & linoleum products 27.12
9. Other cereals 26.24

10.  Rubber mfd. products except footwear 15.44

Top ten items of import from Pakistan into india
auring Apniuly 2008 (2008-2008)

SI.No. Commodity Value in US $ million
1.  Petroleum, crude & products 48.87
2. Cement 30.68
3. Cotton yarn & fabrics 13.95
4. Leather 5.40
5. Fruits & nuts excl cashew nuts 517
6. Lther commodities 4.25
7. Lon-ferrous metals 2.33
8. Eool, raw 2.13
9. Organic chemicals 2.07

10. Metalifers ores & metal scrap 1.97

Source DGCI&S Kolkata through NIC DOC
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(b) and (c) The India Pakistan Joint Study Group
(JSG) at Commerce Secretary -level constituted in 2005
has so far met three times. At its third meeting held on
2nd August 2007 in New Delhi, both sides, /nter alia,
decided to facilitate trade in goods by addressing the
issues such as customs cooperation, standards,
centification system etc.

(d) and (¢) As part of Confidence Building Measures
with Pakistan, Cross LoC trade on the Srinagar-
Muzaffarabad and Poonch-Rawalakot routes commenced
from 21st Octuber 2008. Twenty one items for trade have
been identified for duty-free passage. Items to be traded
from Salamabad to Chakoti and Chakandabagh to
Rawalakot are carpets, rugs, wall hangings, shawls and
stoles, fresh fruits and vegetables, aromatic plants, dry
fruits including walnuts, Kashmirl spices, spring rubberised
coirfoarn mattresses, furniture including walnut furniture
etc. Similarly, items to be traded from Chakoti to
Salamabad and Rawalakot to Chakandabagh are rice,
precious stones, dry fruits including walnuts, medicinal
herbs, fresh fruits and vegetables, furniture including
walnut furniture, carpets and rugs, embroidered items,
- foam mattresses, shawls and stoles.

(f) and (g) . Certain representations have been
received for addressing the issues such as infrastructure
developments, etc. to facilitate smooth LOC Trade. The
Government has decided to provide funds for creating
minimum infrastructure facilities for the LOC trade at the
above two places as per the specifications and
requirements to be spelt out by the Government of J&K.

(h) India has, /nter alia, taken following initiatives to
boost bilateral trade:

(i) The issues of mutual concerns are discussed to
address them to the extent feasible through
Commerce-Secretary level talks on Economic
and Commercial Cooperation within the
framework of Composite Dialogue. The last
round of this dialogue “was held on 31 July-1
August 2007 in New Daelhi.

(i) Back to back movement of trucks for loading
and unloading for trade between !India and
Pakistan became operational at Attari-Wagah
LCS since October 2007.

(i) Devclopment of the infrastructure at Attari has
been taken up as a priority project in the
Integrated Check Post Project initiated by India.

DECEMBER 16, 2008

fo Questions 304

(iv) Expeditious completion of statutory certification
related formalities for import of cement from
Pakistan.

(v) Both sides decided to open two bank branches
in either country.

[Translation/

Involvement of MCD and Police Personnel
in Illegal Constructions

2595. SHRI HARIKEWAL PRASAD:
SHRI MANSUKHBHAI D. VASAVA:
SHRI TUKARAM GANPAT RAO RENGE
PATIL:
DR. DHIRENDRA AGARWAL:
SHRI M. ANJAN KUMAR YADAV:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government has received complaints
regarding Involvement of Municipal Corporation of Delhi
(MCD) officials and Delhi Police personnel in lllegal
constructions in Delhi;

(b) if so, the total number of such complaints received
by the Government and cases registered on such
complaints during each of the last three years and the
